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LOK SABHA
Sarorday 3rd September, 1955.

Thes Lok Sabha met at Eleven of
the Clochk

e« (MR, SpEAKER in the Chair.)
ORAL ANSWERS TO QUBS1IONS

Mr. S t Shri Radha Raman—
absent. Shri D. C. Sharma—also absent
Shri Naval Prabhakar,

Shri Naval Prabhakar t 1394.

Shri 8. N. Das 1 1403 is on the same
subject. The two may be answered
together,

Mr. Speaker : That is Shri Veers-
swamy’s question. Would he like both
to be answered together ?

Shri Veeraswamy t Yes, Sir.

Myr. Speaker 1 Very well.

Both of them may be answered toge-

wordt fewrt (gfrfie)  weed

wawnrt  wrweferat
SRV, S AW WWIET © W0
foverr wofy ag war & §T w3 fe

(%) wrg x¢ & sl fawmt
vt e grfaat® fag oft
e feat araga-aY o1 g4 € Wi

(w) w@ v & fog sifeat w
v few ww grm ?

fewr it & awwfew (W
qWe TWo W) @ (¥) e,

(w) arfest sao deaar &
T 9 &R T frgwr

wiwfy & fewfor sx @ weft {?
27 L8D—1
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Rescarch Scholarships in Humanities

*1403. Shri Veeraswamy : Will the
Minister of Education be plessed w0
state :

El) the number of Scheduled Castes
i who have applied for Research
Sctl;ollnhipl in Humanities this year;
an

(b) the number them who
have &een swarded ips ?
The Par Secretary to the

Minister of Educa (Dr. M. M.
Das) : (2) and (b). The information is not
available; the awards are made purg
on merit and applicants were not ask

to indicate the community to which they

Selections for awards under the scheme

for this year have not yet been made.

ofY Wew STWTET ;W1 § a7 wwear
§ e @ moned & fo feest
sqfeeral w1y gon ?

Dr. M. M. Das 1 Originally the scheme
was for two years and the total oumber of
research ips to be ted during
each year was 100. Now, scheme has
been extended for one year more, and the
total number of scholarships for this year
also will be 100.

ot TN TWTWT W7 T @
g 5w g ® el agraar &
arafy ?

Dr. M. M. Das 1 Rs. 200 per month
for two years.

Shri Vesraswamy 1 know

Dr. M. M. Das 1 No, Sir. We have
got no figure here gi the number of
applicants State by State.

Shri Sivamurthi Swami : Ma
tno'whuhumemhjeﬂdahhwiﬁ

made compulsory in all the schools
India that impart training in humanities

Dr. M. M. Das : No, Sir.

“ER -
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Shri V. Muniswamy : In awarding
these scholarships, may I know whether
the question of awarding State-wise will
be taken into consideration ?

Dr. M. M. Das : These scholarships
are awarded only on merits,

Shri S. N. Das : May 1 know where
these ?schohrs carry on their research
work

Dr. M. M. Das : In universities and
institutions of higher learning.

ot AR WATET : ¥ { AT FHRAT
g fewmee gmafa § fog waw
g FY faar ST & 7 @ WA
T W7 e § | dF gwEr w9 fwar
wran § ?

Dr. M. M. Das : The advertisement
was given in the papers,

Foreign Assistance

*1395. Shri Sivamurthi Swami :
Will the Minister of Finance be pleased
to state the total amount of foreign assis-
tance that the Government of India
cxpect to receive during 1955-56 ?

The Parliamentary Secretary to the
Minister of Finance (Shri B. R.
Bhagat) 1 The amount of total fi
assistance including loans drawn from the
International Bank for Reconstruction and
Development ed to be received
during 1955-56 1s placed at Rs. 70°9
crores.

Shri Sivamurthi Swami : May I
know how much amount is received in
kind and how much in cash ?

Shri B. R. Bhagat : This includes
loans and grants, both in cash and commeo-
dity from all the countries. So, it is
difficult to give the details. If the hon.
Member asks for the break-up we caa
supply.

Shri Sivamurthi Swami : What
is the interest charged for the loan, and
in how many years should it be repaid ?

mmnﬁ_ % R. Bhap:ﬂ t The imerelat
is the usual 3 1/2 per cent. In
some cases such as the lé .C. loan it'is
47/8 per cent. It varies between. 3 and
5, but the average is about 3 1/2 to 4 per
cent,

Mr. Speaker . What is the period
im which it is repayable ?
Shri B. R. t t The usual

period is ten years, but in some cases it is
15, and in one case it is 20 years,
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Shri Heda : A certain portion of the
aid comes in the shape of some materials
like jeeps and other tﬁ?mgn. May I know
whether the Government have calculated
the landing cost of the jecps and other
materials and the cost of the same vehicle
in the market in India and the ‘aid’ cost ?
My information is that jeeps are charged to
us at about Rs. 16,000 per jeep while
the landed cost ir India would be Ras.
5000. I would like to know whether
1t 1S correct,

Shri B, R. Bhagat : I am not aware
of any particular instance, but generally
75 per cent. of the economic aid is a
grant and only 25 per cent is loan, and
when that forms part of the grant, its
cost does not matter to us,

Mr. Spel.hrTh s Itis no_tr 2 quun;:;iccg'
percentage. e point 1s, i a )eep
canbe had irf India for Rs. 5,000 s
accounted at the rate of Rs. 16,000 even
on the basis of 25 per cent, India has to
pay more,

Shri B. R. t 1+ We have not
imported any jeep under this scheme.

The Minister of Revenue and Defence
Expenditure (Shri A. C. Guha) : In a
general way I can say that the Govern-
ment would not make some estimate of
the things received in kind without veri-
fying the price. There must have been
some parity between the prevailing price
and the price at which the gift is taken,
so that the price of the gift may not be
swelled to an inordinate degree. Anyhow,
if the hon. Member has got any specific
case, he may bring it to our notice, and we
shall surely look into it. To our know-
ledge there is nothing like that,

Shri L. N. Mishra : May I know
the total amount of foreign aid received
during the Plan period and how it com
mﬂ\ the estimated amount mmtiomg‘trl:

Shri B. R. Bhagat : Between 1951-52
and 1955-56 the total amount is Rs. 238
crores, i.c. authorised, and the utilisation
figure is about Rs. 180 crores.

Shri ] : How does the
quantum of foreign assistance received by
us compare with the assistance we give

ourselves to other countries ?

Shri B. R. t 1 We give economic
assistance under the Colombo Plan to
N which is Rs. 3:crores, and apart
ﬁumep.lthn: we have prmn‘dch technical
assistance to countries like our neigh-
bours Burma, Indonesia and Ceylon.

Oil Well in Assam
.y Shri Bishwa Nath Roy : Will
mnﬂf’mﬂdmm-d
Sclentific Research be pleased o Ststa
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whether any production of cil has started
from the well drilled about two

on the bank of the Burhi Dihing
niver in Assam ?

The ty Minister of Education
(Dr.K. L. )t Yes, Sir.

Shri Bishwa Nath Roy : May I
know the annwal production of oil here ?

Dr. K. L. Shrimali : Although the
:average quantity to be produced from
the new wells is 16,000 barrels per day,
it is only when all the wells have been
drilled t we shall be able to give the
correct figure,

Shri Bishwa Nath Roy : May I know
‘the number of wells that are being drilled
there at present ?

Dr. K. L. Shrimalli : The number is
about six, I think,

Shri Bishwa Nath Roy: May I know
the time by which actual production will
begin from all these six wells ?

Dr. K. L. Shrimall : It is very
difficult to say the exact time when pro-
duc!t\iion will start in such a technical matter
as this,

Wind-mill Water-supply Schemes

*1397. Shri S. C. Samanta : Will
the Minister of Natural Resources and
Scientific Research be pleased to lay
a statement on the Table of the House
showing .

(a) the names of the States where
-the working of the wind-mill water-supply
scheme has been found successful ;

(b) how many such mills have been
‘installed by the U.S. Technical Co-
operation Mission;

(c) the average daily output of water
from them ; )

(d) the average initial and recurring
cost for running such amill;and

(¢) whether light wind-mills design-
ed under UNESCO'S Scheme for arid
gone water-supply have also been used ?

The Deputy Minister of Education
(Dr. K. L. Shrimall) 1 (a) to (¢). A
statement giving the required information
{s laid on the Table of the House. [See
Appendix VIII,annexure No. 11).

Shri S. C. Samanta : From the
Statement I find that no scheme is at
t in actual operation in the country.
{u Government aware that recently a
news item appearsd to the effect that
slx wind-mills have been installed by
the West Bengal Government and other
States are following eoon. ! Is this
information true ?
.
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Dr. K. L. Shrimali : The statement
which has been supplied.. is with regard to
the schemes which have been recommen-
ded by the Government of India. In the
statement it has also been said that certain
private persons and organisations have
sct up certain wind-mills. That informa-
tion has also been given in the statement,

. Shri S, C. Samanta : What addi-
tional advantages are got by this system
ov?lr l?d above those that we get from
wells

. Dr.K, L, Shrimali: Wind-mills help
in utilising the natural power for svgplyirg
water and also for generating electricity.
It will be a great advantage if we could
make these wind-mills successful in our
country.

Shri S. C. Samanta : May I know
whether during storms and high winds
these machines can be checked 7

Dr. K. L. Shrimali: Government have
set up a committee to go into this whole
question, and close examination is being
made at certain centres. At this sta
we are not In a position to say how far
these wind-mills will be successful in the
eountry.

wagd aromy fier it

*p3ce, o wer T . W\
At oe A, tewy w g
arifeq I FET wo¥Y ¥F IJATLR
vy § 9y aa Y §97 539 e

(¢) o fgr d & oF
wfawifaat aar &frel o dear gfa-
fag v w wif yoer fFgr T &,
forg  ®afry wowTe & wrldfirw farayif
7 ooft aw Frgwr firgy ma §

(=) afx g, 3 I swa feasdt
p Wk

() wramx fex oo & sifefat
W w et & A ¥ g ¥
qre ae faaT gur g frem wa § 7

ot St (wowre wefifsm)
() o g
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(w) 3% v fger dfors, oY
W AT ¥ F §, weaw dah
wTee & fafaw faamit § avwfegt ¢
w feamg g1

() wrk =t

oft wer oo : wT & o @
§ e frr wmone fige otor & dfret
! 7 g F Tr v ¢ SN
fieer fieer farreit & et wmar & ol w
qY 99 A" WA & A Sifre ® qdr
¢ f wial & ferd ST @ R

worre weffsar ;. ag o & aff
xr gwar fr fer e fomit & <
WY o qEa waw fenm mn
fse Tor oot § foadt g
TA® WAy § g ag vy & e o
awrd & tvot W wa § fad @
;*; aFET § AR 131R aw b

|

st wer il - w1 mTAET e
o e & I g f5 ww T
WATHT ® ¥ore 7 agw gk f @ agy
¥ WA GO A W N S 35
o fr oo fpr oo w1 ot s
wir aw qyr § wy < gy o .
W gEmet 9T fawrt s W Frg
forr ar v & 7 e et e frda
wft g & oY wwerw 3w wer 93 fagia
QW W wmar o arft & 7

woare weifeay @ 39 W gwTEl
a¢ wedy axg & faewre fear ot o

tef oyt aw W ww & oY ww
AwY TAT o7 Ay fear ar qwr

Shri Kamath 1 What proportion of
the former officers of the Aszad Hind
Fauj and of other ranks in the Indhan
Mational Army of Neiajli separatcly, have
been absorbed in the Government Depart-
ments of the Centre and the States ?
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Sardar Majithia 1 The total number
of men from the Indian Army—I am not
taking the civilians who joined the Indian
National Army—was round about 23,000.
Our of that, as I have said, 1 have been
absorbed by the State ernments,
and 125 by civilian Departments of the
Centrul Government. Apart from this,
about 4,000 have been absorbed in the
Defence Ministry. I should also like
to inform the House that quite a lot o
these INA personnel have found private
employment, of which we cannot have any
figures.

Dr. Suresh Chan 1 May I know
the reason why an in tg!& treatment is
meted out to these INA cers and why
their arrears of pay have not been paid
to them in spite of the fact that this House
has with an unanimous voice called the
attention of Government to that matter *
May I also know whetheriris a tact......

Mr. Speaker 1 Only one question at
atime. First, let this question be answered.

Dr. Suresh Chandra : It is connected
with the other one.

Mr. Speaker : Let the first questiom
be answered first.

Sardar Majithia : To begin with,
1 would strongly contradict the statement
made by my hon. friend about insulting
treatment. We treat them with the
utmost respéct. They arc nationals of
India, and we know that they have made
sacrifices.

About arrears of pay, I have alreaay
stated that so far as our knowledge goes,
there are no outstandings against them.
As a matter of fact, all the monetary snd
other awards which were confiscated by
the _British Government have been
restored to them .

Dr, Suresh Chandra: May I know
whether the Azad Hind Fauj Association
led by some Members from this House
submitted a memorandum to the Defence-
Ministry and the Defence Minister
making certain demands, and if so, what
consideration Government have given to
those demands, and whether they have
sent 'any reply at all to this memoran—

The Minister of Defence (Dr. Katju)r
A representation was made. It was duly
mnuderi::i and it ﬂ;edfqundh:l:ln on
every single nt, a sion been
arrived anor:rlb.ck 23 1948 and 1950,
and that decision has been communicated
times without number to my hoa.
friends who made the representation.
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Central Exclse Department

‘:?o. Shri Gidwaal : Will the Min-
{ster of Flanance be pleased to lay on the
Table of the House a statement showing:

(a) the number of complaints of
<orruption received agrinst the officers of
,the Central Excise Department during
the yearsof 1933 and 1954 separately;

(b) the number of ints  dis-
posed of so far; and complain ’

(c) the number of officers punished
48 a result of these complaints ?

The Minister of Revenue and
Defence Expenditure (Shri A. C.
Guha) : (8) to (c). A statement is laid
on the Table of the House. [Ses Appen-
dix VIII, annexure No. 12.)

Shri Gldwani : I find that out of
568 cases of corruption, 43 cases have
‘been disposed of, tabout the remain-
ing cases? Are they still pending?

Shri A. C, Guha: Out of 568 cases,
436 have been disposed of, and 132 are
#till pending.

Shri Gidwanl : How many were
prosecuted ? Against how many was
departmental action taken, and what was
the punishment awarded to them ?

Shri A. C. Guha : 6 were prosccuted
«of which 1 was convicted, and 1 acquitted,
and the other 4 cases are still with the
clourt. § cases are under police investiga-
&lono.

Shri Gidwanl : May I know whether
any measures have been adopted to
stop corruption in that Department, and
if so, what those measures are ?

Shri A, C. Guha t The Suggestion
I think is not correct. Out 22850
complaints there were allegations only in
68 cases; and the majority have
ound to be more or less innocent, that
is to say the allegations have not been
proved against the persons in about go
per cent of the cases. So, I cannot say
that the corruption in this Department is
very heavy. Yet we are always alert in
this matter.

Shri 8. N. Das : May I know the
-rank of the officers who have been punished,
and the nature of punishment awarded
to them ?

Shri A. C. Guha : [ have already
stated the nur:ibu of :;}oucu:iom. of
the 436 cases disposed of, punishmeats
hm‘geen .;:‘ll‘dﬂi to 63 officers all noa-

zetred; in the remaining 373 cases
t-iu alle’uttidn.l could not be pmud.'
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The nature of ishments awarded is
as follow : e

Reduction or reversion to a

lower grade | . 9 cases
Reduction of pay . 1 "
Stoppage of increments T
Dismissal or removal  from

service . . i R & B
Discharge from service 4 »
Censure . P ST

ToraL . 139

* The remaining 24 caser relate to class
IV staff of which the derails are rot
available with me.

Shri 8. N. Das : May I know whether
any of these officers who were punished
went to court and if so with what result f

Shri A, C. Guha ! I have already
staied that 6 cases went to court. One
person has been convicted...........

Mr, Speaker 1 The hon. Member's
question seems to be this. Did any of the
officers who were departmentally punished
£0 to court 7

Shri A. C. Guha t I do not think
there has been any such case; at least I
have no information with me.

Shri Nanadas ' May I know the root
causes for corruption in this Department
and what sieps are being taken to see
that there is no scope for corruption ?

Mr. Speaker : It is too wide a question
to be asked.

Imperial Tobacco Company

*1404. Shrl Amjad AN : Will the
Minister of Finance be pleased 1o
refer to the reply given to sarred
question No. 703 on the 3rd December
1954 and state :

{a) whether new shares of the
Imperial Tobacco Co. Ltd. were issu-
ed 1o the existing share holders in the
United Kingdom on increase of it
paid-up capital from Rs. 4-1€ crores
to Rs. 15 16 crores,

{b) whether the above thare holders
can dispose of these shares in India and
withdraw the money from here; and

(c) whether the assets of the two
privite companies, namely Printers
(India) Limited and Tdébacco Manu-
factures /India) Ltd. were valued at the
time of their acquisition by the Imperial
Tobazco Co. Lid. ?

The Minister of Revenue and Clvil
E ture (Shri M. C. Shah) :
(a) Yes.

) Ves; but with the prior permission
of the Foreign Exchange Control,



4391 Oral Answers

(c) No. Valuation of the rwo companies
taken over was at the depreciated book
value as shown in the books of the
companies,

Shri Amjad Al : With reference
to (b)., may I know whether the money
as against these issued share came to India,
and if not in cash, for what consideration
were they issued ?

Shri M. C. Shah : The cash value of
the shares which were allotted to the non-
residents was to be paid against allotment
of the shares. because this was row a,
rupee public company.

Non-Basic Secondary Schools

*140¢. Pandit D. N, Tiwary : Will
the Minister of Educatlon be pleased
to state :

(a) whether any sum has been ear-
marked for the reconstruction
Secondarv education for teaching crafts
in the Non-Basic Secondary  Schools
during the current financial year; and

(b) if so, the emount given out of it
so far. to the various State ernments ?

The Parliamentary Secretary to the
Minister of Fducation (Dr. M. M.
Das) ¢ (&) Yes, Sir.

(b)Y A statement is laid on the Table
of the Sabha. [See Appendix VIII,
annexure No, 13].

Pandit D. N. Tiwary i1 From the
statement. | find that only six fortunate
States have been given grants while
others have been debarred from the
purview of these grants. May 1 know
what are the reasons for this ?

Dr. M. M. Das : No State has been
debarred from these grants, The pro-
sals of Orissa, Tripura, Uttar Pradesh,
ajasthan, Madhya Pradesh, Hyderabad
and PEPSU arc under reference to the
Ministry of Finance, and the proposals of
other States are most likely under examina-
tion by the Ministry.

Pandit D. N. Tiwary : I find in the
statement that only Bombay, Ajmer,
Kutch, Andhra, Assam and West Bengal
have becen given grants. What about
Bihar, Uttar Pradesh and other States ?

Dr. M. M. Das : So far as Bihar 1s
concerned, we sanctioned 120 middle
schools last year for the introduction of
craft, and 70 schools for improvement of
teaching, and met 66 per cent of the total

expenditure, Rs. 3-6 lakhs. on this account..

Proposals for the current ycar are under
exml.rl::imtion and will be pushed through
on receipt of information with respect
to the amount spent during the yesr
1954-55-
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Pandit D, N, Tiwary : Are there
multi-purpose schools connected with this,.
or are they scparate ?

. Dr.M. M. Das : All these schemes are
in connecrion with the recommendations
made by the Scconcdary  Education
Commission,

Shri V. Muniswamy : May I kaow
wherher it has been brought to the notice
of Government that in. many of the:
secondary schcols,particularly those schools
which are run by the Government* where
this basic system is supposed to be in-
practice. crafrs are not at all taught for
want of adequate requirements, especially
in the State of Madm$ ?

Dr. M. M, Das : That is a fact,
That is why Government have come-
forward to give grants,

Ordnance Factories

_*1406. Shri N. M. Lingam : Will the
Minister of Defence be pleased to state :

(2) the names of articlen produced
bydOrdmmcc Factories for civilian use;
an

(b) whether the Engineering Capa-
city Survey Committee have made any
tecommendations for maximising their
production ?

The Deputy Minister of Defence
(Sardar Majithia) : (a) A large number
of articles are produced by the ordnance
Pactories for civilian use which could be
classed under the following main catego-
ries [—

(i) Steel castings, spring steel billets,
etc.

(ii) Non-ferrovs sheets, 'sccrions  and’
castings;

(iii) Shot guns; and sporting rifles.

(iv) Leather and textile items;

(v) Scientific and optical instruments;

(vi) Mathematical ar.d surveying instru-
ments; and

(vii) Chemicals.

(®) No, Sir.

Shri N. M. Lingam : May I know
the totel installed capacity of the plants
in these factories for production of chemi-
cals like sulphuric acid. acetone nitro-
cellulose. paints ete. and the capacity actu-
ally used ?

Sardar Majithia : I am afraid I have
not gdt the break-up of the toral capaciry.
But just to satisfy hon. Members I may
say ll'ut the work done in terms of money
value for civilians in 1952-53 was Rs.10° 80
lakhs and this has gone up in 1954-55
to Rs. 26970 lakhs. 1t shows an appre-
ciable increase in output.
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Shri N. M. Lingam Onlf the other
day the hon. Minister replying to a
question in this House said that as many
a3 5000 pecple were idle hands in these fac-
tories, May I know why the full capacity
of these plants is not being utilised so
that not only production of civilian goods
may be increased but employment could
also be provided to the idle hands ¥

Sardar Mafithia : It is admitted that
approximately sooo people are not wanted
by these ordnance factories. But that de-
pends u the work-load, and that goes on
constantly changing with various demands
made by the Defence Department. As [
have already said, the utmost effort is being
made to keep as manﬁou we possibly can
from those pe(:{::c who are not required,
and the effort that the Ministry has put in
for stepping up production of civilian goods
as I have already said, has resulted in

uite an appreciable amount of work being
one.

Shri C. R. Narasimhan : Is it a fact
that some of the articles that are producible
in these factories are being imported ?
If s?.,h may we know whether Gt}vcmctr::em
are steps to stop imports of such ar-
ticles ul;g produce them in these factories

|at home?

The Minister of Defence (Dr. Katju):
Nothing is imported which can possibly be
manufactured here, in these fac-
tories, It does take time to produce the
design and develop things. Otherwise,
I may assure the House that we are doing
our utmnost to utilise the machinery in the
ordnance factories to the utmost capacity
possible, )

Shri M. S. Gu my : May
1 know if it is true thar the cost of production
of articles in these ordnance factories is
much higher than the cost of production in
other private factories,

Dr. Katju: It all dcpends. If you put
the overhead charges on the cost of produc-
tion then the cost will be higher; otherwise,
it cu;l.-! be a little less. But wlat my hon.
fri has pointed out is correct.

Shri N. M. Lingam : Can Govem-
ment give an assurance that in respect of
civilian articles which could be produced
in these factories for which costly machinery
has been installed no licenses will be issued
under the Industries (Development and
Regulation) Act to the private sector?

Mr. Speaker : There arc some things
which are produced in these factories, and
licences to private factories are also given
in respect of the same things. He wants
to know whether issue of licences will
be stopped.

Dr. Katju : I require notice.
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The State Bunk of India

*1407. Shri L. N. Mishra 1 Will the
Minister of Finance be pleased to state:

(a) whether the conversion of the Im-
perial Bank of India into the State Bank
of India has affected the deposits and with-
drawals in any way;

(b) if so, in what respect?

The Minister of Revenue and Defence
Expenditure (Shri A. C. Guba) : (a) and
b). From the data available with

vernment, it can not be said that the
conversion of the Imperial Bank of India
into the State Bank of India has affected the
deposits and withdrawals in any way.
There have been some fluctuations which
are accountable to scasonal and other rea-
sons apart from coversion.

Shri L. N. Mishra : Have Government
a similar experience with regard the

to
. branches of the Imperial Bank abroad ?

Shri A. C. Guha [ think I stated
before that the assets of the Imperial Bank
branches abroad are being gradually trans-
ferred to the State Bank branches that have
already started, so that will give no mes-
sure of the mfume of business of the Im-
perial Bank or the State Bank. Some of
the old business is still with the lm‘perhl
Bank; some has already been transferred
to the State Bank. .

Shri L. N. Mishra Has the State Bank
any particular plan to investa part of its
fixed deposits in purchasing loans floated
by various State Governments for finan-

the Plan ?

Shri A. C. Guha : When the loans are
floated, generally all the banks and insuran-
ce compenics—what may be called finance
institutions—subscribe to  them. This
may also be open to the State Bank.

Shri Kasliwal : May I know whether
after the taking over of the Imﬂ:rhl Bank
by the State Bank, the latter has opened
any more branches? If so, in which part
of the country?

Shri A. C. Guha : Somectime back,
1 gave the figure; three branches were op-
¢ned, one in Assam, one'in Madhya Pradesh
and one, I think, in Saurashtra.

National Atlas

*1409. Shri B. C. Das 1 Will the
Minister of Natural Resources and
Scientific be pleased to
fate:

(a) whether it is a fact that Govern-
ment are preparing National | Atlas;

(inf._o,ml:louﬁriuptepandan‘m

»

(c) the scope of the Atlas?
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The Deputy Minister of Education
(Dr. K. L. Shrimall) (a) Yes, Sir.

(b) and (c). The work for the prepan-
tion of the National Atlas has only
boen taken up and action is being initiated
to set up an organisation for the purpose.
Shri B. C. Das : May | know whe-
any expert emmniueehnbeen:g—
for the purpose of preparing the
, and if 80, who constitute the personnel
committee ?

» K. L. Shrimall : I am afraid [
have the names of the personnel of
the committee. But an expert advisory
board has been appointed by the Govern-

£

i

L
gE

&
g

suggestions which the board made last
tima,

Shri B. C. Das 1+ What is the estimated
cost of production of the atlas ?

Dr. K. L. Shrimall : We have re-
ceived a scheme Brepued by Dr. Chatterjee

the Calcutta n.i\_rcnitya,f aad thz scheme
onvisages an expenditure 8 1-65 crores
during the period 1956—6o0.

Shrl Kamath : In view of the fact
is the first National Atlas prepared
e advent of fnedamlhedoel Govern-

-3

tory are rectificd in this Atlas and the Chinese
Government also told that such encroach-
ments be not made ?

Dr. K. L. Shrimali : 1 may assure the
hon. Member that the Expert Committee
will give full consideration to this matter and

make a scientific approach to the whole
question.

Remittance Through Post Offices

*1410. Shri Barman : Will the Min-
ister of Finance be pleased rto state :

(a) whether after devaluation of the
Pakistan Rupee remittances upto a cer-
tain maximum limit are allowed through
the post offices between India and Pakis-
tan pending adjustment at the end of the
year;

(b) if not, the reasons therefor?

The Pulhmh&ﬂ to the
Minister of Finance ( B.R. t):
(a) No, Sir.

(b) The question of resumption of
money order remittances between the two
oountries on & reciprocal basis was taken up
wlﬂlth;tﬁmmcntdmmunbn:aﬂ as
1951 no agreement could

|?’Pahqnnd1dmmmthemmlmd
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mchm.e.ml:tmntl, however, ::feyl:me
explained 0o system of money
udmwlthfo:gnmmd they are
not yet ready to introduce such a system
between the two countries,

Shri Barman: Was this leter com-
munication made afier the devaluation of
the Pakistan rupee or before that?

Shri B. R. Bhagat: The last com-
munication was in June,

WRHT ® WWTC

vy, oft §o o wifemy: W
wg-eta 7Y 7g A AT wAT w3 e

(%) w=wdfe &1 & foa orgrat
¥ SETAT ®H ¥ RN JOTEA A
T % ST AT E

(=) =& ¥ 93wt afew
oy 1T Iy wmiqa W fedr
¥ W

() =@t i AT FET AT
fFg wwc AT ¥ ?
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(%) & (7). ww=die game &
fq O W NI FTH FT gGA (A
o g} 1 ug W fean o §
fF SrETT I F 1,46, 000 FGY WTATAT
ax g, o« fF g s d wEd
gﬂW,eeoWﬁ'@‘ﬂl fez oA,
wran &Y o § fE d il #r awfa
et st @y oomafr 1) R
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ufew Swfa & & gaaml § ow
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Shri K. C. Sodhia: What is the pre-
sent arrangement for inter-island communi-
ation ?

Shri Datar: There are certain arrange-
ments but they are more or less of an un-
satisfactory character. That is the reason
why the ernment are going to
immediately a second-hand vessel at the
cost of Rs. 5 1akhs
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Shri Krishoacharys Joshi: What 1
the present condition of inter-island com-
munication and may I also know whether
Government propose to run steamers?

Shri Datar: That is what Govern-
ment propose to do. The Naval Depart-
ment of the Andamans Administration 1s
going to do it and we have recently received
a repori from an officer of the Planning
Commission who has suggested that at least
three steamers should run so far as inter-
island communication is concerned.

Shri §. C. Samanta: May | know
how many launches confiscated from smug-
lers ih.lu?re been brought into use for this
service

~ Shrl Datart The hon. Member is
right, Certain launches had been seized
and they are being brought iito use after
making necessary repairs.

o fivew 7y A srEE W
Pt wAT § ov d  w o A
gfeer aga w% § Wi 7 i g aw
o Wt gfeard g frecht @1
ATEY TVRT § TYTET TF I Y LA KA
& forg surar gt Wit wiNw # q9-
Tar gt wifgg, " ag araEw § 7

Shri Datar: Itis true, as | have stated,
the arrangements are not satisfactory.
Government have now been plying a
chartered vessel which moves from Calcutta
about 12 times in the year and also goes to
Madras about ¢ times in the year. It
touches both the Andaman Islands and the
Nicobar Islands but the condition 1s not
satisfactory. That is why the Govern-
ment are prepared to run a special vessel
even at some loss for somc years.

Rifie Training

*1414. Dr. Sa 1 Will the
Minster of Home Affairs be pleased to
refer to the answer given to the starred
question No. 285 on the 13t August, 195§
and state the number of women trainecs
who haye joined so far the scheme of rifle
training ?

The uty Minister of Home Af-
falrs (Shri )t Forty-nine. A state-
ment showing the requisite information in
respect of the States from whom replies
have 3o far been received is laid on the Table
of the House. ESu Appendix  VIII,
annexure No. 14

Information in res of other States
will be laid on the Table of the House
when recerved.
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o wewrt :  fawr fogrest &
g w1 ¥}, 97 | feow wd 3
¥ Rt ?

Shri Datar: Sir, on this question
answer was given by me on the 1st of
August, 1955. That would show that the
number is not increasing as we expect,
Our desire is that there ought to be at
least 1,600 trainees per district. I weuld
only give three numbers which we have
received. For Assam, we have 284, for
Hyderabad 80 and for Bhopal 100. In
other cases the matter is still under preli-
minary negotiations.

wo wmmmlt : WSt & qerad
d oia) & et w7 are ey
g9 W1 aAAe 7 1€ gaT waw Jsmr
§ fore & samar & Wy an § ot
® xed gftr s ¥ fo e
far ?

Shri Datar: Government are anxious
that the number of women trainecs also
should be as large as, 1f not larger than,
men trainees.

Mr. Speaker: We go to the next
Question.

LA.S. Officers

*1416. Shri S 1 Will the
Minister of Home Affairs be pleased te
state:

(a) waether the State Governments
have been requested to send proposals
for increasing their quota of I.A.S.
gfﬁccrs, in view of the Second five Year

an;

(b) if so, what is the proposed quota
for each State; and

(c) what factors have been taken into
consideration for the purpose?

The Deputy Minister of Home
Affairs (Shri Datar): (2) Yes. Presums-
bly, the reference is tathe Central Deputa-
tion Quotas in the State Cadres. The Siate
Governments were requested in August
1954 10 ﬁrmride larger quotas for deputa-
tion to the Centre in view of the increased
requirements of man power for the Second
Five Yecar Plan.

(b) The increased quotas for Central
deputation which the State Governments
have already accepted are indicated in a
statement placed on the Table of the
House. [Ses Appendix VIII, annexure
No. 131
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(¢) The main factor is the anticipated
requirement of the Central Government
in view of the Second Five Year Plan.

Shri Sanganna: May I know the
resent promoted quota of I.A.S. officers
or cach State?

Shri Datar: That [ have not got. But
th: present strength of all the cadres to-
gether1s 1188 and it is likely to be increased
to 1513 for the Central as well as the State
requirements.

Shri Sanganna : May I know whether
there is any difference betwecen the Central
deputation and the State promoted quotas
of the services in the martter of pay and
what kind of control the State Govern-
ments have over the Central deputation
quota ?

Shri Datar: When they serve in
connection with the affairs of the Centre
then they are amenable to the Central
Admirnustration. When they are working
in the States they are naturally amenable
to the State Governments concerned.

Shri Krishoacharya Joshl: May I
know what is the strength of the Hyderabad
cadre and whether Government propose
to ingrease the quota :

Shri Datar: The present number is
72 and it 1s going to be increased to 111.

Shri Thimmalah: Is it a fact that
certain Governments have sent lists of
candidates eligible for promotion to the
I.A.S. and, if so, whether they have been
approved by the Central Goverrment ?

Shri Datar: That is an entirely
different question. But, I would inform
the hon. Member that whenever certain
names arc sent against the promotion
quota, then they are examined by us and
they have ultimately to be examined by the
UPSC.

Shri Nanadas : May I know whether
there is an groposal 1o convert the State
cadres into {A cadres and, if so, whether
the ?qumion of reservation will be aken
up

Shri Datar : There is no question of
removing the State cadre and having only
the IAS (lld.l't W_;l are going wlhwelg
man ple as possible, consistently wi
the gugf:s fixed for the various States.

Commonwealth Army Chiefs’ Con-
ference .

'n:& Shri Janardhan Reddy: Will
the Minister of Defence be pleased to
state :

(a) whether it is a fact that Com-
monwealth Army Chiefs’ Conference was
held at Camberley from the 17th August,
1955; and
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) ?(b) if so, the matters discussed there-
in

The Deputy Minister of Defence
(Sardar Majithia): (a) Yes.

(b) Report on the discussiond is rot
yet available, Generally matters of pro-
fessional interest to the armies of the varivas
countries concerned are discussed.

ShriJanardhan Reddy: May I know
the personnel of Indian representatives ?

Sardar Majithia : This ycar it was
Gen. Shrinagesh and Lieut. Gen. K. S.
Thimmayya.

Shri Janardham Reddy: May I
know whether this conference was the same
as the onc which was called by Gen, Har-
ding, Chief of the Imperial Staff ?

Sardar Majithla: Yes, it is the
same,

Public Loans

*1419. Shrl Kasliwal : Will the
Minister of Finance be pleased to
state ;

(a) whether it is a fact that a number
of State Governments have started floating
loans ; and

(b) if so, whether the previous sanc-
tion of the Central Government was ob-
tained in each case before doing so?

The Parliamentary Secretary to the:
Minister of Finance (Shri B. R. Bhagat):.
(a) Ten State Governments have raised
loans in the market in August this year,

(b) Yes, Sir.

Shri Kasliwal: May I know for what
purposes these loans are going to be used?

' Shri B. R. Bhagat: For development
purposes.

Shri Kasliwal: May I know whether
the running yields of these loans vary from
State to State and also whether the running
yiclds on all these loans are a little higher
than tne Central Government loans quoted
this year, and if so, why?

Shri B, R. Bhagat: What does he
mean?by yields? Does he mean the in-
terest

Mr. Speaker: Yes, the interest to the
State.

Shri B. R. Bhagat: The interest on
the loan is 4 per cent in all cases.

Shri Kasliwal: My second part of
the question wulonot answered. Is t:t!'::
interest on these loans higher than
Central Government loan and if so, why ?
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Shri B, R. Bhagat: The Central
Government loans were made in 1953-54.
Four per cent loans were floated in 1953.
Loans were also floated in 1952-53 - - . .«

Mr. Speaker: That is not the point.
There is a difference in the rate and the
answer i3 obvious. The Central Govern-
ment floated loans . . . . .

Shri B. R. Bhlrlﬂ The rate of in-
terest for the Central Government loan and

the State Government loan varies with the
terms of the loan.

Shrl Kamath: Is it a fact that the
frequency of floatation of such loans by
several State Governments uince 1947
has tended to shake public confidence
such Governments ?

Shri B. R. Bhagat: No, Sir. Rather
the contrary. r

Shri Kamath: Ig that so really?

Shri Kasliwal: May I know whether
sanction has been refused to any State for
floa ing any loan?

Shri B. R. Bhagat: No, Sir.
Mineral Oil

‘mt Shri Bishwa Nath Roy: Will
the inister of Natural Resources
and Scleatific be pleased to
state:

(a) whether the attention of Goven-
ment has been drawn to the availability
of oil in the Tarai District of U. P. and
Bihar especially in Gorukhpur, Deoria
and Champaran Districts; and

(b) whether any survey of that region
for oil has ever been undertaken ¢

The Deputy Minister of Education
(;)r. K. L. Shrimali): (a) and (b). Al-
though no surface indication of the occur-
rence of oil has so far been obtained in the
Tarai region of U.P., and Bihar, the pos-
sibility of suitable sub-surface oil-bearing
structures in the Tortiary belt of the Himala-
layan foot-hills cannot be ruled out alto-
gether. As a result of the work carried
out by the Geological Survey of India,
the extent of the Tortiary formation is
more or less known. The possibility of
the occurrence of oil will, however, be known
only when detailed work is carried
out in these regions.

Shri Bishwa Nath Roy: May I know
whether in the near future such a survey
will be undertaken?

Dr. K. L, Shrimall: The Government
of India are sctting up an Oil and Natural
Gas Division and as soon as this division
starts functioning, I am sure more extensive
survey will be done.

Shri Amjad Ali: With regard to (b),
what kind of survey has been undertaken—
arcomagnatic, Scismic or gravimetric?
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Dr. K. L. Shrimali: ] am not an ex-
pert and I must acmit it, but [ may say
that some kind of survey has teen done
by the Geological Survey of Indie.

Income-Tax Department
_*1434. Shri Gidwani: Will the.
Minister of Finance be pleased to lay on
the Table of the House a statement showing:

\8) the number of complaints  of
corruption received against the officers
of the Income-Tax epartment during
the years 1953 and 1954 separately;

(b) the number of complaints which
have a:n‘fla: been enquired into and fina-

2

(c) the number of officers punished.
as a result of these complaints?

The Minister of Revenue and Civil.

ture (Shri M. C. Shah): (a)

to (c). A statement is laid on the Table

of House. [See Appendix VIII, anne-
xure No. 16].

Shri Gidwanl: The statement says.
that out of 311 cases, 213 have been en-
quired into and finalised. will the
remaining cases be finalised ?

Shri M.. C. Shah: Already 118 out
of 150 cases in 1953 and gz out of 161 in
1954 have been investigaicd. The rest are

being investigated.
In the statement

Shri Gidwani:
it is further said that out of these cases,
only nine officers have been punished, and
in the remaining cases the investigations
R{roved that the complaints were baseless.

ay I know whether these investigations
were made by the anti-corruption depart-
ment or by departmental o ?

Shri M. C. Shah: There were com-
plaints made through the Commissioners
of Income-tax and the Central Board of
Revenue and they were sent to the Direc-
torate of Inspection (Imrutifuion). They
were from certain individuals, anonymous
and otherwise and were enquired into by

those people.

Mr. Speaker: He wants to know the
machinery of the enquiry whether they
were enquired into by the Income-tax
Department or the anti-corruption depart-
ment.

Shri M. C. Shah: In the Income-
tax Department, there is a special branch
called the Directorate of Inspection (In-
vestigation). Whenever a complaint is
received by the Central Board of Revenue
or by the Commissioner of Income-tax
or by the Ministry of Finance, it is sent to
this special branch for investigation. There
are special officers in this branch and
go and enquire into the complaints

to & Central Board of Revenue.
there is a case aguinst an officer
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appointed by 1« dent, then we have
to consult the Union Public Service Com-
mﬂm before any action is taken against

.

Shri Gidwanl: Does the Govem-
ment consider it proper to send such cases
to u;dmami-mmpm tion _deplru‘n%nel so that
an i t enquiry may made
instead of entrusting the work to the
aeparument ?

Shri M. C. Shah: In the case of an
officer who has been prosecuted, we always
«<consult the Special Police Establishment
of the Home stry, but whenever we tind
that there are other matters connected with
it, those cases are enquired into by the
Directorate, because if we send such cases
to the Special Police Establishment, it will
possibly take more time and at the same
time the results obtained will not be 8o
fruitful as obtained by this Directorate of
Inspection (Investigation).

Pandit K. C. Sharma: Has any
enquiry been made as to the higher and
costlier standard of life of the income-tax
officers as compared with their counterparts
in the judiciary and other departments and
‘the reasons therefor ?

Mr. Speaker 1 The question does not
arise out of this.

Shri Bogawat: Is Government aware
‘that these enquiries and investigations
take a very long time and in the meantime
influence is brought to bear on some of
the officers and that there are several such
attempts made? May I also know the
rank of the persons who are punithed,
that is, the culprits ?

Shri M. C. Shah 1 There is no founda-
dion whatsoever for the statement that
influence is brought to bear upon the officers
when the enquiry is being made. It is in
order to climinate such attempts that we
have established a special Directorate of
Inspection (Investigation) as recommend-
<d by the Income-tax Investigation Com-
mission. Therefore, there is no possibility
of exerting such influence. Of course,
there is delay because we have to go through
a certain procedure, The moment an en-
uiry is made and charges framed, the
-gnrges have to be given to the le con-
cerned, that is, the accused then their
-explanation is to be taken, their evidence
is 10 be taken and so on, and where neces-
sary, we have to consult the U.P.S.C. in
the case of dismissal of officers appointed
by the President.

Shri Bogawat: The second part of
my question is not answered.

Mr. Speaker : We will go to the next
uestion,

Taxes en Professions, Trades, ste.

*1436. Shri N. M. 1 Will the
Minister of Finamce be to sats

q
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whether Government have unde

tideration amendment of.Artir.l: ?{6
(2) oflhe Constitution so as to increase
Pavatie T . s et of

¥ an indiv
m::dmy trades, cn.lljnb'; t.h':d employ-
3 a3 recommended Taxat

Bnquiry Commisssion ? i

The Parliamentary Boq-m,a to
the Minister of Finance (Shri R.
tﬁmt): The matter is under considera-

Shri N. M. Lingam: May I know the
main lines on whk.rn iaslation is desired
to be brought before House. ?

Shri B, R. Bhagat: That is too
to say at this mae..- " too early

. ShriN,al.l.lnnm: May I know
if the le 18 to augment the revenues of
the local ies or the State Government ?

Shri B. R. Bhagat: Local Bodies.

Shri N. M. Lin
cases where a State
tax directly?

t Are there no
levying profession

Shri B. R. Bhagat: I am not aware
sl present.

W W aiepfre sfafafe wsww

TR, ot www wiw : wr forer
T a7 T F O e e
(%) &= & F < ® ot W

aepfaw sfafafe sws m@r qr oy i
feam fav ag;

(=) sfafafa sea 7 99 3w &
fea fom wael &1 2 e o fer
foT st 9T wag frema; W)

() S w QT wEww feew
fafewa fwar ?

fren W @ awTEiwY (We Qe
TRo W ) : (%) A oA |

(w) frer wRw wr & faear —
0%, sf, deeft, i, oy-
wET
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wfafafe sww ¥ firxr eamat o
e fewrd —

e, s, &, faarr, 3oy,
e, yAfew, qEer (grTer), Am-
fer, ey, fer i ok )

() T wr wrbwr i & @he-
WO TETC A AATAT 47 WY I
are frawt g @ i ey fear
T

oft wer win . xw gt 7 difee-
atr o o arde &t ATy wr & o
w1 qg " § fe gwrt 3w W aiewfrs
vty fafesiww au ¥ qger fedef aw
a1, fraey agt ot o oy & wf
o W @ & ag fag gor § fs @
HTHTT 7 a9 (Thf & aw ag & wfwe
rgErfag 7

Dr. M. M. Das : As 1 have said the
tour programme was drawn up by the
Government of the Peoplke's Republic of

China ani was finalised by us in con-
sultation with that Government.

Mr. Speaksr : The question is different.

wum sy aqy difow wrd et
(ft wamgre® Wge) ;o &, oY Wy
& qf §, x feet wee ww
¥feT wrr ay  § fr o fer g7 —
AW 3% 7w T— O W el
w ¥ O g & s v fear
§ o ogt @ ATy §, @ wwTH &
o o s ar vgEew agi At
qur a1 |

vy . @ gt 7 &
fosay w1 oY wre off amar, wiffe
frm Rt sToramr Ry waT
Yo% UY g% §9wT A7 fe freww &
e § o ucfer § 7 wrwaat
& W werw e T wwT § 7

urefer wff § | @F wfer o1 W
wwl? amam A gfew gl fe
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. e ww

&t o o gty : Wt W
fafret age @ somar fs agt omd
¥ apfee & o€ 1 vy T
g e wr ag wpfaqe ot e &
fed o, a1 9 o sy agt andw,
¥ fod ot qy apfems geit ?

! wagreTey Wge . R AR
aft fis firw & fiad gveir o7 frer ¥ ford

Libraries in Hyderabad

*ml. Shri Janardhan Reddy: Will-
::e nister oiJ Education be pleased
state:

(a) the amount of loan and subsidy
ven to the Hyderabad State by the
tral Government for the develop-
ment of its libraries during 1954-55; and
(b) whether the money so granted
has been availed of?
Minister of Education (Dr. M.
Das)i  (a) Nil,
(b) Does not arise.

& wmiv Wit ot e &
wift 8, IE% A ¥ w1 9y R
figar arr @ e dgra & fordt ot Y
oy ofcn ¥ fod wrft Y ?

Dr. M. M. Das : The Central Govern-
ment does not give any loan for library
purposes.

Shri Heda : In view of the fact that the
library at Hyderabad is one of the largest
fibraries in the country, is there any pro-
Eua.l to convert it into one of the national
ibraries.

Dr. M. M. Das ;: I think the hon.
Member has given s suggestion and the
Government may consider that suggestion,

Mational Chemical Lsboratory

- Shri Gidwaal : Will the Minis-
ter of Natural Resourca and Sclentific-
Ressarch be pleased to state :
() whether it is a fact that the National
Laborstory, Poona has experi-
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mented with a process by which yield of
edible sugar from sugarcane csn be
doubled;

(b) whether plants employing the
ne: technique are working in Ge many;
an

(c) whether Government propose to
-encourage this techmique for coinmer-
cial purposes ?

The Deputy Minister of Education
(Dr. K. L. Shrimali): (a) Experiments
carried out at the National Chemical Labo-
ratory have shown that sugar cane bagasse
can yield under appropriate treatment a
third of its weight as glucose, or about half
its weight as fermentable sugar, i.c, a
mixture of glucose and pentoses.

(b) A somewhat similar process is in
use in Germany for the production of
glucose from wood, not bagasse.

(c) Experiments on laboratory scale
only have so far been carried out. Pilot
‘plant experiments would be necessary to
establish the minimum size of an econo-
mic unit for the production of glucose
from bagasse in India.

Shri Gidwani: How much quantity
of bagasse is utilised in India for fuel
urposes ?

Dr. K. L. Shrimall: I do not know
~whether that question arises from this
-question but I shall need notice i any
case to answer.

Shri Amjad Alis May I know if beet-
root is being used for the purpose of making
sugar and whether we can make similar
experiments ? .

Dr. K. L. Shrimall: That is, I
‘think, well-known; butl have no
information.

Traffic Control in Delhi

*1392. Shri Radha Raman: Will
the Minister of Home Affairs be pleased
10 state:

(a) whether it is a fact that the use
of electric signals for controlling * traffic
has resulted in the decrease of road ac-
cidents in New Delhi;

(b) if so, to what extent;

c) whether it is proposed to  ex-
‘-lzmi the use of electric signals to other
areas in Delhi; and

(d) if so, which are those arcas?

The Deputy Minister of Home
Affairs (Shri Datar): (=) Yes.

(b) Accidents at the two electrically
sentrolled crossings came do™ to 16 in the
first half of this year as c_.ins 31
the first ha'f of 1953,

(€) Yes. " _

d) In Old Delhi: Red Fort crossing,
ont(uk)le Kashmere Gate, Rajpur Rosd and
Boulvard Road croming.
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In New Delhi : Punchkuin Road-
Connaught Circus crossing, Parliament
Street-Connaught Circus corssing, Minto
Road-Connaught  Circus _ crossing and
Irwin Road—Connaught Circus crossing.

Shri Radha Raman: May I know
whether similar experiments were tried
in some other big cities of India and, if so,
which are those cities?

Shri Datar: I am not aware of this
experiment having been tried in other
States but 1 believe in Bombay it was
tried with some success.

Shri Radha Raman: The hon.
Minister had just now disclosed that cer-
tain arcas would be under the operation of
this scheme very soon. How long will
it take for these signals to be fixed up in
those places?

. Shri Datar : So far a8 the proposed
signals in New Delhi are concerned they
would be fixed up very soon—in the course
of a month or two. So far as the installa-
tion of new signals in Old Delhi is concer-
ned the matter is under consideration in
consultation with the Delhi Municipal
Committee.

Shri Radha Raman: May I know
what is the expenditure involved per unit
on this experiment and how does it com-
pare with the old method besides saving
of human labour ?

Shri Datar: 1 have not got thcse
figures. But one important factor to be
noted is the marked decrease in the num-
ber of accidents.

Mr. Speaker: I feel that these are
a::cstimu on details, We need not go into
em.

Scheduled Tribes

*3412, Shri Hem Raji Will the
Minister of Home Affairs be pleased to
state how much of the grant made by
the Centre for the development of the
Scheduled Areas and Scheduled Tribes
of Lahaul and Spiti in jab in 1953~
54 lapsed and the rusoi{;uﬂuufor?

The Deputy Minister of Home Af-
fairs (Shri Datar): The State Govern-
ment have utilised in full the Central grant
of Rs. 4-92 lakhs given to them for the
purpose during 1953-54.

ot wew T W TR §
wm A gg e wt ¢ F W F
zher wor waly OF T Saae ay
@ &t WX I W w&R @ wa
w1 o a1, Mfew suer v F @
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X% foar mar 7w @ At F wrf
wie-qraT #Y 7€ § 6 T 9N §
wr A & st wr e g 7

Shri Datar: I am not aware of the
particular instance that the hon. Member
referred to but we have got full informa-
tion that the amoynt that has been asked
for has been given and the Punjab Govern-
ment have also informed us that the whole
amount has been utilised,

St W TR W7 TEAHE &
T & ag ama wit ¢ 6 dar gemeY
¥ wuTd, o s v ford &
T A A 9§ § e
fem &Y ard oY% ¥ a9 & @@ & W
Harqe @ & 7 @ fog o e
s @t fF ad & sy
L] mmammm
@ sy 7 '

Mr. Speaker: Is it not under the
-administration of the Punjab Government ?

Shri Datar: It is fully under the ad-
ministration of the Punjab Government.

ot s o w7 O nEREw
TH  GATT FT G qORTT TF AR
o w7

Mr. Speaker: Order, order. Ques-
‘tion list is over. |

WRITTEN ANSWERS TO QUESTIONS
Social Welfare Institutions

*3393. Shri D. C. Sharma: Will the
Minister of Education be pleased to
state the total number of Social Welfare
Institutions in the Punjab State which
applied for grants-in-sid to the Central
Social Welfare Board during 1954-55 ?

The Parliamentary
the Minister of Education (Dr. M.
Das):  Sixteen.

Solar Cookers

-l wl“
the mata of Natural &our_
‘Sclentific Research

be pleased to state:

(a) whether the Egyptian Govern-
ment has asked for an exclusive right to
manufacture solar oook:n,

(b) whether an other Middle East
country has sleet for its specimen;
and
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(c) whether the request of the E;'y'ptiln
Government has been acceded to

The Deputy Minister of Education
(Or. K. L. Shrlmll)t (8) No, Sir.

(b) No, Sir,
(c) Does not arise.
wrefia wrg T & e Wt e
' ot T oy
*9¥o [
tet. LY THo To wwwTH :
w1 T WY O waTH T §T
w9 fr
(%) war gg &= & f§ 2% 97,
peyy ® wTeiT § wfiw & fawe
TF AT AT AT FT IR gA-
e gwt; WK

(=) afx g, @ géer & &
wr g7

T e (ercare st ) ¢
(%) o &

(w) & & gf s> I¥,
a9 gl F ¥ o s Y m@mr o
qTEE FATE TN Y WA & 7 AT
%1, FiE TET W4T ATE qgriEAT |y
wg @ Wi gt v o W aR
Looo FHITEH FATETT YT | ¥H E"m
& wreedr arg AT % 3 wHET e

T ¥ WTEHT WA g )

Pakistan Defence Services Officers
*1402. Sh.riM.R.KrllhllWl.l]the

Minister of Defence be pleased to
state :

hether it l: a fact that some

(.ﬂzcwhfgh officials of the Pakistan

frequently visit
India under pretext of meeting their
relatives in India ; und

(b) the names of the States in India
where most ‘of these officers stay ?

The Minister of Defence (Dr. Katjo):
(a) and (b). Government have no jeason
Hnndmhiﬂ!dﬂdlhofthel’lhm
desmvmt India for a
other than that stated in their
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six officers of the rank of Colonel and
above visited India during the last twelve
months, They visited 8 different States :
of these, Uttar Pradesh was visited by two
officers which was the largest number for
any State.

Primary Teachers in Tripura

"uol. Shri Dasaratha Deb: Will
the Minister of Education be pleased to
state :

(a) the number of primary teachers
sppointed in Tripura in 19ss and the
number out of them belonging to Scheduled

Castes and Scheduled Tribes ;

(b) whether it is a fact that an as-
surance was given by the Government
that non-Matric Scheduled Tribes and
dedul:dd Castes md‘ud’:e will be
appointed as teachers in Primary
schools ?

ntary Secretary
the Minister of Education (Dr. M.
M. Das)t (a) Out of 500 Primary teachers

inted in 1955, in Tripura, 63 teachers
be_mbcg to Scheduled Castes and Scheduled
tnbes.

(b) No, Sir.
Agra c-niomut Board

*r411. Seth Achal Singh : Will the
Minister ot Defence be pleased to state :

() when the decision on the question
of passing certain portions of the
Cantonment to the Agra Municipality
is expected to be taken ;

(b) whether under the Five Yesr

any amount has been spent by

l.he Agra Cantonment Board and if not,
reasons therefor ; and

(c) whether it is a fact that a circu-

has recently been issued by Gov-
ernment that the sum of Rs. 32,60,000
sanctioned for development of the Agra
Cantonment should be used for developing
such arcas as arc to be retmined within
the Cantonment limits ?

The Deputy Minister of Defence
(Sardar Majithia): (a) The matter is
under consideration in consultation with
the State Government.

spend any amount for d
nmeduruut.hcﬁmqmofmel'irn
Five Year Plan.

Ithnt;:ndendadthnthem
should t irrespective
area which is 0 be cxcised.
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Foreigners in India

®*1431. Shri D, C. Sharms: Will
the Minister of Home Affairs be pleased
to refer to the reply given to Starred
ion No. 2351 on the 18th April,
1955, and state :

(a) the total number of foreigners
whose names have been registered during
1954 in India ; and

(b) the names of the countries to
which they belong ?

The Deputy Mhhm of I!om
Affairs (Shri Datar) (a) and (b). A
statement giving the reqmud infi

is laid on the Table of the House. [See
Appendix VIII, annexure No. 17.)

Civilian School Masters

*1423. Ibrahim: Will the
Mnmaofmbcphnedum

(a) the number of Civilian School
Masters serving under the Ministry of
Defence ;

(b}themgdmdofthdrmtimt
and their qualifications and

(Fimmqnmuum
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) )The Minister of Defence (Dr. Katju):
a) 1,157.

(b) A statement is laid on the Table
of Lok Sabha. [See Appendix VIII,
annexure No. 18.]

(¢) No.

Sudanese Military Mission

. Shri t Jha Azxad:
Wlﬂm Minister of be pleased
to state whether it is a fact thata Sud-
anese Military Mission recently visited
India ?

v The Minister of Defence (Dr. Katju):
” .

Aid from C_mmh

*1439. Shri D. C. Sharma 1 Will the
Minister of Finance be pleased to state :

(2) the extent of aid received from
Canada during 1954 : and

(b) the form in which it has been
received ? .

The Parliamentary
the Minister of Finance (Shri R.
Bhagat): (a) The value of the aid
received in the shape of materials and
equipment from Canada during 1954 under
rheColomboPl.mwnR: 1-5 crores.

()] The aid was received in the follow-

ing forms : (Re. Iakhs).
O fuigo ol e,
O o and"cabie Tndusy . 6
& Jodian Ratways . " g
ToTAL . . —1_50_

fedt s

*ovRy, S Wiew WY s
w7 foen w33 W, eny W fad
TF UCifea X7 %7 LISV HRIATF
Ty ¥ 7g qa W F1 7

(¥) w1 gfrady  fly =mew
afafa { wor sfwr 2 fa §; Wk

(w) afx gi, oY sarwee & sq o
&aTT Y W # mg?

267 LSD—3
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forwr sl & wwr wiew (e
QRe Qwo ¥IM ) : (%) YAy
fer srecor afafa ot w2 & ot

W

(w) q¥ &wiwy fawg & Wt
wafw fafews oY o o7 st

Disciplinary Cases

741. Shri D, C, Sharma : Will the
Minister of Home Affairs be pleased
to state the number of persons in the
Indian Administrative Service, the In-
dian Police Service and the Indian F
Service (separately) t whom
nary action of any. has been
since the 1s5th of u;uu.lpu?

Deputy Minister Home
Affairs (Shri Datar) 1 The mformﬁm
asked for is as follows :—

Indian Administrative Servwe . 10
Indian Police Service . . 16
Indian Foreign Service . . . F

Torar . . a8

Sclentific & Technical Education

742. Shri fbrabimi Will the
Minister of Education be pleased to lay
a staterhent on the Table of the House
showing:

(a) the names of Universities which
have received grants for the develop-
ment of Scientific and Technical Education
so far during 1955-56 ; and

(b) the amount given in each case ?

The Parliamentary Secretary to
the Minister of Education (Dr.
M. M. Das): (8) and (b). A statement
givirg the required information is laid on
the Table of the House. [See Appendix
VIII, annexure No. 19.]

Inspection of Banks

3. [ Shri Ibrahim i
" {Suh Govind Das:

Will the Minister of Finamce be
pleased to state :he number of Scheduled
Banks inspected by the Reserve Bank of
India during 1954-55 ?

The Minister of Reveaue and
Defence Expenditure (8hri A, C. Guhs)
24 scheduled banks were inspected by
lhe Reserve Bank ofi::'ii. in the ,:::

§ i.0. from 1Ist il, 1954, to
3.nt hi-n:h. 1955. ! ’

& I
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Insurance Companies

744. ShriIbrahim : Will the Minister
of Finamce be pleased to state the total
amyint of Insurance premia sent out o
India to foreign Insurance Companics
during 1954 on account of :—

(i) General Insurance, .
(ii) Marine Insurance, and
(iii) Life Insurance ?

The Minister of Revenue and Civil
Expenditure (Shri M, C. Shah) :
The fiture for the year 1954 are.not yet
available.

Iron Ore Mines

745. Shri K. P. Sinha: Will the
Minister of Natural Resources and
Sclentific Research be pleased to state
the number of Iron Ore Mines which
were working in 1954 ?

The Deputy Minister of Education

(Dr. K. L. Shrimali) : One hundred and

nine.
Murders in Delhli
‘; 46, Chaudhri Muhammed Shaffee:
i

11 the Minister of Home Affairs be
pleased to state : .

(a) the number of arrests made in
Delhi State in connections with theft
and murder cases since the 1st May,
1955 ;

(b) the number of persons convicted
and acquitted in this connection ; and

(c) the number of cases still pend-
ing decision ?

The Deputy Minister of Home Affairs
(Shri Dltur,‘: (a) One hundred and thirty-
nine (upto 2oth July, 1955).

(b) Convicted : Thirty-three ;
Acquirted : Nil.

(c) Seventy-three.

Sodepur Glass Works Ltd.
. Shri Gidwanl : Will the Minister

of be plessed to state :
(a) whether the negotiat’ oum-
mittee appointed for the dis of
of the Sodepur Glass Wm-h,

Ltd. has completed its work; and

(b)lfso,wtmmllbethetonllou
to the Industrial Finance Corporation?

The Minister of Revenue and De-

fence (Shri A. C. Guha) :
(a) Yes, Sir. Corporation has com-
p&mdmmm

decided to sell
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the properties belonging to to the Sod
Glass ﬁrks Ltd. to Messrs Asahi G
Company Ltd.

(b) It is still premature to give an «> ect
figure of the ultimate loss to the Coipora-
tion. Apart from the fact that the trans-
fer is yet to be executed, the realisatii. 1f
any from the enforcement of guarantees
against the guarantors of the loans cannot
estimated at this stage.

Scheduled Castes and Tribes

748. Shri Biren Dutt : Will the Minis-
ter of Home Affairs be plcased to state :

‘(a) the percentage of Scheduled Tribes,
Scheduled castes and minorities in eac.
class and category of Government Service in
Tripura at present; an

(b) what steps are being taken to safe-
guard their interests in services?

The Dep Minister of Home
Affairs ( 3 t (a) The required
pemenugea are as r:

Class of Percentage of representa-
service tion 1n Tripura Gov-
ermnment services

Sche- Sche- Mino-
duled duled ' rities

Tribes Castes
g:::ln © 6448 092 1-38
Class III 1097 604 487
Class IV . . 2027 8:52 6-71

(b) In making direct recruitment to
posts under them, the State Government
make every endeavour to follow the
instructions contained in the Ministry of
Home Affairs Resolution No. 42/21/49-
NGS, dated the 13th September 1950,
regarding reservation of vacancies for and
grant of other concessions to members
of Scheduled Castes and Scheduled Tribes.
A copy of that Resolution will be found in

pendix VIII to the R of the Com-
mfmoner for Scheduled Castes and Sche-
duled Tribes for the period ending the 31st
December, 1951.

Multl-Purpose Schools

Shri N. M. Lingam : Will the
ngam: of Education be pleased to state
the number of multipurpose schools sanc-
tioned and established, (State-wise), in

rsuance of the recommendations of the
E:c:onda:y Education Re-organisation Com~
mission ?
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The Parllamentary  Secretary
to the Minister of Education
(Dr. M. M. Das) : A statement
showing the number of multi-purpose
schools sanctioned so far (State-wise)
is laid on the Table of the Lok Sabha.
[See Appendix VIII, annexure No, 20].

The information relating to the actual
establishment of such schools is being col-
lected from the States concerned and will
be furnished later, \

&t foq Wy nar @

wio. sftgmo gqwo fyRdY : v
farer 7ot g T #Y FaT w67 e

(%) war sgaw Y s vl &
TF AT & qrE ¥ 7T Y FIAT AT
N fEgyr amr @ AT 9wy ™
a1 ; 6%

(=) afzgr, @ gw arwer & feas

safeaa} w1 gra 41 ?

Twen we A suw WAt (s ge
oug) . (%) agdw ¢ s wwm
o Y~{ FrATATAT TAY, FEHAT A
1 WTE, J8YY WY ¢s8Y AN M
(2= &%) &1 FTAT {,50,000 &G
HE FT GAT THET W4T |

(F) Ta s & & safeay wr
a1 )

Welfare Extension Projects

- 751, Dr. Satyawadi 1 Will the Minis-

ter of Education be pleased to state the
names of Welfare Extension Projects func-
tioning in the States of Punjab, PEPSU
and Himachal Pradesh at present ?

3 SEPTEMBER 1955

Written Answers 4418

The Parliamentary to
the Minister of Education (Dr. M.
Das) : A statement giving the requisite
information is attached. nf.Su Appendix
VIII, annexure No. 21].

Managing Agency Concerns
Shri V. P. Nayar :
TS&{Shﬂhnnm:

Will the Minister of Finance be pleased
to state :

(a) the names of the agency
concerns operating at present in Travan-
core-Cochin State ;

(b) their total paid-up capital; and

(c) the t%u.id-u capital invested at
present in the Industrial Sector in Tra-
vancore-Cochin State ?

The Minister of Revenue and Civil
Expenditure (Shri M. C. Shah) 1 (a)
A statement is placed on the Table of the
Hc]rule. [See Appendix VIII, annexure No.
22].

IR O B e ot acics whidh
id-up capi [ es w

g io‘i::t stgc.k onm!E:nia i% being collected
and will be laid on the Table of the House.

(c) According to intormation avauable
withGovernment the total paid-up capital of
the joint stock companies en in various
industries in the State of Travancore-Co hin
as on 318t March, 1954 is approximitely
Rs. 17,92 lakhs.

* Conflscated gold

Sardar Iqgbal Singh: Will the Min-
iste’r’%f mm:: be pleased to state the

uantity of gold confiscated from the st
anuary, 1951 to the 3oth gunc. 195§ on
the West Pakistan border

The Minister of(an«::-Gud De-
fence Expenditure (Shri Guha).
The quantity of gold t%onﬁ:ih“e? from the

st Jan 1951 to the une, 1955
on :Le‘%'v’;i Boichok is 8664 tolas
approximately.
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LOK SABHA
Saturday, the 3rd September, 1855.

The Lok Sabha met at Eleven of the
clock

[Mr. Sreaxer in the Chair]
QUESTIONS AND ANSWERS
(See Part I)

11-58 A
MESSAGE FROM RAJYA SABHA

Becretary: Sir, I have to report the
following message received from the
Secretary of Rajya Sabha:

“] am directed to inform the
Lok Sabha that the Spirituous
Preparations (Inter-State Trade
and Commerce) Control Bill,
1855, which was passed by the
Lok Sabha at its sitting held on
the 1st August, 1955, has been
passed by the Rajya Sabha at its
sitting held on the 1st September,
1955, with the following amend-
ment:

New Clause 12A

‘That at page 5, after line 16, the
following new clause be inserted,
namely:

13A. Power to exempt—The
Central Government may, by noti-
fication in the Official Gazette, and
subject to such - conditions as it
may think fit to impose, exempt
any spirituous preparation from
all or any of the ‘provisions of
this Act on the ground that the
spirituous preparation is ordinarily
required for medicinal, scientific,
industrial or such like purposes.’

12050

I am, therefore, to return here-
with the said Bill in accordance
with the provisions of rule 126 of
the Rules of Procedure and Con-
duct of Business in the Rajya
Sabha with the request that the
concurrence of the Lok Sabha to
the said amendment be communi-
cated to this House.”

SPIRITUOUS PREPARATIONS
(INTER-STATE TRADE AND
COMMERCE) CONTROL BILL

Secretary: Sir, I lay ‘on the Table
of the House the Spirituous Prepara-
tions (Inter-State Trade and Com-
merce) Control Bill, 1955, which has
been returned by Rajya Sabha with
an amendment.

COMPANIES BILL—contd.
Clanses 284 to 322

Mr. Speaker: The House will now
take up clauses 264 to 322 of the Com-~
panies Bill for which 3} hours have
been allocated. These clauses will
be disposed of by about 3-30 P.M.
when the House will take up the next
group which consists of clauses 323 to
388.

12 Noow

Hon. Members who wish to move
their amendments to these clauses
will kindly hand over the numbers of
their "amendments, specifying the
clauses to which they relate, to the
Secretary at the Table within 15
minutes.

I may just inform the Members
that we have exceeded the overall
time by 5& hours.

———————
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PERSONAL EXPLANATION BY A
MEMBER

Shri Kamath (Hoshangabad): Sir,
before we proceed with the discussion
on these clauses may 1 mske a very
brief one minute statement by way
of personal explanation because I
was not in the House the other day
when nomeﬁnng was said about me?

Mr. Speaker: Order, order. I think
it would be better if the hon. Member
first sees me in my chamber and let
me know what personal explanation
he wants to offer, and then, of course,
I shall consider as to whether he
should be permitted to do so.

Shri Eamath: Is it one of the new
rules that I should see you in the
chamber in this conmection?

Mr, Bpeaker: Yes, that is the rule;
because I do not want to give an
opportunity agaim for a further per-
sonal explanation and points of order.
I meust be satisfied as to what is being
or going to be spoken about.

Shri Kamath: Very well; I shall
see you later.

COMPANIES BILL—contd.
Clomses 284 to 322

The Minisier of Revenne and Civil
Expenditure (Bhri M. C, Shah): Sir,
with your permission I wish to ex-
plain the Government amendments to
clauses 284 to 322 The amendments
are: No. 359 to clause 286, No. 360 to
elause 287, No, !ﬂtoelanulﬂ.h
361 to clause 299, No. 361 to clause
301, Nos. 262, 363, 364, 365 and 366
to clause 308, No. 367 to clause 309,
)l-o.i&-&toclame 310, Nos. 3690 and
370 to clause 313, No. 881 to clause
315 and Ne. 864 to clause 316.

[Mr. DEPUTY-SPEAKER in the Chair]

Most of them are of a drafting
nature. There are two importamt
amendments and they are No, 350 to
clause 286 and No. 861 to clause 315,
However, I will just give an explana-
tion to all these amendments in a
very short way.
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First I will speak about amendment
No. 359 to clause 286. The explanation
te that is that we have redrafted
clause 288 so as to provide for the

- following two points. Firstly, where

one-third of the total number of
directors contains a fraction, where
it is more or less than one-half
it should be treated as one, For
instance, if the total strength of the
board is 7, one-third thereof will be
2-1'3 and in such cases the quorum
will be 3 and not 2. Bimilarly, where
the total number of directars is 11,
the quorum will be 4 and not 3. That
is one purpose of this amendment,

Secondly, where there are interested
directors and their number exceeds
two-thirds of the total strength, the
quorum is to consist of the remaining
directors only; that is to say, those
who are not interested will form the
quorum. For imstance, if there are
12 directors and if 10 of them are
interested, the quorum will be 2—12
minus 10—and not 4, one-third of 12.

In the case of giving or taking of a
loan from a well-known bank like the
State Bank of India or the Central
Bank of Indta in which most direc-
tors of companies might hold shares,
where the present company practice
Is to reduce the quorum in such cases
by the articles—under the existing
law this matter of quorum is dealt
with in the articles. But under this
Bill the provision for quorum is put
in the main portion of the Bill itself
and not in Table A, A company cannot
make a prwm regarding quorum
in the articles which is Inoouistmt
with that contained in a main clause
in the Bill. That iz the second pur-
pose of redrafting this clause 286,

The proviso made to sub-clause (2)
of clause 288 is in acrordance with
and gives effect to the present com-
pany practice which obtains in regard
to most companies. is the second
of the sMernatives suggested by cer-
tain people and we have accepted that
suggestion,
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Amendment No. 360 to clause 287
is in the nature of a drafting amend-
ment.

In our amendment No, 660 to clause
292 we have just made the position
clear. We have omitted the words
"or agree to contribute” in line 15
and the words “exceeds or” in line
18. We have also omitted the words
“when taken with contributions made
or agreed to be made before the
commencement of this Act, exceed
in any financial year® in lines 18 to
20 and for that we have substituted
the words "in any financial year,
exceed”. Then in line 24 we have in-
serted an explanation:

“Where a portion of a financial
year of the company falls before
the commencement of this Act,
and a portion falls after such
commencement, the latter portion
shall be deemed to be a finaneial
year within the meaning, and for’
the purposes, of clause (e).”

That means, up to the time the
Act comes into operation, say 1st
April, 1856, all the contributions
made before that date will not be
governed by the present Act. But,
suppose the year begins from  1st
January and four months have passed,
still for the remaining 8 months the
provision is that the cantributions can
be made to the funds stated in clause
202, We have simplified that method
and we have said that all the contri-
butions made before the commence-
ment of the year will not be taken
into account when this proviso is
applied with_regard to the contribu-
tions to be made in the financial year
and therefore, we have added this
explanation that, if part of the finan-
cial year has passed or had elapsed
before the commencement .of the Act
the rest of the period will be consi-
dered ag a finencial year for the pur-
poses of clause (e).

Amendment No, 361 to clause 289 is
also of § drafting nature to bring out
the intention very clearly,

Then I come to amendment No. 861
to clause 301. There also the provi-
sions of this section apply in relation

3 SEPTEMBER 1955

Compénie: Bill 12054

to any resolution ar propesed resolu-
tion of the Board of directors of a
company sppointing 2 manager or a
w.hule—tﬂeﬂnﬂrunqud
to all other coniracts. .

Amendments Nos. 362 to 366 to
clause 308 are all only of a minor
drafting nature like amendment No.
362 where we have said that for
substitute the words “including any
managing or whole-time director”.

As you know, in other places in the
Bill, whereuer ghe term “managing,
divectar” oormrs, refepence has also
been made %0 whole-time divectars
and it is clearly nesessary to imsert
a peference to whole-time directors
in this sub-clause also.

The second amendment to sub-
clause (1) and the amendment to sub-

makeuc!etmsubclnlu(l)melt
that all the sub-clauses should be
subject to the poovisions of section
197 as well s& in accordance with
them. The amendment meets the in-
tention and therefore, the words
“subject to the provisions of section
187" have been thought unnecessary
and have been deleted

Then, the amendments to clauses,
309 and 310 are practically the same.
As I have already pointed out, the
whole-time directar. must be put
the same footing as the managing
directar, Thern, in clause 313, we have
suggested that the following words
be inserted at the end of line 7, at
page 165:

“With effect fvom the first day
on which the centezavention occurs
and ghall alse be Mable to refund
to the company any remuneration
received -or the monetary equiva-
lent of any perquisites or advan-
tage enjoyed by him in respect of
such office or plaoe of profit”



~ 13055

Companies Bill

[Shri M. C. Shah)

The object of this amendment is
two-fold. Firstly, to make it clear that
the directors should be deemed to
have vacated the office from the first
day on ‘which the contravention
occurs, and secondly, to make it clear
that the director ig liable to refund to
the company any remuneration, etc,
which might have been illegally drawn
by him.

Then, in regard to clause 317, the
definition has to be amplified to cover
cases when office or place of profit
is held by the individual other than
the director or by any firm, private

. company or body corporate.

-

‘thig case has been

Now, the amendment No. 661 to
clause 315, as 1 have said, is an im-
portant one. The amendment says:

after line 41, add:

“(4) Notwithstanding anything
contained im sub-sections (1) to
(3), the Central Government may,
by orde.r,lpzrm.i.l any person to
be appointed as a managing direc-
tor of more than two companies,
if the Central Government is satis-
fied that it is necessary that the
companies should, for their pro-
per working, function- as a single
unit and have a common manag-
ing director.”

Now, [ will explain why we have
brought this amendment. It has been
brought to the notice of the Govern-
ment that there -are cases in which
private companies, work together as
a single unit. For example, the Tata
Hydro Group consists of four com-
panies with a common staf and
common management, It is thought
desirable that they should have a
common  managing  director or
manager. Now, in sub-clause (4)
for. If
we do not insert sub-clause (4), then
a common managing director for all
those four companies will not come
in. That means, there is one manag-
ing director for one company and
another managing director for another
company, though there iy a common
staff, and the staff will have to be
divided or more staff will have to be
provided. Therefors, whenever such
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concerng work as a single unit, they
have a common staff and a common
management. Then that sub-clause
(4) will be resorted to. If the Gov-
erhment is satisfied that it is neces-
sary in such cases, when these com-
panies work as a gingle unit having
common management and a common
staff, then the Government may allow
that managing director to work in
those four companies. That is the
purpose of this amendment. It gives
power to the Central Government to
Jdeclare that in such cases the com-
pany has to be deemed to be a single
company for the purposes of clause
315.

‘Jow, the amendment to clause 316
is a drafting amendment, because of

certain changes we have already
made.
Shri Morarka (Ganganagar-Jhun-

jhunu): What are the amendments
to clause 3167

Shri M. C. Shah: Those amend-
ments are 862, 863 and 864. Sub-
clause (2) of clause 316 has now be-
come an anachronism, as no reference
to officer other than the managing
directors occurs in sub-clause (1) as
altered by the Joint Committee. It
has, therefore, been omitted. The
necessary provision has been includ-
ed in clause 203 and that is quite suffi-
cient. The words “Save as provided
in sub-section (2)" in clause 318 (1)
have become unnecessary by reason
of the omission of sub-clause (2), and
are also to be omitted The proviso

_to sub-clause (4) has been altered on

the lines and for the reasons for
which the proviso in clause 308 has
been recast

Now, amendment No. 864 to clause
316 is this:

for “shall be sanctioned only

in the last two years of the exist-

ing terms”, substitute:

“shall not be sanctioned with
effect from a date which is later
than two years from the date
on which the sanction will
come into operation.”

That means there is to be only one
extension.
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Shri K. K. Basu  (Diamond Har-
hour): How does that come in?

Shri M. C. Shah: The draftsmen
have suggested that way. If there is
any difficulty, I mill explain later.
You show me the difficulty and then
I will explain.

Shri Morarka rose—

Mr. Deputy-Speaker: There are
only 3} hours for this group of
clauses, Hon. Members who have
given amendments and who want to
speak must rise in their seats from
the very beginning. Otherwise they
will be elbowed out towards the end.
So that I may have a comprehensive
idea as to who wants to speak, I
should like them to get up. I can
then bear them in mind. For ins-
tance, yesterday, I was not able to
call Shri Somani though he wanted
to speak. I am particularly referring
to Shri Somani because, in respect of
the Companies Bill, there are gentle-
men on the Opposition side who are
intimately cc ted with the Bill as
against many others on the other
side. In these circumstances, I do
not like that proper representation
is not given to those who are keenly
interested in the BilL I would like
to give an opportunity to all of them.
Therefore, 1 would request hon.
Members who want to speak, to rise
in their seats at least once, and I
hope they would not find it incon-
venient.

Several Hon. Members rose—
Mr. Deputy-Speaker: Shri C. D.
Pande

Shri K. K, Basu: I think Shri Mor-
arka rose even before you gave
this direction.

Mr. Deputy-Speaker: I did not call
him yet. Shri Pande did not speak
at any time. Let him speak.

Bhri C, D. Pande (Naini Tal Distt.
cum Almora Distt.—South-West cum
Bareilly Dsstt.—North): I wish to
speak on, my amendment No. 468 to
clause 292, This iz the simplest and
shortest amendment that has come
before this House,

Mr. Deputy-Speaker: What is the
substance of the amendment?
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Shri C. D. Pande: It seeks to in-
crease the limit of contribution from
three per cent. to five per cent, That
is all. It does not in any way inter-
fere with the basic philosophy behind
this great and epoch-making Bill. It
does not make any departure from
the salient features of the Bill. I
simply want that people should rea-
lise that there is po great departure
in this amendment. When the fra-
mers of the Bill have conceded that
3 per cent, can be contributed I think
the principle is accepted that contri-
bution can be made. 1f that is agreed,
the question arises ms to what its
extent should be. If you take the
trouble to analyse the difference bet-
ween 3 per cent. and 5 per cent. you
will find that it is not much.

Shri 8. S. More (Sholapur): Only
two per cent.

Shri C. D, Pande: You will see how
little it is. Also, it affects only
those who are in the higher income
groups. When we have provided the
other limit of Rs. 10,000, it means
that all those companies which make
a net annual profit of Rs, 2 lakhs
come within that limit of Rs, 10,000.
Therefore, my amendment does not
affect any company which makes a
net profit of less than Rs. 2 lakhs a
year. If my amendment for 'raising
the limit from 3 to 5 per cent is
accepted, it will affect only those com-
panies which make an annual profit of
more than Rs. 2lakhs; and you will
find that there are rot many such com-
panies. I think every Member of this
House must have known of some com-
pany in his constituency. There are
not many units in this country
which make a profit of more than
Rs, 2 lakhs a year. Except in Bombay
and Calcutta, in mofussil areas in
U. P. or Madhya Pradesh, there are
not many units making a profit of
more than Rs, 2 lakhs a year. So,
from a company which makes a pro-
fit of Rs., 2 lakhs or more, is it too
much to expect for public charities
a contribution of Rs. 10,000 or . Rs.
12,000, if the profit is Rs, 3 lakhs a
year? In this country, we have got
glorious traditions of charities and
philanthropy. Do not bring to your
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mind that the charities referred to in
this Bill are only political charities or
subseriptions to political parties; far
?romit. I think Mr. Basu was wrong
m skying that it relates to elections.
How much, what proportion, of the
whole charities in this country goes
to political parties? I think it is not
even 1 per cent. of the whole charities.
There are a number of charities like
pinjrapole, go sadhan, dharmasala,
koop, tadag etc, These claim greater
charities than the most popular party.
Even the Congress Party does not get
more than 1 per eent. of the charities
made by the public in this country.
Therefore, 1 think it is very wise to
think that whenever we make any
reference to charities, elections come
to our mind

There are occasions,—end they are
not very infrequent, when we have
to approach the public for charities.
Every Member has got some rich man
in his constituency. If any hon.
Member wants that there should be
some hospitals, schools or collegeg in
hig comstituency and if there is, by
chance, any factory or concern which
makes a profit of more than Rs, 2
lakhs a year he goes there and says,
“there is a scheme for opening a hos-
pital here; you are in a position to
contribute. How much can you con-
tribute?” The proprietor replies, “of
course, this is a very good cause; I
am ready to help you..”; he then
shows this Act and says: “.butunder
this Act, I am helpless. I cannot
contribute more than Rs. 10,000, even
though the cause is very deserving.'
There is a prejudice against the
wealth which is not spent on good
causes. In this country even those
persons who are generally indulging
in anti-social activities are prome to
give money for charities. Our concep-
tion of charities is such that wealth
ceases to be wealth when it is mnot
used for a good cause. Charity and
public benefactions occupy a very
important place in the social obliga-
tions of this country. I wyou get
down at the root of these obligations,
you will find that peaple fulfil them
of their own accord, without any com-
pulsion. I say that charity ennobles
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the donor and it serves the purpose of
helpmg the needy and the poor, and
the community at large,

Mr. Deputy-Speaker: Is the hon.
Member going into the elementary
principles of charities?

Shri C. D. Pande: I say that charity
is taxation without tears. People
should realise that charity is meant
not only for political parties; there
are other kinds of charities also.

Mr. Deputy-Speaker; The hon.
Member may also see that this charity
may be used for both the political
parties,

Bhri C. D, Pande: The auditors of
the company should take care to see
that there is no misuse of this provi-
gion. There need not be anmy appre-
hension; after all, books will be open
to anyone who wants to investigate
them. 1f the books can be manipu-
lated there is mo use of this law. The
whole thing is hased upon the fact
that books are to be relied upon
You can investigate and see how it
works, There is no use of making
this type of restriction on charities
Anyone can understand and appreciate
restrictions on malpractices and
abuses by the administrators of the
company; but any restraint on chari-
ties is a misconceived notion of com-
trol of business concerns.

As I have said, if my amendment is

accepted and the limit is raised from
3 to 5 per cent., only those companfes .

‘which get a profit of more than Rs. 2

lakhs annually will be affected. But
there are not many companies whish
make such a buge amount of profit.
Wheneyer any reason is shown to the
hon. Finance Minister that certain
provisions should be accepted, he has
very readily agreed to do so, So,
when this House has agreed to allow
the managing agents to remain and
continue to draw 11 per dent. of the
net profits, I see no reason why a
paltry sum of 5 per cent. should not
be allowed for public charities. If a
shareholder has got one share which
yields a profit of Rs. 100, then he peys
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Rs, 5 instead of Rs, 3. Also that
portion also includes the incame-tax
of 12 annas. Therefore, a man who
gets Rs. 97 will get Rs. 85 or Rs.
95-12-0, if ir tax is deducted
there. Therefore, 1 appeal to the hon.
Minister, Mr. Shah, who is working
for the Finance Minister and piloting
the Bill at the moment, to accept my
amendment.

Shri 8. 8. More: Are you referring
to C. C. Shah?

Shri C. D. Pande: I am referring to
Mr. M, C, Shah who is piloting the
Bill at the moment. There is nothing
wrong in what I have said.

1 had prepared a small Sanskrit
quotation for the Finance Minister,
who used to appremnte Sanskrit say-
ings; but he is not here now:

fersirs wefor fir wigw farar
“When the elephant is sold and
when the bargain is over, what is

the use of quarrelling over the
price of the goading rod?*

What I mean to say is that there
are many things about which people
could have disapproved and reasona-
bly also; but still I think we have
not done anything wrong.

The cause of charity should be
given priority of consideration. I am
sure, the Finance Minister will, with
his unfailing generosity, accept this
amendment as it is

Bhri B. 8. More: Generosity at
somebody else's cost

‘Shrl C. D. Pande: For the benefit
of the community.

fbri G. D. SGomanl (Nagaur-Pali):
I would only like to make a few ob-
servations on a few of the clauses
that are wunder discussion. Qur
amendment to clause 284 is amendment
590. This is only a small amendment.
The clause says that the directors
should hold meetings once in three
months. We have suggested that this
provision need not be applied to msso-
ciations which do not carry on busi-
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ness for profit or which do not distri-
bute dividends. The financial trans-
actions of such associations are mnot
large. These associations may be
exempted from the obligation of
holding a meeting every three months.

Arnother amendment is No. 501
about clause 285. The clause fails to
provide for a contingency where
notice is not sent to a director owing
to accidental omission. It is necessary’
that such an accident should not inva-
lidate the proceedings of a directors’
meeting. The amendment only seeks
to restore a provision which was al-
ready contained in the original Bill,
and which was deleted by the Joint
Committee. This, again, is a .very
minor amendment and I hope the
Finance Minister will see his way to
accept the same.

Coming to clause 282 about chari-
ties, my hon. friend Shri C. D. Pande
has just now explained very elabera-
tely the desirability of increasing
the limit of 3 per cent. to 5 per cent
‘The position today is that there is no
legal restriction upon any percentage
which a company may choose to con-
tribute except where any individual
company has got restrictions of its
own under its articles of association.
Otheﬂv:se, generally, companies are

at present free to make any contri-
bution they choose. I fail to under-
stand why our communist friends are
so0 keen and anxious even to dis-
courage charities,

Shri M, S. Gurupadaswamy: (My-
sore): It is good for you; you wil
save money.

Shri G. D. Somand: We do not want
to save money that may be flowing
for good causes.

Shri E, K. Basu (Diamond Har-

bour): Your President . of the
Chamber of Commerce BaYyS
otherwise,

Shri G. D. Sommani: I would expect
that so far as this clause is concerned .
about incressing the contribution for
charitable and good causes, the
House would unanimously support
the amendment of Shri C. D. Pande.
I do not think, on the face of it
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there can be any room for difference
of opinion, in the matter of encourag-
ing contributions for good causes. It
might be argued that there may be
some abuse here or there even in
sharities. Everything has got its
good and bad features, Nothing is
perfect in this world and in that
sense, there is no use suspecting every.
thing from an undesirable point of
view, My own submission is that so
far as these charities are concerned,
the companies should have been left
free to contribute whatever their
directors or shareholders like to con-
tribute. It may be argued that com-
panies are free after taking the per-
mission of their shareholders. But,
that is an unnecessary handicap.
Even as it is, though there is no res-
triction demanding formal consent
from the shareholders, generally, the
companies make a list of contributions
that they have made in the preceding
year available to the shareholders at
the time of the annual meetings. The
shareholders do get an opportunity to
express their views or make their
comments upon any contribution
which the directors may have made in
the preceding year. That has been the
salutary practice which is being
observed by all the companies,
although not Trequired by law.
There was hardly any need {for
the Government to impose any
statutory restriction on the eontribu-
tions by the companies. As it is, the
shareholders are aiso being kept in-
formed. 1 therefore submit that, if
it is not possible for the Government
at this stage to do away with the res-
triction altogether, at least the sug-
gestion to raise the limit from 3 to §
per cent. may be accepted. My hon
friend Dr. Krishnaswami says that
there is no such restriction in the
U. K. Perhaps, in other countries also,
it is so0.

As Shri C, D. Pande pointed out,

we have got a glorious tradition for -

eontribution for charitable purposes.
It looks rather very odd that this
august House should do anything to
come in the way of contributions
being made for noble causes. Here is
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a matter on which I do not. think
there can be any scope or room for
difference of opinion. If there is any
likelihood of any abuse creeping in,
there may be some other way to deal
with it So far as the general pro-
vision is concerned, there should be-
as much latitude as ecould be possible
to encourage the various ‘companies
to give the maximum contribution they
can for good causes.

Shri Asoka Mehta (Bhandara):
There is no restriction on the com-
pany. The board has power,

Shri G. D. Somani: That is what I
say. I pointed out a few minutes ago
that argument from the point of view
of the powers of the board. I said
that even though it is not required by
law, to seek the sanction of the
shareholders, the board has been in-
forming the shareholders at each
annual meeting the contributions that
they have made. That is in itself a
sufficient safeguard for the apprehen-
sions which my hon. friends may
have. My hon. friend must be know-
ing from the balance-sheets which he
gets from many companies, and which
he examines from time to time......

Shri Asoka Mehta: Not as a share-
holder,

Shri G. D. Somani: As a trade
unionist, to find out any loopholes or
any undesirable features of company
administration. He must have found
out that there i» a column in the
director's report about contribution
to charities. Even though they are
not required to do so under the arti-
cles or the law as it stands at present,
the boards of various companies have
always been following this salutary
practice of informing shareholders
gt the annual general meeting, of the
contributions. There is hardly any
reason to go any farther than the
practice which is being followed.

The only other clause to which I
would like to draw the attention of the
hon. Minister is clause 203, amend-
ment numbers 594, 595 and 596. This



12065 Companies Bill
provision was first introduced only
at the time of the Joint Com-
mittee  deliberations. This is a
provision which was also not re-
commended by the Bhabha Com-
mittee, Nor is this provision found
in the Company law of any other
country. It provides for the ratifica-
tion of the appointment of a sole sel-
ling agent within six months of his
appointment. What we have sug-
gested is only a minor change, Ins-
tead of six months, we have sug-
gested that this ratification may be
sought in the next annual general
meeting. In that case, the period
may be less than six months in some
instances, If the board in a company
makes any appointment of a sole
selling agent within three months of
the next annual general meeting,
naturally that appointment will be
placed for ratification in the next
annual meeting. In certain cases, it
may be that the period is a little
more than six months. But, it is un-
desirable that a company should be
foreed to get ratification through a
special meeting which may have to
pe otherwise called for this single pur-
pose of seeking the ratification of
the shareholders. After all, the diffe-
rence in the period will be very small.
A period of six months as contained
m the provision would otherwise be
available for ratification. The diffe-
rence between the two periods is so
small and msignificant and in some
cases evem quite favourable to the
shareholders, that I hope the Finance
. Minister will seriously consider and
avoid unmecessary inconvenience to
companies by being forced to seek
approval by calling a special general
meeting of the shareholders simply
for the purpose of seeking ratification.
1 therefore submit that the hon
Minister may kindly consider the de-
sirability of acrepting this amendment
which omnly provides that the ratifica-
tion may be sought in the next annual
meeting of the company and not
within a period of six months which
might necessitate the calling of a spe-
cial meeting simply for that purpose.

Bhri N. C. Chatterjee (Hooghly):
There is a comment now being made
that the otriginal purpose of the com-
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pany law reform is being drowned in
a succession of war cries, I do not
know if that is a fair comment, but
what I want to point out is that the
Joint Committee has gone even fur-
ther, and I think they have taken a
step in the right direction by even
tightening the restrictions on the
powers of the board of directors.

As a matter of fact, the whole of this
clause 293 has been introduced by
the Joint Committee. There was no
such clause in the Bill itself. You will
find it at page 152. It reads: “Appoint-
ment of sole selling agents to require
approval of company in general meet-
img”. 1 think what the Joint Com-
mittee has done is very appropriate
because, although the Bhabha Com-
mittee did not recommend it, after
hearing the entire evidence the Joint
Committee came to the conclusion
that this is necessary in order to
remove the existing malpractices. It
is fairly well-known that the worst
type of malpractice is appointment of
sole selling agent, and thereby the
shareholders lose their money. A lot
of undesirable practice is going on in
the private sector in this way. We
thought the board of directors should
not be vested with the power of
appointing sole selling agents because
vou know, Sir, it means really that
the person so appointed is the most
favoured person with the company.
We thought that it should be left to
the general meeting of the sharehol-
ders to decide who shall be the sole
selling agent I still support Shri
Somani's amendment as there is a
lacuna in our drafting. I hope Shri
Shah the Fimance Minister, will
kindly follow what I am saying.

Clause 293 is a wise innovation, a
wise addition, a very healthy restric-
tion put upon the board of directors.
‘We are saying there shall be no sole
selling agent unless you have got the
approval of the general bedy of share-
holders, but we have gone a little
further in the process of tightening

" by putting in the words “sole selling

agent for any area”. If you kindly
notice the language of clause 298, it
reads: -
“After the commencement of
this Act, the Board of directors
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of a company shall not appoint a
sole selling agent for any area,
except subject to the condition
that the appointment shall cease
to be valid if it is not approved
by the company in general meet-
ing within a period of six months
from the date on which the ap-
pointmerit is made.”

That is, supposing for a small town
which is coming into prominence, a
small village like Durgapur in West

Mr. Deputy-Speaker: The amend-
ment, as I understand, is not to the
appointment of a selling agent with-
out the permission of the general
body, but only that the approval may
be at the next meeting.

Shri N, C. Chatterjee: I am sup-
porting his amendment, and I am
pointing out that # is a very rea-
sonable suggestion. It is a very
reasonable amendment which Shri
Somani hag moved, and I am com-
mending it to the acceptance of the
Finance Minister. What I am point-
ing out is, supposing a small village
like Durgapur develops into an im-
portant area, a company appoints a
sole selling agent say on the 1st July
or 1st June and within six months
you must have a general meeting.
It may be that the profit will be only
Rs, 500 from that sole selling agency,
and it would not be right to compel
the company or the board of diree-
tors to hold a shareholders’ meeting
costing much more. Therefore, what
Shri Somani has suggested is: very
well, make it compulsory to have the
ratification by the general body of
shareholders, but do not insist on this
time-limit of six months. Have it at
the next annual meeting. I think that

is a very good suggestion. At the

next annual meeting after the appoint-
ment, the ratification must be procur-
ed. Otherwise, the appointment goes.

Now, with regard to clause 202—
“Restrictions on powers of Board"—
you may remember that Sir N. N.
Sarkar in the 1836 Act introduced
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certain modifications. Clauses (a),
(b) and certain other things were
there. We have extended that We
have extended much further than Sir
N, N. Sarkar’s Act. We have gone
even further. We have said that no
board of directors can remit payment
by a director of a loan or even give
time for repayment of the loan by
any director. Therefore, we have

i

made it very strict,

Now, with regard to this charitable
and other fund, there is a little mis-
conception I must point out. We are
not putting a ceiling on the quantum
so far as the shareholders are con-
cerned. Shareholders at the annual
general meeting can pass anything
and can vote that even ten per cent.
can be given out of the profits to any
charity. The only thing that Shri
Pande is pointing out is that this
Rs. 10,000 or three per cent. of the
average net profits is too small
Having regard to our cultural back-
ground, I think there is some force
in what he has said, and I hope the
Finance Minister will be pleased to
accept five per cent. There was a
discussion in the Joint Committee
about it. I should not disclose it
The original Bill put it down at a
very small figure—two per cent
Then it was made three per cent. and
Rs, 5000. Then there were some
Witnesses who
appeared also made comments that
it is not fair, Suppose in an Assam
tea company there is a big flood in
the Brahmaputra, and the Government
itself wants donations, or some chari-
table fund is started for redressing
the grievances and the difficulties of
the destitute people thrown out by
the flood. Now, you have got to
immediately decide. Even for calling
a general meeting it takes about five
or six weeks, and ¥ you want im-
mediately to have some kind of chari-
table donation from a very prosperous
company, you should not put that res-
triction. And I think 5 per cent. is
not too much. The only thing about
which I am very anxious is that this
should not be utilised for the purpose
of making any contribution to any
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political party. There is a feeling
that the Congress people are demand-
ing this for the purpose of augmenting
the Congress election fund. Shri
Pande assures me that there is no
sinister design like that. The only
thing is ¥ you kindly see the
language. ..

Shri Raghavachari
It is open to all

Shri N. C. Chatterjee: It will be
nothing but a pious wish.

Mr. Deputy-Speaker: Other political
parties also,

Shri N, C, Chatterjee: We should
) also plug that loophole.

Mr, Deputy-Speaker: Has there
been a case so far where the general
body met for the purpose of subscri-
bing? )

Shri N. C. Chatterjee: No, not that
1 know of. What I am pointing out
is.this. The wording here is “chari-
table and other funds”. You know,
Sir, usually there is a great discus-
sion in the courts of law whether
“charitable and other funds” should
be considered ejusdem generis, and
it is very debatable. The language is
rather wide open and this should be
made clear, and it is only possible if
the words “and other” are omitted.

M. Deputy-Speaker: “Other” has
been held to be ejusdem generis.

Shri N, C. Chatferjee: In the
latest judgment of Shri Patanjali
Sastri when he was the Chief Justice,
he has to some extent whittled down
the application of ejusdem generis,
and in England also the trend now is
that it is artificial and it should not
be utilised especially in parliamentary
legislation when it says it can be
utilised for charitable funds and other
funds. Its intention is necessarily
restricted and it is very difficult to
find out the genus. The doctrine of
ejusdem generis is that you must
find out the genus of which the parti-
cular thing is a species end you must
limit it to that genus of which the
particular enumerated category is a

(Penukonda):
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species. Now, what I am pointing
out is that if this is made clear there
should not be any objection. It should
be made clear that it should not be
utilised or abused for the purpose of
augmenting the election fund or any
political fund of any political party.
1 do not think there should be any
very serious objection to that,

Mr. Deputy-Speaker: Does the hon.
Member mean that the extra two per
cent. that he is now seeking can be
used for political parties and the old
three per cent. should not be used?

Shri N. C. Chatterjee: I am misun-
derstood. 1 am saying that there
should be a complete fetter so far as
contribution for political funds or for
political purposes is concerned.

There is a feeling that in the midst
of verbiage we are losing sight of the
main objective, but I want to tell the
country,—and _ Parliament should
take notice of it,—that we are not
doing anything to whittle down the
main objectives of the Bhabha Com-
mittee’s recommendations. That we
have implemented, and we have gone
much further. Take for instance
borrowing by directors. Take for
instance loans to directors. We have
gone much further than even the
English Act. Section 294 is based on
the English statute, i.e., loans to
directors. In England, Lord Justice
Cohen’s Committee wag set up you
may remember, and Lord Cochen m
his recommendation said:

“We consider it undesirable that
directors should borrow from the
company. If the director can
offer good security, it is no hard-
ship to borrow from other sources.
If he cannot offer good security,
it is undesirable to obtain from
the company credit which he
would not be able to obtain else-
where.”

We have even gone further than
the English Act. We have included:

“{a) any director of the lend-
ing company or of a company
which iz its holding company;
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(b) any firm in which any such
director is a partner;

(e) any private company of
which any such director is a direc-
tor or member;

(d) any body corporate at a
general meeting of which not
less than twenty-five per cent.
of the total voting power may
be exercised or controlled by any
such director, or by two or more
such directors together; or

(e) any body -corporate, the
Board of directors, managing
director, managing agent, secreta-
ries and treasurers, or manager
whereof is accustomed to act in
accordance with the directiong or
instructions of the Board or of
any director or directors of the
lending company.”

So, we have gone much farther,

and we have made it retrospective
also by sub-clause (5). You will see
that that is an addition that we have
made, '

Therefore, it would mot be right
that because of certain extraneous
issues which have now been raised and
which cloud our attention, we should
.lose sight of the main perspective
and try to whittle down the main
recommendations which have been
made to prevent malpractices and to
put the private sector on the right
footing,

Mr. Depuiy-Speaker: What about
banking companies?

Shri N, C, Chatterjee: Banking
companies had to be excluded, for
otherwise all overdrafts will come to
a standstill. I think this was pointed
out by Bhri Birla who came on be-
half of the Federation, and his ewvi-
dence convinced us and also the
Finance Minister that unless that is
done, it will become an impossible
situation, You know that there is a
general overdraft account which is
current for six months, and then at
the end of six months it is generally
renewed. You cannot renew any
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overdraft if you say it has to be
closed down immediately. If you say,
close it down immediately, then the
banks’ business will come to a stand-
still. Therefore, this was done with
a purpose and with full implication of
the responsibilities involved.

Shrimati Sushama Sen (Bhagalpur
South): May I say a few words? 1
have not spoken on this Bill at all
because it is such a complicated Bill,
and presents a lot of difficylty.

Mr. Deputy-Speaker: I thought that
the hon. Member is an advocate of
only social legislation.

Shrimati Sushama Sen: I support
amendment No. 468 to clause 202
moved by my hon. friend Shri C. D.
Pande. By this amendment he seeks
to increase the limit of the contribu-
tion by companies to charitable
funds from three to five per cent.

We know from our experience that
for charitable purposes it is very
necessary sometimeg to get donations
from companies. Supposing we have
applied for a grant for charitable
purposes from Government and that
is not forthcoming, then we have
found from experience that it is
necessary to approach some company
in order to get some donations to
carry on the work. First of all, I,
think there should be no restrictions
at all in this regard, as I believe
there is none in the U. K. But even
if the restriction is to be there, then
1 would suggest that the percentage
should be raised from three to five,

I therefore support Shri C. D.
Pande’s amendment. Since it is for
a very good cause, I think we should
lend our support to it

Shri Morarka. I have got two
amendments in my name, namely
amendmentg Nos. 434 and 435. The
first amendment is to clause 313. Sub-
clause (2) of clause 313 reads:

“It any office or place of profit
under the company or a subsi-
diary thereof is held in contraven-
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tion of the provisions of sub-
section (1) the director shall be
deemed to have vacated his office
as such.”.

Here, ‘office as such’ may mean
the office of profit, i.e. the director
would vacate his office of profit, But
the intention is that #f he holds any
office of profit, he would vacate the
office of director. My amendment is
only a drafting amendment which
seeks to make the point clear, so as
to provide that if a person holds an
office in contravention of clause 313
(1), then he would vacate the office
of director, and not the office of pro-
"fit. I would request the hon, Minis-
ter to consider this amendment, and
if possible to accept it

My second amendment is to clause
316. I am gi24 to find amendment No.
863 tabled by Government which is
also for the same purpose, namely to
delete sub-clause (2). This sub-
clause has apparently been put here
by mistake. As the hon. Minister has
already pointed out, this provision
has already been included wunder
clause 208. So, here it is irrelevant,
and should not have found a place.
It is therefore necessary that sub-
clause (2) should be deleted from
this clause. Since Government have
already moved an amendment in this
regard, they have accepted in effect
my amendment. I hope Government
would consider my other amendment
also, which is only a drafting amend-
ment, and if possible accept it.

Then Sir I support the amendment
moved by my hon. friend Shri C. D.

Pande, namely amendment
No. 468. As Shri N. C. Chatter-
jee has pointed out the posi-
tion at present is that the di ‘

powers in respect of making dona-
tions or charities are unlimited; there
is no restriction at all on them and
they can do whatever they like, No
doubt, the Bhabha Committee have

said something in this regard. But -

the Bhabha Committee had not dis-
cussed this point at all. They have
not told ug why they are making this
suggestion. They have not told us
whether they have found any abuse
of this power which necessitates a
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restriction of this nature. The
Bhabha Committee only thought that
in the general interests of the com-
pany, more powers should reside in
the shareholders, and the directors’
powers to give donations ete, should
be limited. But the limit suggested
by the Bhabha Committee was purely
arbitrary, and it does not stand to
any reason that Rs. 5,000 should be the
limit for all companies, irrespective
of their capital or their capacity to
make profits. Therefore, the Joint
Committee have rightly introduced
the percentage basis. This three per
cent. would have been all right in the
olden days when the profits were
much, as was the case with many com-
panies, But in some cases, there may
not be large profits and therefore,
this three per cent. may be found in-
sufficient and may have to be increas-
ed to five per cent. I know that some
companies contribute regularly for
hospital purposes and for other moble
causes like that. This provision
should not become a hindrance to
such companies. As I have always
been saying here after all, the differ-
ence between a majority group of
shareholders and the board of direc-
tors is a very thin one. If the direc-
tors contribute soniething, the share-
holders are bound to approve of it.
As has been the practice, and as all
Members would be aware, all the
donations which are. made during a
year are reported to the shareholders
at the end of the year in the balance:
sheet, and the shareholders invaria-
bly approve of them. I am not aware
of a single instance where the share-
holders have rejected the recommen-
dations made by the board in this
respect. I therefore feel that nothing
would be lost by raising this limit
from three to five per cent., except
this that the actual giving of dona-
tions would be facilitated and some
expenditure of the company would
be saved,

I now come to clause 293. This is
a new clause which has been intro-
duced by the Joint Committee. It
seeks to regulate the appointment of
the sole selling agentg for any area.
My hon, friend Shri G. D. Somani has
moved an amendment to this clause,
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—and my hon. friend Shri N, C. -

Chatterjee has supported that amend-
ment—that instead of getting this
appointment approved within six
months, it would 'be enough if it is
approved at the next annual general
meeting. With great respect to the
two hon. Members, 1 seek your indul-
gence to oppose this amendment.

Shri K, K. Basu: Let them be
spared of your respects,

Shri Morarka: The difficulty is this,
Once a sole selling agent is appointed
for any area, his commission starts
running from the date he is appointed.
It is not as if his commission starts
running from the date the shareholders
approve of the appointment. Even if
ultimately the general body of share-
holders do not approve the appoint-
ment, yet for the time that he has
acted as sole selling agent, he would
have earned commission. So, the ques-
tion before the Joint Committee was
what should be the period that should
be given to these people to earn com-
mission without the permission of the
general body. After due considera-
tion, it was thought that six months
would be more than enough. If my
hon, friends on the other side are
prepared to agree: that the selling
agent would not earn any commission
until the shareholders give their final
approval, then I have no objection,
and you may well say that the ap-
proval cah be had at the next annual
general meeting. But if the com-
mission is to start running from the
date of appointment, then it is impera-
tive and vital that the approval must
be secured within a period of six
months.  Otherwise, what may
happen is that for one year there will
be one selling agent, and for another
year there may be quite another, and
thus the necessity to take the appro-
val of the shareholders may be com-
pletely done away with. I, therefore,
oppose the amendment moved by my
hon. friend Shri G. D. Somani.

3 SEPTEMBER 1955

Companies Bill 12076

Mr, Deputy-Speaker: The hon.
Member evidently wants to add a
proviso to this effect, namely:

“Provided that the sole selling
agent whose appointment is not
approved by the general body
shall not be entitled to anything
more than six months' commission
at the most.”

Shri G, D. Somani: It might be pro-
vided that the commission as such
may accrue from the date he is ap-
pointed, but it will not be paid pend-

m.g confirmation at the general meet-

ing. p
1 p.M.

Shri N, C. Chatterjee: Your sugges-
tion is more equitable and more
just. )

Mr. Deputy-Speaker: Shri Somani
himself is agreeable to not paying
any commission till it is approved.

Shri N. C. Chatterjee: That helps
him; but what about the poor selling
agent?

Mr. Deputy-Speaker: The appoint-
ment of the selling agent will not be
disapproved except when the general
body does not approve of the policy
of the managing agents who appoint

Shri N. C. Chatterjee: The sugges-
tion you were pleased to make was
very reasonable, that he should not
be entitled to commission for more
than six months,

Mr, Deputy-Speaker: But the persor
in charge of running the company
himself feels that you need not pay.

Shri N. C, Chatterjee: That will
help the capitalist but not the poor
selling agent.

Mr. Deputy-Speaker: It is the capi-
talist who employs the selling agent.
We are once supporting the capitalist,
at another time opposing the capita-
list! I feel that this supports the
capitalist, the suggestion that at least -
six manths’ commission may be given
to him. He will go on appointing
somebody, whom the general body
may not approve, for at least gix
months and then go on paying him,
This is intended to be a restriction

-
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on the powers of the managing agent
not to appoint in that manner.

Shri N. C. Chatterjee: If that is so
this whole clause can be rendered
nugatory by appointing him for five
months. '

Mr. Deputy-Speaker: Even for five
months, if his appointment is not ap-
proved by the general body? By
accepting the suggestion of Shri
Somani it will mean that nobody will
be paid unless his appointment is ap-
proved by the next general body—it
may be eleven months hence or six
months hence.

Shri Morarka: I think that is a very
niwe suggestion.

Mr. Deputy-Speaker: The hon.
Member will kindly draft an amend-.
ment. He seeks general approval. I
think the so-called capitalists have
made a gesture.

Shri N. C. Chatterjee: Yes.

Shri Asoka Mehta: The capitalists
have made a so-called gesture; that
Is the proper way of putting it.

Shri Morarka: About the second
contention that the Joint Committee
has ,gone too_far in placing restric-
tions on the appointment of sole sel-
ling agents ‘for any area’ I have to
say that it was considered by the Joint
Committee again very thoroughly, and
the Joint Committee thought it neces-
sary. Because what may otherwise
happen is this. If you appoint a sole
selling agent for the whole country,
somebody may exclude Coorg or
Nepal or Bhutan. Technically he
may not be a sole selling agent for
the whole country, but he will have
the benefits of a sole selling agent.
Therefore it was said that if a person
wants to be a sole selling agent for
any area he must have the approval
of the shareholders. That was the
idea.

Mr. Deputy-Speaker: Now that is
accepted.

Shri Morarka: Then I have to sup-
port the amendments of Shri K P.
Tripathi, that is amendments Nos.
427—431 to clause 284, No. 432 to
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clause 296 and No. 433 to clause 313.
All these amendments are of a similar
pattern.

The purpose of clause 284 is to
prohibit the giving of loans to direc-
tors and to some of the associates.
The  idea of these amendments to
clause 294 is that the giving of loans
should also be prohibited to the rela-
tives of the director.

Similarly, clause 296 deals with
interested directors, There also, if a
director or his relatives are interest-
ed, then all the restrictions that apply
to the director should also apply to
his relatives,

Similarly, in respect of clause 313
which deals with offices or places of
profit, the same restrictions that apply
to the directors should also apply to
their relatives. The amendments of
Shri Tripathi as a matter of fact only
embody the principle already accept-
ed by the House that wherever direc-
tors are debarred their associates and
relatives should also be debarred I
therefore support the amendments of
Shri Tripathi to clauses 294, 296 and
313,

Companies Bill

[SErRr BARMAN in the Chair]

Shri K, K, Basu: I have given notice
of a number of amendments begin-
ning from No. 803 to clause 292, This
amendment seeks to restrict the con-
tribution for charities, that is that i
should not be given to any political
institution or an institution with
which any political leader or a Minis-
ter is connected. I shall speak later
about the provisions of this clause,
because much has been said about it
and I think it should be discussed at
length.

To this clause I have tabled another
amendment, No. 802, which seeks to
reduce the amount from ten thousand
to three thousand rupees and the
average net profits from three to one
per cent.

Then, to clause 293—which I un-
derstand is likely to be changed if the
Government accepts the amendment
discussed earlier—I have tabled an
amendment, No. 804, which seeks to
provide that the appointment of the
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sole selling agent should be approved
by a special resolution.

Then, I have tabled another amend-
ment to clause 206, and that is
amendment No. 814. Clause 296 is
about requiring the Board's sanction
for certain contracts in which parti-
cular directors are interested. In
this clause where it says “a private
company of which the director is a
member or director”, 1 want to add
the words “or any member or direc-
tor of the said private company”. Be-
cause, as I have been saying for a
number of times earlier, these private
companies are more or less on the
same pattern as partnership company
with limited liability. It is restricted
to a family or a group of friends.
Therefore, if in the case of a firm the
restrictions apply not only to the firm
but to the partners, I do not under-
stand what logic there can be in leav-
ing it out in the case of private com-
panies; because the board's sanction
is required when a particular direc-
tor is interested. Here in clause 208
I want to put the private company
and every member thereof more or
less on the same footing as a partner
of a partnership firm,

Then, to clause 209 I have tgbled an
amendment, No. 815, The heading of
this clause is: Interested director not
to participate or vote in Board's pro-
ceedings. The provisions of sub-
clause (1) of this clause are like this:

“No director of a company shall,
as a director, take any part in
the discussion of, or vote on, any
coniract or arrangement entered
into, or to be entered into, by or
on behalf of the company, if he
is in any way, whether directly
or indirectly, concerned or imte-
rested in the contract or arrange-
ment; nor shall his presence count
for the purpose of forming a
quorum at the time ‘of any such
discussion or vote; and if he does
vote, his vote shall be void.”

But I do not know what will be the
position if a decision is arrived at in
which hig vote played an important
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part in getting the majority or his
presence helped for forming a querum
I have given an amendment wherein
1 say that any decision which is
dependent on his vote shall be wvoid.
It may be argued that it might involve
a third person who did not know the
exact position. But if you take the
balance of advantage on both sides
I think you have to say that if an in-
terested person has voted, then the
decision arrived at because of that
vote should be made nugatory and
the whole thing should be considered
de novo, There is no point in saying
that his vote is not counted. The de-
cision should also be put on the same
footing as if there was no decision,
the decision in which he hag voted.
This is the purpose of my amendment
No. 299, I hope Government will
give it careful consideration because it
is very important. Otherwise there is

‘a likelihood of many complications

arising.

Then I have another amendment,
No. B16, which relates to clause 299.
In sub-clause (3) of this clause, the
Central Government are given power
y from the ope-
ration of sub-clause (1), I have by
my amendment provided that when
such exemption or modification is
given, the reasons for the same shall
be recorded in writing. Sub-clause
(3) says:

“In the case of a public com-
pany or a private company which
is a subsidisry of a public com-
pany, if the Central Government
is of opinion that having regard
to the desirability of establishing
or promoting any industry, busi-
ness or trade, it would not be in
the public interest to apply all
or any of the prohibitions contain-
ed in sub-section (1) to the com-
pany, the Central Government
may, by notification in the Official
- Gazette, direct that that sub-sec-
tion shall not apply to such com-
pany, or shall apply thereto sub-
ject to such exceptions, modifica-
tions and conditions as may be
specified in the nnti.ﬂlm_.inn."
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I want to add a previso here saying
that the reasons for such exemption
or modification shall be recorded im
writing. The reason for this is two-
fold. Of course, normally I expect that
modification should not be allowed
unless it is in the national interest
that a particular type of industry
should be granted this exemption or
modification. Therefore, I am willing
to concede this; though there will be
few cases, there may be some cases
where possibly exemption may have
to be granted. All these exemptions
are granted by a particular officer
who is not a permanent factor. There-
fore, if the reasons for an exemption
are recorded in writing, it may be
absolutely necessary in subsequent
proceedings, as for example,
when it is challenged. In a similar
case, when there is another officer in
charge, this might be of value, be-
cause he might know what were the
reasons governing such exemption
previously. Of course, the Govern-
ment may say that under their rule-
making powers, they might incorpo-
rate such a provision. But I want an
assurance from Government that
whenever exemption is given under
this clause 299, which is very impor-
tant, the reasons for the same should
be recorded in writing,

Then I have another amendment,
No. 817, relating to clause 302, Sub-
clause (a) of clause 302 says:

“(a) in the case of an individual,
his present name and surname
in full; any former name or sur-
name in full; his usual resi-
dential address; his nationality;
and, if that nationality is
not the nationality of origin,
nis nationality of origin; his busi-
ness occupation, if any; if he
holds—

Here I want to add “and held in
the past"—

“the office of director, manag-
ing director, managing agent,
, manager or secretary in any other
body corporate, the particulars of
each such office held by him.."
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This addition is pecessary to know
the quality and the character of the
man. It is not a question of things
at the present moment, Naturally,
his previous association with the busi-
ness world, is also necessary to be
stated. With this end in view, I have
moved my amendment,

Then I have 3 amendments, Nos, 818,
819 and 820, to clause 308, Clause
308 deals with remuneration of direc-
tors. I want to reduce the percentage
from § to 3 in the case of one director,
and from 10 to 6, in the case of more
than one director. This clause has
provided that a director may receive
remuneration either by way of a
monthly remuneration or by way of a
fixed sum; over and above that, he is
entitled to a certain commission, if it is
provided for. I would like to empha-
sise that in the present structure of
our economic life, 3 per cent for one
and 6 per cent, if there is more than
one, is more than sufficient. There
is no justification for having a higher
figure, because this is an extra in-
come. Three per cent return to an
individual over and above his fixed
salary or remuneration should be
considered more than enough, This
thing will, of course, naturally
be discussed at length subsequently
in connection with managing agents’
remuneration; but I want to empha-
sise that what I have said should also
be taken into consideration, because
under the existing condition of our
country in the economic sphere, 3 per
cent should be considered as more
than sufficient by any rational man.
Therefore, I would urge upon Gov-
ernment to accept these two amend-
ments. $

My amendment No. 820 tries to re-
duce the period in sub-clause (2) of
clause 308, from five to three years.
Sub-clause (4) of this clause says:

“In the case of a director who
is neither in the whole-time em-
ployment of the company nor a
managing director and whose re-
muneration does not include any-
thing by way of a monthly pay-
ment, the company may, by
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special resolution authorise sub-
ject to the provisions of section
197, the payment, to such direc-
m' .. ."

Sub-Clause (7) says:

“The special resolution referred
to in sub-section (4) shall not
remain in force for a period of
more than five years....”

1 want to reduce this to three years.
Under the clause, this period may be
renewed from time to time. The
proviso to that was that mo renewal
shall take place except in the last of
the years in which the resolution to
be renewed is in force. But Gov-
ernment have moved an amendment
which seeks to say that any
resolution for re-appointment shall be
passed just a year earlier. Under the
existing provision, as far as I under-
stand it, this remewal resolution can
only be passed in the last year, that
is after four years, the year before
the last year of the resclution continu-
ing to be effective. But Government
gay that in the third year they can
pass a resolution....

Shri M. C, Bhah: We considered
this point. Suppose one remewal
‘has been agreed to. Then again,
another renewal may be agreed to.
if the words are kept as they are,
there is a possibility of some inter-
pretation being put, that when once
a renewal is agreed to, then agamin
another remewal for two years may
be agreed to, and from that period
again, five years. We considered it,
and the draftsman said that this is
not the proper form.

‘Shri K. K. Basu: The Minister does
not visualise a second renewal. But
the amendment he has moved, so far
as my little knowledge goes, will not
solve the difficulty. I personally feel
that under the existing conditions,
when once a resolution is passed for
five years, till the fourth year there
is no possibility of a resolution ex-
tending it for another flve years.
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two years of the term, a resolution
may be passed. Then the draftsman
just pointed out that there is no bar
if in those years, in the last year or
in the year preceding the last year,
a resolution is passed for renewal or
two or three or four years, whatever
that may be. Otherwise again in the
next year, they will just pass a reso-
lution renewing it further. That may
be agreed to. That is possible, Other-
wise, there was no meaning in just
having it. It was to make it clear
that it was done.

Shri K. K. Basu: I appreciate his
difficulty, but the specific difficulty he
visualises is not solved by this.

Shri M. C. Shah: Then what are the
words he is suggesting? I am pre-
pared to consider his suggestion

Shri K. K. Basu: I am dealing with
the period of five years provided for
the operation of the special resolu-
tion. He is moving another amend-
ment where also, I have more or less
the same argument. Bub-clause (7)
provides that no renewal shall take
place except in the last of the years in
which the resolution to be renewed
is in force,

Shri M, C. Shah: We have already
agreed to that by our amendment
366 to substitute the proviso in clause
308.

Shri K. K. Basa: You are substi-
tuting the proviso in sub-section (7)
with this new thing which you are
moving. That is your amendment.

Shri M. C. Shah: In clause 308
we have already agreed to that.

Shri K. K Basu: When did you
agree? You have only moved just
now your amendment. [ am now on
clause 8308. My argument is this.
According to your amendment, inthe
third year they can pass a resolution
for another five years—that is re-
appointing for another period of five
‘Years.

Shri N. C. Chatterjee: If the proviso
is accepted,

Shri M, C. Shah: In the amendment
we have said that no renewal shall
be effected earlier than one year from
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the date on which it iz to come into
force.

Bhri E. K. Basu: My observation
is this. You have done something to
overcome a-difficulty suggested by the
draftsman. The Select Committee
came to the conclusion that once you
appoint the man for five years, the
question of renewal can be considered
only at a specific time, at the end of
the 4th year or, in some cases, at
the end of the third year, According
to your amendment, if the director
finds that he has got such shareholders
who are in his favour he may just call
for a meeting and renew it for ano-
ther five years. It may be a purely
hypothetical’ case. The difficulty is
there. It is not solved by your
amendment. The Joint Committee’s
intention was that at a specific time
the question of renewal should come.
According to your suggested amend-
ment, at the end of three years, they
may pass a special resolution extend-
ing the term for another five years
from the next year. I would ask the
Minister and the draftsman to consi-
der this.

Mr. Chalrman: Is there any diffi-
culty about the construction?

Shri N, C. Chatterjee: The inten-
tion was clear that there should be
one renewal at the end of the period;
it may not be at the end of the last
year; it may be in the last year,

Mr. Chatrman: You must have it
mmagtotheum&whenitshould
be renewed.

Shri K. K. Basu: There is a danger
that they can renew it at any time.

Shri N. C. Chatterjee: There is no
divergence of opinion on that point.

Shri K, K, Basa: There is also ano-
ther provision. The director of a pri-
vate company has naturally been left
out. I have moved an amendment
that private companies as such should
not be exempted. My amendment says
that a private company may be ex-
empted by the Central Government.
But, normally every private company
should not be ‘I:ﬂ out,
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Then 1 have moved an amendment
to clause 313. Here also I go the
same way.

Then the Government have moved
an amendment to sub-clause (4) of
clause 316. Here also the Minister
and the draftsman should consider
what I have suggested. The intention
of the Joint Committee was that there
should be a definite time for the re-
newal, and not when the managing
director or the shareholders think
suitable, It may seem hypothetical
but there is the danger that if the
managing director thinks that the
shareholders are not active he can
get the whole contract senewed.

Government have moved an am-
endment to clause 315 adding a pro-
viso that in some cases the managing
directors can be appointed for more
than two companies.

Shri M. C. Shah: Amendment No.
661,

Shri K. K. Basu: The reason given
by the Minister is that there are one
or two concerns like the Tatas where
more than two companies are
managed by the same man with the
same office etc. The Joint Committee
thought that, normally speaking, a
managing director cannot be allowed

to look after more than two compa-

nies, without prejudice to the inter-
ests of those companies. They did so
after much deliberation and after
hearing so0 many witnesses. I
do not understand why Gov-
ernment comes forward with this
amendment today. Government have
given a specific instance. If there
are one or two such instances, here
and now, we can make a provision
that they may be exempted. But, if
this amendment is made, then in
future you can have a number of
such instances.

Mr, Chairman: How can particu-
lar companies be exempted in the
Bill? ,

Bhri K. K Basa: You can put in
some such provision that in the case
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of existing companies if the Govern-
ment is satisfied that in pational in-
terests they should continue they
may allow it. I am willing to con-
sider the cases of existing companies
which may really be run efficiently;
it may be necessary that in the in-
terests of the nation there should be
some exemption. Government should
see that there is no concentration of
power in the hands of a few., We
should not rule it that in futupe also
same managing directors could be
appointed for more than two compa-
nies. We insist that a managing dir-
ector should not be appointed for
more than two years, We can consi-
der existing cases and if the Central
Government is satisfied that exemp-
tion should be granted, they may
grant it to those directors. The dis-
cussions on this company law have
been going on so far with a view to
see that power in the hands of a few
is restricted and the liklihood of
their abuse is minimised. Only in
the case of present companies the
exemption clause may be allowed
but not in all cases in the future,

I come to the most relevant clause
which has been discussed, that is
clause 292, regarding charitable m-
stitutions and we have moved our
amendment to this clause. Before I
go on with that, I have also moved
an amendment to clause 284 relating
to loang to directors. The proviso
says that if a loan is repaid or a
proportion of it, there should be a
proportional reduction in the penalty,
that is, in the imprisonment or fine.
My amendment No. 813 reads:

“Provided that if the loan has
been repaid in full or in part, the
court may take into consideration
such repayment in passing any
sentence of imprisonment.”

1 do not want that it should go by
proportion. We might perhaps have
a set of directors who contravene
the provisions every year and make
a proportional payment, In the case
»f such persons who may have paid
ﬂﬁ,theymnybe‘!venmeomd-

3 SEPTEMBER 1955

Companies Bill 12088

deration by the judging authority, in-
stead of having a provision that the
punishment should be reduced in
proportion to the payment made., 1
would urge upon the House and the
Government to consider this pomnt
and accept my amendment which
also emphasises the case of partial
payment or full payment....

Shri N. C. Chatterjee: The Gov-
ernment amendment says that there
must be repayment in full

Shri K. K. Basu: The last part of
the proviso says:

“where the loan has been repaid
in part, the maximum punish-
ment which may be imposed
under this sub-section by way
of imprisonment shall be propor-
tionately reduced.”

I say that this is fantastic. It is
for the court to judge what should
be the punishment given, For in-
stance, one may be in the habit of
taking loans and in that case how
can this only fact of repayment be
taken into consideration in passing
judgment? Therefore, it should be
left to the discretion of the court
what to do. There is no point in
indicating that the punishment should
be reduced in such and such a man-
ner.

1 come to my amendment No. 803
to clause 282 which deals with the
question of contribution to charities.
Apart from the fact that I have re-
duced the amount from Rs, 10,000 to
Rs. 3,000 and the percentage of ave-
rage net profits from three to one, I
have moved this amendment in order
to add a proviso which reads:

“Provided that no such contri-
bution is to be made to an institu-
tion with which any minister and
any political party or its leader
is connected unless it is passed
unanimously in a general meet-
ing.”

This is a restriction on the powers
of the board to contribute. I certainly
concede that there are many good

-
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causes and there are certain institu-
tions in our country even today which
contribute to such causes, but let
thermn come up before a general meet-
ing before making such a contribu-
tion. Suppose a contribution is to
be made for Gandhiji's memorial or
a hospital or a university, I do not
think it will be refused in a general
meeting unless a large percentage of
the citizens of India have gone off
their heads, and nobody will say that
there should be no contribution made
to such a cause. But what all is
sought to be done is to put a restric-
tion on the powers of the board
Shri Somani said: Why do the com-
munists oppose it? It is because the
Chairman of the Chamber of Com-
merce in his  deposition said that
often the Ministers ask them for
contributions and they have got to
be made, and he said that if Mr
Basu becomes a Minister, he shall
have to pay. For this purpose, we
want this proviso to be added. We
were told that in the last general
elections the sugar syndicate contri-
buted Rs. 25,00,000 for the Congress
fund, which the Congress Party used
for election or other purposes, I am
not opposed to the contribution but
my only point is that it should not
lie with the board to decide it; it
should go to the general meeting.
Even in the case of contribution to
be made to political parties, if the
majority of shareholders think that
that is a very important thing, then
they can unanimously pass it at a
general body meeting. Why should
a board of six, seven or eight people
decide this? We know fully well from
our experience of Bengal how a great
gentleman, during the Muslim League
Ministry, made crores of rupees and
he said in the course of a discussion
that he paid Rs. 1,00,000 or so to the
wife of a Government officer and got
Rs. 20,00,000 contract for salt in
Bengal. This proviso is very import-
ant, The Chairman of the Chamber
of Commerce himself said in his de-
position that when the President of
the Congress comes or a Minister
comes and there is a reception
arranged, they are asked to contri-
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bute money for meeting the reception
expenses and it is difficult to refuse
it. My friend, Shri Pande, wants to
increase the powers of the board.
Why should the board’s powers be
increased? It is a question of wait-
ing for some more time till the gene-
ral meeting is called for and if the
contribution is postponed by six
months or so, it will not very much
affect the building of the hospital or
university or similar causes, The
general body should decide for them-
selves whether it is a good cause and
if it is a good cause, a contribution
will be made. Often we are told that
the contribution is made to avoid the
possibility of paying more tax, or to
go down to the next slab. I do not
wish to go into all these propositions,
but my proviso is simply that no
contribution of that sort should be
made without the unanimous appro-
val of the general body. It is for the
general meeting to make it in sprte
of the association of the Ministers or
other persons with that institution.
My point is that five or six persons
of a board can be influenced and
they may have some axe to grind
and may have something to get from
ministers or persons high up. Why
should thay be allowed to decide this
question and pay the money of the
shareholders? Therefore, I hope the
House will consider dispassionately
this question. In view of the cate-
gorical statement made by the Chair-
man of the Chamber of Commerce
that even Ministers sometimes ask
them fur contributions of money and
they are not in a position to refuse
to make such contribution, it is ap-
solutely necessary that some suen
provision as 1 have suggested should
be incorporated. Even now, in the
business world, there are some indi-
viduals who will see that l.he indus-
tries develop.

With these words I commend my
amendments for the acceptance of
the House.

Shri Kamath (Hoshangabad): I rise
on a point of order, that there is mno
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[Shri Kamath]

quorum in the House now. It is a
violation of article 100 of the Consti-
tution. y

Mr. Chairman. But we are acting
on a tonvention. .

Shkri Eamath: The convention cannot
override the provisions of the Consti-
tution and the House cannot violate
the Constitution.

Mr. Chairman: The point has been
raised by you and it will be consider-
ed

Shri Eamath: It must be settled
DUW,

Mr. Chalrman: We are proceeding
ou the convention that the House has
accepted.

Shri Kamath: How can we set asice
tne Constitution by a convention of
the House? How can we criticise the
Jovernment tor violation of the Con-
stitution, if we ourselves do it?

Mr, Chairman: We shall act accord-
ing to the convention accepted by the
whole House. This House as a whole
Is committed to this convention. The
point that you have raised may be
Jdecided later on. Nobody can tell
today at this time that whatever we
have done till this time without a
quorum is ultra vires the Constitu-
tion.

Shri Eamtah: 1 maintain it is ultra
pires the Constitution whatever may
be your convention.

Mr. Chairman: We shall act accord-
ing to the convention that we have
accepted; it has been accepted by’ the
whole House. :

Shri Eamath: But the whole House
cannot violate the Constitution. I
nave raised a point of order and it
must be settled.

Mr. Chairman: I have already stated
that we shall go on as we have been
ioing fur some time now according to
the convention that the whole House
nas accepted. As regards the point of
faw It shall be considered later om.
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Shri N. C. Chatterjee: It was never
decided to violate the Constitution.
During this particular period we will
not do any counting: that is all the
understanaing. .

Mr. Chairman: Between 1 and 2.30
we do not count. That means that we
had practically decided that during
this time, the point of quorum would
not be raised.

Shri Kamath: If a Member raised
the absence of quorum, how can you
get out of that? We are going totally
ugainst the Constitution and violating
the Constitution. It is a serious
matter. We are the Parliament and
we are the framers of the Constitu-
tion. We should not violate the Con-
stitution.

Shri Bhagwat Jha Asad (Purnea
cwm Santal Parganas): Before the
hon. Member was elected to this
House, this House approved this con-
vention.

Shri Kamath: This House cannot

approve of anything which is against
the Constitution.

Shri Bbagwat Jha Asad: You are
shouting; you are committing the same
mistake again. The other day you
were shouting ‘fantastic nonsense’....

Mr. Chalrman: Order, order. The
hon. Member need not go into it. I
was submitting that the House had
approved of this convention and it had
worked for so many days. But if at
aUnpointo!orderisraiudthenit
should be decided. The hon. Mem-
ber has raised a point of order and it
will be considered later on. You can.
pot say that all that we have done till
now in this House after that conven-
tion was adopted is wrong.

Shri Kamath: Whatever happens
against the Constitution is wrong.

Shri M., D. Jeshi (Ratnagirl South):
The hon. Member has raised a point
of order and has said that our pro-
ceedings are against the Constitution
because there is no Qquorum. ‘When
the hon. Member had not been elected
to this House, the House had decided
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that during & particular interval there
will be no counting. It is an estab-
lished convention, as you said just
now. If the hon. Member is not
satisfled with that convention, that is
not the way in which to break the
convention. He wants to disregard
the convention established by the
House. If he wants to call it in ques-
tlon it is not the way. He has to
approach the Speaker.

Shri Kamath: Who is the Speaker?
Is not the Constitution supreme?

Mr. Chalrman: The hon, Member is
not making any new point.

Shri Kamath: May I read out the
relevent article? Article 100(3) says:

“Until Parliament by law other-.
wise provides the quorum to con-
stitute a meeling of either House
of Parliament shall be one-tenth
of the total number of members
of the House.”

Parliament by law has not done it:
At is, they say, done by convention. 1
may say that it is unconstitutional and
ultra vires of the Constitution.

Mr. Chairman: I am not denying the
provision in the Constitution. What I
am saying is that we have beén follow-
ing this conventton by the unanimous
decision of this House in order to faci-
lityte business. Let us proceed in that
way and I shall certainly submit the
point of order raised to the Speaker
and we shall then decide. What is
the harm if it is deferred by a few
hours? What is the harm if we con-
tinue m this way? We have done so
for a few months. What is the harm
it we go on in this way for another
3-4 hours?

Shri M. 8. Gurupadaswamy (My-
sore): When we adopted Ithls con-
vention, the Speaker made an obser-
vation that during this - particular
time no Member need raise the point
of order or take objection that there
1= no quorum or draw the attention
of the Chair to this matter. But if a
Member ralses the point, it has to be
dacided.
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Mr, Chairman: If 1 accept your
argument it comes to this that any
Member can viplate the decision of the
House. What 1 am saying is this. I
am not deciding the point either this
way or that way. It has been so from
September, 1954; from that time we
have been working in this way in
order to facilitate business because we
have so much business to transact.
It is for that purpose that we have
adopted this convention with the com-
sent of the whole House.

Shri M. S. Gurupadaswamy: When
once the Member draws the attention
of the Chair it has to be decided.

Shri Kamath: The quorum has to
be called.

Shri Sadhan Gupta (Calcutta South-
East): May I make a submission on
this point? We are certainly in some
difficulty because the Constitution
most clearly requires that the quorum
should be one-tenth according to arti-
cle 100(3). The Constitution says
that Parliament may by law provide
this. Therefore, it would be decent, if
I may say so, to provide that and make
a law., It would not be very big,; it
would be a small Bill. It may be
brought forward at any time because
we should not give the appearance of
wantonly violating the Constitution.

Shri N. C. Chatterjee: There is mno
question of disregarding the Consti-
tution at all. Article 108(4) says that
if at any time during a meeting of a
House there is no quorum, it shall be
the duty of the Chairman or the Spea-
ker, or the person acting as such either
to adjourn the House or to suspend
the meeting until there is a quorum.
The only thing that was done is this.
The Speaker had suggested that this
power which has been given to every
Member should not be brought into
operation during a particular period.
Tt was an act of self-abnegation on
the part of every Member of this
House to accept it. Of course Shri
Kamath is perfectly within his rights
to raise it and you have got to decide
or you can refer it to the Speaker.
That is an important matter which

" requires consideration.

f



12095 Companies Bill

An Hon. Member: It is a conven-
tion,

Shri Kamath: Arbitrary conven-
tion.

Shri Sadhan Gupta: The only point
1s this. We have agreed to abide by
a certain convention but there is'no
doubt that this convention goes con-
trary to the Constitution. Article
100(4) clearly enjoins on the Chair-
man to notice the presence or absence
of quorum. That is the difficulty. It
may be that in substance there is not
much damage done but when the
Constitution provides so 1 think we
should rather adopt that than give an
appearance of violating the Constitu-
tion. Of course we do not mean any
dJisrespect to the Constitution or any
wilful wviolation.....

Shri Asoka Mehta: Knowingly.

Shri Sadham Gupta; ..of the Crcn-
stitution. It was knowingly done but
there was no evil intention involved
in it—no mens rea. But there is an
easy way. Perhaps a Bill with two
or three clauses will do and it can be
passed.

Mr. Chairman: That is not denied.

Shri Sadan Gupta: I would suggest
tuat the Government should do some-
thing of this kind.

Mr. Chairman: That can be done;
tuat can be *considered tomorrow, So,
1 ask Shri Kamath nof to press for a
decision at once. I request him to
press the point of order because, as I
said, a aecision will be given by the
Speaker tomorrow,

Shri Kamath: I am sorry, Sir, I do
not agree. Every one of us entered
this House after taking an oath ot
allegiance to the Constitution and we
are violating the oath which we have
taken. We at times criticise and
blame the Government for violating
the Constitution. May I ask: with
what face can we charge the Govern.
ment for violating the Constitution,
when we ourselves......

Shri N. C. Chatterjee;: We have not
broken our oath of allegiance to the
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Constitution, This is a supreme
organic law. This is all paramount
law, We can easily enact a law if any
Member of the House insists that we
shall have no convention but a iaw.
We can immediately do fit.

Mr. Chairman: That has not been
done. The Member has said that he
wants a law and not a convention. It
is by common consent that we are
proceeding in this way.

ShH N. C. Chatterjee: Not ‘common
but ‘unanimous’.

Shri Kamath: Sir, I raised a point
of order. If you do not care to declde
it then I shall have no other go.........
I cannot but press my point of order.
If you do not care to pay any heed to
it, that is a different matter.

Shri C. C. Shah: You have alreaay
given a ruling, Sir, on the point of
order. You have said that we shali
act according to the convention ana
a definite ruling on the point of order
will be given by the Speaker by
tomorrow. That itself is a ruling ana
the hon. Member should abide by 1t.

Shri Kamath: The rule is that as
soon as @ point of order is raised the
Chair shall give a decision on that.

An Hon. Member: The Chalr can
interpret that rule.

Mr. Chairman Now, L want to know
whether Shri Kamath agrees or not.

Shri Eamath: I do not agree, Sir, I
press for a decision.

Mr, Chairman: The bell 15 belng
rung.—Now there is quorum.

Mr. Chairman; The following are
the amendments to clauses 284 to 322
of the Companies Bill, which the hon.
Members have indicated to be moved
subject to their being otherwise aamis-
glible:

Clause No. Amendments Nos.
284 590.
285 591.

286 359. (Govt)
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Clause Amendments Nos,
No.
287 360 (Gowt.), 525.
289 526.
90 52,

m 799, 592, 800, 801, 336, 541,
8o0 (Govt), 802, 888, 468,
693 (same as 468), 528, 803,
869, 55, 553, 357, 554, 555,

529,

293 594, 804, 530, 595, 531, 506,
426, 805.

204 427, 428, 420, 430, 812, 431,
813,

296 432, 814.

298 532, b3s.

299 Bl5, 534, 361 (Govt), 8le.

301 861 (Govt).

302 535, 81Y.

303 538,

308 362 (Govt), 363 (Govt), 537,
818, 819, 384 (Govt),
365 (Govt), 820, 366 (Govt).

309 367 (Govt).

310 368 (Gowvt).

313 433, 821, 434, 369 (Govt.),
370 (Govt).

315 661 (Govt).

316 862 (Govt), B63 (Govt) 435,
864 (Govt).

317 540, 541,

Clanse 284— Board to meet once in
every three months)

Shri Tulsidas: 1 beg to move.

Page 148, line 17—

after “every company” insert:

“other than an assoclation not
carrying on business for profit or
which prohibits the payment of
a dividend”.

Clause 285.—(Notice of meetings.)
Shn Tulsidas; I bq’ to move:
Page 148—
after line 25, add:

“(3) Any accidental failure or
omission to give notice as afore-
said to any director shall not in-
validate the proceeding at the
meeting.”
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Clause 286.—(Quorum for meetings)

Shri C. D. DPeshmukh: I beg to move:
Page 148—

for clause 286, substitute:
“286. Quorum for meetings.—
’

(1) In this section—

(a) “‘total strength' means the
total strength of the Board of
directors of a

therefrom the number of the
directors, if any, whose places
may be vacant at the time;’

(b) ‘interested director’ means
any director whose presence
cannot, by reason of section
209, count for the purpose of

' forming a quorum at a meet-
ing of the Board, at the time
of any discussion or vote on
any matter;

(2) The quorum for a meeting of
the Board of directors of a company
shall be one-third of its total strength
(any fraction contained in that one-
third being rounded off as ome), or
two directors, whichever Is higher:

Provided that where at any time the
number of Interested directors exceeds
or is equal to two-thirds of the tctal
strength, the number of the remaining
directors, that is to say, the number
of the directors who are not interest-
ed, shall be the quorum during such
time.”

Clause 2B7.—(Procedure where
meeting adjourned ete.)

Shri C. D. Deshmukh: T beg to move:
Paoges 148 and 149—
(1) re-number sub-clauses (1) and
(2) as sub-clauses (2) and (1)
respectively; and
(if) In sub-clause (1) as so re-
numbered for “In such a case”
substitute:

“I1f a meeting of the Board could
not be held for want of quorum,
then™
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Shri Kamath: I beg to move:

Page 144—
after line 5, add:

=(3) If at the adjourned meet-
g there is no quorum the direc-
tors present shall form a quo-
rum.”

Clause 289.— (Validity of acts of
directors.)

Shrn Kamath: I beg to move:
Page 144, line 20—
~

after “disqualification” insert
“gr lack of Central Government's
,approval”.

Clause 200.—(General powers of
Board.)

¥hri Kamath: I beg to move:
Page 149, lines 37 to 39.—

omit “or in any regulations not
inconsistent therewith and duly
made thereunder, including regu-
lations made by the c¢ompany in
general meeting”,

Clause 292.—(Restrictions on powers

of Boards)
Shri Tulsidas: I beg to move:
(1) Page 150, line 37—

after “public company” insert:

“where such puhlic company or
its subsidiary is managed by a
mariaging agent or secretaries
and treasurers”.

(2) Page 150, line 38—
add at the end:

“in the case of matters men-
tioned in clauses (a), (b), (c) and
(d) below, and except subject to
the condition that the contribu-
tion, in excess of the limit laid
down provided therein, shall
cease to be wvalid if it is not
approved by the company in the
annual general meeting in which
“the accounts are laid, in the case

of the matter mentioned in clause -

(=) below™.
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(3) Page 150, line 43—

omit “or give time for the re-
payment of".

(4) Page 150—
after lint 44, insert:

“Provided that nothing said In
clause (b) of sub-section (1) shall
be deemed to prevent a banking
company from giving time to its
director or directors for repay-
ment of a debt due from him or
them.”

Shri Altekar: I beg to move.

(1) Page 151, line 8—

after “moneys” insert “accept depo-
sits™.

(2) Page 151, line 68—
. (i) after “borrow moneys" insert
“or accept deposits”
(i) line 98—

after “borrowed” insert “or de-
posits to be accepted”

(iii} line 10—

after “borrowed” insert “and de-
posits accepted”.

Shri C. D. Deshmukh: I beg to move:
Page 151—
(i) line 15, omit “or agree to
contribute”

(ii) line 18, omit “exceeds or”
(iii) lines 18 to 20,

for “when taken with contribu-
tions made or agreed to be made
before the commencement of this
Act, exceed in any financial year”
substitute “in any financial year,
exceed”; and

(iv) after line 24, add:

“Erplanation—Where a portion
of a financial year of the company-
falls pefore the commencement
of this Act, and a portion falls
after such commencement, the
latter portion shall be deemed to
be a financial year ‘within the
meaning, and for the purposes, of
clause (e).”
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Shri K. K. Basu: I beg to move:
Page 151—
(i) line 20, for “ten thousand”
substitute “three ‘thousand”;
" and
(ii) line 21, for “three per cent”
substitute “one per cent”,

Shri Bhagwat Jha Azad: I beg to
move: '

Page 151, lines 20 and 21— |

for “ten thousand rupees or
three per cent” substitute:

“twenty five thousand rupees or
five per cent.”

Shri C. D, Pande: I beg to move:
Page 151, line 21—

for “three per cent." substitute
“five per cent”.

Shri Tulsidas: T beg to move:
Page 151, line 21—

for “three per cent.” substitute
“flve per cent”,

Shri C. D. Pande: 1 beg to move
Page 151—

after line 24, insert—'"or such
higher sum as may have been
specified in the articles of the
company in this behalf".

Shrl K, K. Basu: 1 beg to move:
Page 151, line 24—
add at the end:

“Provided that umo such contri-
bution is to be made to an insti.
tution with which any minister
end any politicul party or its

leader is connected unless it is
passed unanimously in a general

meeting.”
Shri M, S. Gurmpadaswamy: [ beg

to move:

Page 151—
after line 24, add:

“Provided that all contributions
maae to political parties or organi-

sations connected with palitical
activities from the resources of
the company shall be reported
every financial year to the mem-
bers of the company.”

Shri Altekar: I beg to move:
{1) Page 151—

after line 24, insert:

"(1A) No depasits should be
accepted without previous sanc-
tion of the Registrar of Compa-
mes.”

(2) Pages 151 and 152—
omit lines 45 to 46 and 1 to 3
respectively.
(3) Page 152—
after line 3, add:

“(6) The managing  agents,
director and shareholders sanction-'
ing deposits in excess of the paid
up capital and free reserves of the
Company shall be personally
liable for the excess received;

(7) Every Company shall keep
at its registered office a register
of . deposits and enter therein;

(a) the names: of the depositors,
» the dates and fixed periods of
their deposits, their respec-
tive amounts and their rate

of interest, )

(b) the interest paid and amount
repaid, if any, to the depositor,
and the date of payment and
repayment,

(8) The register of deposits shall
be open during business hours but
subject to the reasonable restrictions
as mentioned in clause 143 (1), to
the inspection of any member, charge-
holder or depositor at the registered

«0ffice of the Company.”

(4) In the amenament proposed by
me printed as No. 357,

after the proposed sub-clause (7)
ingert:

“(7A) Every company shall keep
at itz registered office a regisier
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[Shri Altekar]

of loans and enter therein the
names of the creditors, the dates
and amounts of their loans, rate
of interest, and the interest paid
and amounts repaid, if any, by
the company with the dates of
payment or repayment.”

(5) In the amendment proposed by
me, printed as No. 357,

for sub-clause (8) substitute,

“(8) The registers of deposits
and loans shall be open durInz
business hours but subject to the
reasonable restrictions as men-
tioned in section 143 (1), to the
Inspection of any member, charge
holder, depositor or creditor at
the registered office of the com-
pany.”

Shri Kamath: I beg to move:
Page 152 after line 3 add:

“(6) The company and every
officer thereof who knowingly and
wilfully contravenes the provisions
of this section shall be punishable
with fine which may extend to
five thousand rupees.”

Clause 293.—(Appointment ¢f sole
selling agents etc.)

Shrl Tulsidas: I beg to move:
Page 152, lines 9 and 10—

for “in general meeting within
a period of six months from the
date on which” substitute “before
or at the next annual general
meeting held after”
Shri K, K. Basu: I beg to move:

Page 152, line v—

after “in general meeting” insert
“by a special resolution.

Shri Eamath: I beg to move:
Page 152, after line 10, add:

“Explanation—'Sole selling
agent’ means an individual, firm,
body corporate or association
which has the exclusive right to
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effect sales on behalf of the com-
pany in any specified area or terri-
tory.”

Shri Tulsidas: I beg to move.
Page 152, line 12—

omit “of six months”,
Bhri Kamath: 1 beg to move: ,

Page 152, after line 15, add:

“Provided that this shall not
invalidate prior acts of the sole
selling agent done before such -
disapproval or non-approval with.
in the period of six months as
aforesaid.”

Shri Tulsidas: I beg to move:

Page 152, line 19—

for “in general meeting with a
period of six months from" sub-
stitute: )

*“at the first annual general
meeung held after”,

Shri K. P. Tripathi: I beg to move:
Page 152, line 24—

for “five years" substitute “three
years”™,

Shri Tulsidas: I beg to move:
Page 152, after line 31, add:

“(4) Nothing contained in this
section shall apply to a public
company Or @8 private company,
which is a subsidiary of a pub-
lic company, which is 2ot manag-
ed by a managing agent or secre-
taries and treasurers.”

Clause 294.- (Loans to directors etc.)

Shri K. P, Tripathi: I beg to move:
(1) Page 152, line 39—

after “company” insert "or a
relative or pariner of such direc.
tor”.
(2) Page 152, line 40—

after “director” inser: “his part-
ner or relative”,
(8) Page 152, line 41—

after “director”
partner or relative”,

ingert ‘his
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(4) Page 152, line 42—
omit “director or".
-Sll_l'!sldlln(}unh:lbeltnmwe:

Page 153, line 2—

for “twenty-five per cent” substi-

tute “fifteen per cent”.
a

Shri K. P, Tripathi: I beg to move:
Page 158, lines 3 and 4—

for “any such director, or by
two or more such directors toge-
ther” substitute “any one or
mure of the persons mentioned
In clauses (a), (b) and (c);".

Shri Sadhan Gupta: I beg to move:
Page 153—

for lines 35 to 41, substitute:

“Provided that if the loan has
been repaid in full or in part, the
Court may take into consideration
such repayment in passing any
sentence of imprisonment”

Clause 296.—(Board’s sanction etc.)
Shri K. P. Tripathi: I peg to move:
Page 154, lines 17 to 20—

for “a director of the company,
a firm in which he is a partner,
any other partner in such a Hrm,
or a private company of which

the director is a member or direc-
tor” substitute:

“the persons mentioned M
clauses (a) to (d) of sub-section
(1) of section 294.”

Shri Sadhan Gupia: I beg to move:
Page 154, line 20—

after “director” insert “or any
member or director of the said
private company”.

Clause 298.— (Disclosure of interests
. by director.}

Shri Eamath: I beg to move:
(1) Page 155, line 35—

after “notice” insert “through
registered post letter”.
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(2) Page 155, line 50—
add at the end: °*

“subject to regulations govern-
ing the matter which may be
made by the Board”.

Clause 299.—(Interested director ete.)

Shri Sadhan Gupta: I beg to move:
Page 156, liné lo—
add at the end:

“and any dicision dependent on
his vote shall be void”.

Shri Eamath: I beg to move:
Page 156, after line 16, add:

“provided that the vote of the
interested director shail not in-
validate any resolution passed at
that meeting if it could have
been carried by the valld votes
cast in favour of the same.™

Shri C. D. Deshmukh: I beg to move:
Page 156, line 33—

after “as a director thereof”
insert “he having been nominated
ag such director by the company
referred to in sub-section (1).”
Shri Sadhan Gupta: 1 beg to move:
Page 150—

after line 47 insert “‘Provided
that the reasons for such exemp-
tion or modification shall be re-
corded in writing.”

Clause 301— (Disclosure to members

ete.)

Shri C. D. Deshmukh: I beg to move:
Page 158, after line 38, add:

“(7) The provisions of this sec-
tion shall apply in relation to any
resclution or proposed resolution
ot the Board of directors of a
company appointing a manager or
a managing or whole-time direc-
tor, or varylng any previous cun-
tract or resolution of the company
relating to the appointment of a
manager or @ mManaging or whole-
time director, as they apply in
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relation to any contract or pro-
* posed contract for the like pur-
pose”. o
Clause 302.—(Register of directors
etc.)
Shri Kamath: | beg to move:
Page 158, line 49—
after “occupation” insert “age,
educational and other qualifica-
tions".
Shri Sadhan Gupta: I beg to move:
Page 158, line 40—

after “he holds” insert “and held
in the past”.

Clanse 303 — (Inspection of register.)

Shri Kamath: 1 beg to mave:
Page 160, after line 16, insert:

“(1A) Any member may take
extracts therefrom, and may re-
quire copies thereof to the same
extent, in the same manner and
on payment of the same fee as
in the case of the register of mem-
bers of the company, and the pro-
visions of section 162 shall apply
accordingly”.

Clause 308.—(Remuneration of direc-
tors.)

Shri C. D, Deshmukh: I beg to move: .

(1) Page 162, line 38—

for “including the managing

director” substitute “including
any managing or whole time
director”.

(2) Page 162, line 40—

after “in accordance with”
ingert “and subject to”.
Shri Kamath: I beg to move:
Page 162—
for lines 44 to 46, substitute:

#(2) Service directors may be
pald a monthly salary anda com-
mission at a specified percentage
of the net profits of the company.
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Explanation—Service director’
means a director in the whole-
time employment of the company,
ana ‘includes a managing director,
and a manager or a secretary who
1s appointed as director”.

Shri Sadhan Gupta: I beg to move:
(1) Page 163, line 4—

for “five” substitute “‘three”.
(2) Page 163, line 6,

for “ten” substitute “‘six".
Shri C. D. Deshmukh: T beg to move:
(1) Page 163, lines 10 and 11—

omit “subject to the provisions
of section 197".
(2) Page 163—

(i) line 24, for “neither” sub-
stitute “either”; and .

(ii) line-25, for “nor” substitute
“or”,
Shri Sadhan Gupta: I beg to move:
Page 163, line 28—

for “five years" substitute “three
years”,
Shri C. D. Deshmukh: I beg to move:
Page 163, for lines 32 and 33, sub-

stitute:

“Provided that no renewal shall
be effected earlier than one year
from the date on which it is to
come into force.™

Clause 309.— (Increase in remunera-

tion to require Government sanc-
tion.)

Shri C. D, Deshmukh: I beg to move:
Page 163, lines 44 and 43—

for “a managing director or any
other director” substituie “any
director including a managng or
whole-time director™.

Clanse 310.—(Increase in remunera-

tion of managing director etc.)
Shri C. D. Deshmakh: I beg to move:
Pdge 164, line 89—

for “a managing director” sub-
stitute “a - managing or whole-

" time director”
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Clanse 313,— (Director etc., not to
hold office etc.)

Shri K. P. Tripathl: I beg to move.
Page 184, lines 40 to 42—

for “no director of a company,
no partner of such a director, no
firm in which such a director 1s a
partner, no private company of
which such a director is a direc.
tor or member"” substitutc:

“the persous mentioned in clau-
ses (a) to (d) of sub-section (1)
of section 294",

Shri Sadhan Gupta: I beg to move:
Page 164, line 42— .

after “director or member"” in-
gsert “and no director or member
of such private company™.

Shri N. P. Nathwanl: [ beg to move:
Page 165, line 7—

for ‘as such’ substitute ‘as direc-
tor.

Shri C. D. Deshmukh: I beg to move:

(1) Page 165, line 7, add at the
end: .

“with effect from the first day
on which the contravention occurs
und shall also be liable to refund
to the company any remuneration
received or the monetary equiva-
lent of uny perquisites or advan-
tage enjoyed by him in respect
of such office or place of profit.”

(2) Page 165, for lines B8 to 14,
substitute:,

“(3) Any office or place in a
company shall be deemed to be an
oftice or place of profit under the
company within the meaning of
sub.section (1),—

(a) in case the office or place is
held by a director, if the director
holding it obtains anything by way
ot remuneratlon over and above
the remuneration to which he is
entitled as such director, whether
as salary, fees, commission, per-
quisites, the right to occupy free
of rent any premises as a place
of residence, or otherwise;
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(b) in case the office or place is

,held by an individual other than

a director or by any firm, private
company or other body corporate,
if the indjvidual, firm, private
company or body corporate hold-
ing it gets anything by way of
remuneration whether as salary,
tees, commission, perquisites, the
right to occupy free of rent any
premises as a place of residence,
or otherwise.”

Clause 315.—(Number of companies

ete.)
Shri C. D. Deshmukh: I beg to move:

Page 165, after line 41, adds

“(4) Notwithstanding anything
contained in sub-sections (1) to
(3), the Central Government may,
by order, permit any person to be
appointed as a managing director
of more than two companies, if
the Central Government 1s satis-
fled that it is necessary that the
companies should, for theiwr pro-
per working, function as a single
unit and have a common manag-
ing director.”

316.—(Managing director
etc.)

Shri C. D, Deshmukh: I beg to move:
(1) Page 165, line 43—

omit “Save as provided in sub-
section (2).”
(2) Page 166—

omit lines 1 to 10.

Shri N. P. Nathwani: I beg to move:
Page 166—

omit lines 1 to 10.

Shri C. D. Deshmukh: I beg to move:
Page 166, lines 21 and 22—

for “shall be sanctioned only in
the last two years of the existing
term” substitute: .

“shall not be sanctioned with
effect from a date which is'later
than two years from the date on
which the sanction will come into
operation.” !
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Clause 317—(Compensation for loss
of office etc.)

Shri Kamath: I beg to move:
(1) Page 166, line 29—

for “managing director or a
director holding the office of mana-
ger, or” substitute “service direc-
tor".

(2) Page 167—

after line 26, insert:

“(4A) No such payment as
dforesaid shall be made except in
pursuance of a resolution of the
company in general meeting, of
which detailed notice has been
given.”

Mr, Chairman: All these amend.

ments are now before the House for
discussion.

Shri Bhagwat Jha Axad: I rise to
support my amendments 427 to 431 to
clause 294, 432 to clause 296 and 433
to clause 313.

My point in moving these amend-
‘ments is only onme. I want that the
relative of a director should be dis-
qualified from taking a loan and that
he should be disallowed from holding
any office of profit. —On this point
much has been explained by my friend
Bhri Morarka and I need not stress
it. It has been an accepted principle
on many occasions before and I think
there should be no objection to accept-
ing it here also.

S0 far as my amendment number
888 to clause 292 ig concerned it is
very simple amendment. Here I wish
that so far as charity is concerned it
should be raised from 3 per cent. to
5 per cent. or Rs. 25,000 whichever
is higher. My friend Shri C. D.
Pande and Shri N. C. Chatterjee have
already supported the raising of the
percentage from 3 to 5. I only want
to add that it should be raised from
Rs. 10,000 to Rs. 25,000. Therefore, my
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point in moving this amendment is
that it should be raised from 3 to 5 per
gent, or Rs. 25,000 instead uf Rs. 10.000
whichever s higher. We see in this
country that charity is very Impor-
tant. Unless and until institutions
like orphanages are closed and beg-
gary 15 removed, charity is very
essential in this country. I see before
my eyes my friends whose houses and
properties have been washed away by
floods. In Bihar we see floods every

year; It 15 a regular feature there,

Therefore, moved by all these things
1 have tabled this amendment and
there is nothing like what my friends
on the other side said, viz., there is
some motive to exact money. Pro-
bably, thus might be their motive. My
simple idea behind this amendment is
tc help the people who are suffering.
In Assam, Tripura and in Bihar we
see heavy floods. It is a regular
feature in our country and before the
money from Government goes to help
those poor people who are affected by
floods through the usual channels, it
is very difficult to save them from
being washed away from their homes.
Therefore, it is a simple suggestion
that I have made. I hope that the
Government will accept amendment
No. 888 to clause 282 which says that
the percentage of three should be
increased to five or to Rs. 25,000. That
is all.

2 P

Shri M, 8, Gurupadaswamy: I con.
fine my remarks to the amendments
Nos. 525, 526, 527, 520, 530, 531, 532.
533, 534, 535, 536, 537, 540, 541
and '869. Many charitable Members
of the House who spoke earlier were
so charitably disposed to the charity
provision contained in clause 202. Shri
C. D, Pande started by saying that the
limit that is incorporated in sub-
section (e) Is not sufficient and that
it has to be raised from three to five
per cent. I want to draw the atten-
tion of the House, and especially the
attention of the Finance Minister to
some of the reasons which prompted
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me to move an amendment to this
clause. My amendment No. 86V to
clause 292 reads as follows:

after line 24, add:

“Provided that all contributions
made to political parties or orga-
nisations connected with political
activities from the resvurces uf the
company shall be reported on
every financial year {o the mem-
bers of the company.”

A cynic once sald that the art of
politics is to get the votes uf the poor
by the purse of the rich. It is true
and it Is unfortunately very true in
our country. The sources of income
of political parties in any part of the
world remaln an enigma shrouded in
a mystery, and in this country it is
a mystery of mysteries and we Have
net been able to know how the funds
of the political parties cotne,

Pandit D. N, Tiwary (Saran South):
It includes your party.

Shri M. §. Gurupadaswamy: I am
talking generally and uot making any
aspersion on any party. This mystery
should be unravelled and unearthed.
In America studies have been made
by experts and research ccholars in
this respect. In the book entitled Gov-
ernment and Business, at page 3,
there is a reference to this particular
matter. I shall read the relevant por-
¥ion to show how political parties gain
funds for political campaigns and for
elections and other activities.

Mr, Chalrman; You are taking mo
objection to any donation to political
organisations and political partles
provided they report it at the end of
the Year

. .
Shri M. S. Gurupadaswamy: Yes;
they must be reported.

Shri Jhunfhunwala (Bhagalpur Cen-
tral): You do not object to their get-
ting the funds.

Skri M. 8, Gurupadaswamy: 1 am
just saying that the 'aw must enable
ug to know the contributions or dona-
tions made by corporations. That is

288 L.S.D—
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my simple point, and I want to sub-
stantiate it.

SBhri 8. 8, More: Is it my friend's
desire that the political parties desir.
ing these contributions should be those
which are registered or incorporated
according to certain procedure, because,
when there is a chance to get some
contribution, so many mushroom par-
ties would come into existence?

Shri M. 8. Gurupadaswamy: I am
not saying that contribution is to be
avoided—nor I am pleading for contri-
butions. I am only saying—and I am
here only concermed with that point—
that contributions made by companies
should be reported to the members
and should be known to the publie.
That is my simple point. I shall now
read that quotation from the book I
mentioned. It runs thus:

“Studies made by Professor
Louise Overacker show that in
recent national elections the Re-
publican party hae secured its
major support from bankers and
manufacturers of iron, steel. autos,
trucks, airplanes, food products,
chemicals, textiles, cosmetics and
drugs, paper, oil, public wutilities
and mining. Although the Demo-
crats have also received a sub-
stantial support iIrom various
banking and industrial interests,
it has not been as large as that
secured by the Republicans. The
Democratic party, in particular,
has had the support of public
power advocates, contractors, buil-
ders, producers of materials for
public works programmes, brewers
and distillers, organisations of the
professional classes, and organised
labour.”

- You see that in America and also
in England, there has been an unde-
sirable alliance between finance capi-
talists on the one hand and the politi-
cal parties on the other. There have
been too many unholy rontacts be-
tween business and politics. Large
sums of money are secretly given by
various corporations to particular
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parties. Especially at the time of elec-
tion, money is needed by all political
parties. If the party is in power then
the advantage is all the more greater
and it gets a lot of money. Even m this
country we are very f{amiliar how
the position and power of a party.
have been a tempiation for big indus-
trialists. The people who are in power
persuade the big business houses; and
the big companies, to donate and con-
tribute liberally to the election funds.
In Amernca laws have been framed
to prevent this thing. In America,
they have made some provisions to
regulate these contributions of big
compantes, but they have not totally
abolished it. However, they have
placed certaln restricions on these
contributions. According to the fede-
ral law in America, it 1s 1llegal for any
natlonal political committee to receive
+more than 3 million dnllars in one

year. Of course, America is a rich
country.

Shrl Rane (Bhusaval): Milllen or
billion?

Shri M. 8, Gurupadaswamy: 3 mil-
lion dollaty.

Pandit K C. Bharma: (Meerut
Distt—South): In one year any politi-
cal party can receive that amount.

Shri C. D. Deshmukh: 3 million
dollarsy

Shri M. 8. Gurupadaswamy: You
are copywng down that !igure!

Bhri C. D. Deshmukh: Is it an argu-
ment for or againstY

Shri Kamath: Not a iip o the Trea-
sury benches!

Shri M. 'S. Gurupadaswamy: It is
fllegal "for any corporation or labour
union to give contributions in the
election of President, Vice-President.
Senators, and Representatives. The
prohibition covers contributions for
political causes, conventions, primary
elections, and general elections™.

Then, the federal law lmits the
contributions of any person to any
national political committee or to any
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“candidate to 5,000 dollars in any ome
year. America's is a different
case. They have provided.very huge
limits, and it is not possible for us in
this country to provide such limits,
poor as we are. Even though liberal
limits have been provided by these
laws, even these limits have been
evaded by shrewd politicians and
political parties. In America all poli-
tical parties are expected to file re-
turns to Government about their fin-
ancial resources, expenditure ete. Just
as any corporation or any individual
has to do in this country, just as any
candidate who stands for the election
in this country has to file clection re-
turns, in the same way, in America it
is imperative and it is incumbent that
every political party should file re.
turns regarding its expenditure,
income and everything related to it.
So, they are all made known to the
public. When the public come to know
about the sources of income of politl.
cal parties, then there will not be much
scope for favouritism, patronage or
exploitation by a few people secretly;
everything will be open. Moreover,
all the parties will be at similar advan-
tage or at similar disadvantage. If
funds are given to political partles
secretly and If they ure not made
known to the public, what will happen?
The party which is in power will be
having greater advantage in exploiting
the situation.

Shri C. D. Pande: The hon. Mem-
ber hag just quoted from an Ameri-
can book that when the Democratic
Party was In power, the Republicans
got more money than the Democrats.
Therefore, his. thesis will not hold
gooq.

Shri M. 8. Gurupadaswamy: In the
case of America, it may be so; I do
not join issues with my friend. But
in the case of India, what I say is
perfectly true. In India the party in
power—now the Congress is in power
—hag got better advantages to exploit
the capitalists for their rwn advantage
than the othér parties,

Shri C. D. Pande: Your quotation
does not fit in here; that is my point,
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Shri M. 8, Gurupadaswamy: It will
fit in this way. If the sources of in-
come of all the political parties are
made known to the public, then there
will be no danger of secret collections.
That is what I say. My point is that
whatever collections are made by
political parties, they should be placed
before the country in » proper way.

Pandit K. C, Sharma; This does not
come within the company law.

Shri M. §. Gurupadaswamy: When
donations or contributions are made to
political parties, those things should
be brought before the members of the
general body in the form of a‘repre-
sentation and their sanction should be
taken. The Finance Miuister gave the
other day some figures. He said that
the total net income of all these com-
panies is round about Rs. 38 crores.

Shri C. D, Deshmukh: That is the
income of 720 companies.

Shri M. S. Gurupadaswamy: Yes.
What does the Bill provide here? It
provides a limit of Rs. 10,000 or
3 per cent. Some of my hon. friends
want to raise it to 5 per cent. I say
that the limit of 3 per cent. or
Rs. 10,000 gives sufficient elasticity for
the Board of Directors to contribule
money to anything, either for charita-
ple purposes or for any other purpose.
According to the statement of the
Finance Minister, Rs. 23 crores is the
pet income of 720 companies. If 720
companies are allowed to give
Rs. 10,000 each, it comes to about
Rs. 1'75 crores, If we calculate
3 per cent. of Rs. 38 crores, it comes to
about Rs. 1 crore. Thus, you will
see that there is sufficient elasticity
provided between Rs. 1 crore and
Rs. 1'75 crores, The company can
give either Rs. 1 crore or Rs. 1-75
crores, as they deem necessary. So,
there is sufficient elasticity provided
already and my friends want to in-
crease this elasticity. I think this is
very undesirable, because, as I said
before, 1t.may lead to misuse of com-
pany funds and exploitation of com-
pany funds by some interested politi-
cal parties. Of course, our friends are
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only talking of floods, temples, hospi-
tals and the like. But in this country
we vannot solve great economic pro-
blems by private charities. Let us be
very clear about it. We cannot solve
the grave economic and social pro-
blemg by private donations. Today so
much money has been given for chari-
ties. Have they in any way taken the
nation one step further? Has any pro-
blem been solved by these charities?
In all these cases of charity, you will
find lack of planning, lack of regula-
tion and lack of forethought An in-
dustrialist may want to build a cat-
tleshed, a temple or a’ hospital in a
place where they are not necessary.
Any charitable institution may be set
up without considering whether that
charitable institution is desirable or
not, whether it is necessary or not, or
even whether some other purpose is
more important than that. So, you
will see that private charities have
undermined our system of planning.
These charities should not be allowed
to have a free field.

Sir, triends like Shri Somani have
been so charitable today........

Mr. Chairman: I want to say just
one thing to the hon. Member. He
has already taken on his one amend-
ment about 20 minutes. I propose to
glve him another 10 minutes only.

Shri M. §. Gurupadaswamy: My
triend M:, Somani said that there
should be a greater limit for giving
charities, I am really surprised why
such Members were objecting to the
uther provisions regarding restrictions
un the managing agency commission
und the like. They want to increase
the limit, instead of restricting it,
though it is for their own advantage.
Therefore, I say that there is no use
mn giving so much of scope for com-
panies to give contributions. More-
over, if they give contributions or
make donations, it must be brought to
the notice of the members of the gene.
ral body. That is my amendment; if
my amendment is accepted, I am sure
these anomalies and defects will be
removed.

1 have another amendment, No. 529
to clause 292. Amendment No. 529
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imposeg penalties for contravention of
any provisions of this section. It says:

after line 3, add:

“(6) The company and every
afhcer thereof who knowingly and
wilfully contravenes the provisions
uf this section shall be punishable
with fine which may extend to
five thousand rupees.”

‘We do not find any penalty provid-
®d tor contravention of these provi-
mons. I am just fllling up this lacuna
and suggesting that this penal pro-
wvision may be incorporated in clause
202,

Regarding selling agent, I may say
that clause 293 is definitely welcome.
i say that the sole selling agent, when-
ever he is appointed for any area,
should be appointed with the approval
of the company. Here, the provision
is that a sole selling agent may
be appointed, but the approval of the
company in a general meeting may be
taken within a period of six months.
That s, atter the appowntment of a
particular body of persons or person,
the approval of the company may be
taken. That is, the appointment may
be ratified by the company later on
within six months, Better thing
would be that sole selling agents should
be appointed with the consent or with
tne approval of the general body
itself, because it is a very important
matter. 1 do not see any difficulty in
taking such an upproval. It may be
said that it will mean a lot of delay
and a lot of difficulty and it s mot
possible to call for a meeting of the
general body quite frequently and so
it ig desirable to fix up a time limit
for ratification. I feel that in cases
of sole selling agents, they are appoint-
ed only for a long period When they
are appointed for such a period, it is
pecessary for the good of the com.
pany that the general body itself
should take the decision. Suppose
the board of directors appoints a
selling agent and the matter comes
before the general body. The general
body will be in a difficulty to say ‘No’
%0 the appointment of the sole agent
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as he i already doing the work of the
company. It is very necessary that the
general body should be given the
power to appoint the sole selling
agent and the matter should not be
brought for the purpose of ratification
only.

Shri (Mehsana—West): I
have moved amendment No. 580 to
clause 284. This is a very small
amendment. My hon. friend Shri
G. D. Somani has already spoken on
this and I am only repeating it. This
clause requires the directors to huld
meetings every three months. I sug-
gest that this provision should not be
made applicable to associations which
do not carry on business for profit or
which do mnot distribute dividends.
The finaucial and business transactions
of these assoviations are not large.
Therefore, they should be exempted
from the operation of this clause. This
is a smail amendment. They may not
be in a position to call a meeting once
ir. three months. That is why I have
put in this amendment to give some
facilities to these associations which
do not make any profit.

Then, 1 come to clause No. 285 My
amendment is No. 591, This clause
fails to provide for the contingency
where 4 notice is, not sent to a director
owing to an accidental omission. It
1s necessary that such an accidental
failure should not invalidate the pro-
ceedings of a directors’ meeting.
Already a penalty is imposed if notice
of a directors’ meeting is not sent to
every director. My point is simple.
In case there is an accidental omission,
the directors’ meeting should not be
considered as invalid. That Is a pro-
vision*which was there in the original
Bill. Notice of a directors’ meeting is

_sent to every director. But, if there
{s any accidental omission, I request,
in view of certain difficulties to the
companies, the meeting should not be
invalidated.

Then, I come to clause 292. The
amendments are 582 and 583, which
iy hon. friend Shri G. D. Somani
has already moved. I wish to say
nothing more on this, that Is with
regard to the percentage of charity,
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which is sought to be raised from 3
tu 5 per cent. I may only add thut
in the Income-tax Act, they have pro-
vided that charity may be given to the
extent of 5 per cent. or Rs. 1 lakh
whichever js more to institutions
which are approved and which can
vomply with the provisions of a parti-
cular section. In conformity with that
particular section, Instead of 3 per
cent., 5 per cent, may be allowed. As
tegards getting the sanction of the
general meeting, with the approval of
the hon. Finance Minister, a separate
aniendment has now been moved and
I hope that that would be acceptable
to the Finance Minister.

Then, 1 come to my amendment
No. 801 to clause 292. There is a
certain lacuna which I would like the
Finance Minister to take notice
of, Clause 204, which governs
loans tp directors, does not apply
to banking companies. In this
business, overdraft facilities are
given for fixéd periods and these are
renewed as a matter of course. Under
the present clause, in such a case a
banking company is required to call a
general meeting. The procedure is
costly and it may not serve any pur-
pose.' I therefore urge that- banking
companies may be exempted from the
operation of this provision jn clause
202. The question is, ‘remit or give
time'. Under clause 204 if a banking
company 1is allowed to give loans to
the directors or other persons, then, If
it has to give time, it has to call a
general meeting. This vprovision Is
inconsistent with clause 294. I can
understand a case of remission. That
must be there. Sometimes. a banking
c.-um'pnn; may like to give them some
time. According to this clause 292,
that would not be possible. I say this
only with regard to =2 banking com-
pany. My amendment No. 801 is:

Page 150—
after line 44, insert:

“provided that nothing said in
clause (b) of sub-section (1)
shall be deemed to prevent a
banking company from giving
wume to its director or directors
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for repayment of a debt due from
him or them.”

Shri C. D. Deshmpkh: The direc-
tor of a banking company?

Shri Tulsidas: Yes, the director of
a banking company: under clause 294

a director of a company can be given
a loan.

Shri C. D. Deshmukh: I thought the
hon. Member was referring to clause
292 (b).

Shri Tulsidas: To clause 292 (1) (b),
I am suggesting the addition of a pro-
viso to the effect I have read.

Shri C. ), Deshmukh: Clause 292
(1) (b) says that sanction of the com-
pany shall be required and that the
board shall not manage this matter.
If the intention is that the board
sholild be able to give time for re-
payment, then the proviso does not
seem appropriate. I would therefore
suggest that the wording . should be
more or less on the following lines:

“No‘hing in this clause will pre-
vent the board of directors from’
giving time for the repayment of

a loan’ .

Shri Tulsidas: ] 'am prepared to
cnange 1i.

Shyi C. D. Deshmukh: But I feel
that 1n a matter like this it would be
very improper to give power to the
board of directors.

Give time for repayment of a debt.
That is to say, the board shall decide
the question of repayment by a direc-
tor. 1 understand now. In substance,
tne amendment is that the board of
directors of & banking company should
be enabled to give time for the repay-
ment of a debt by one of them when
they have a personal interest in it.

Shri Tulsidas: You are allowing
loans to be given to dFfettors.

Bhri C. D. Deshmukh: What I meant
was that here is a matter In which
director 1s interested; is a matter
in which all the board is interested,
pecause If a loan can be given to one
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airector, it can as well be glven to
all the directors.

Now here we are saying that the
board of directors shall not transact
this type of business without the
sanction of the company. That
prima facie fair for any company.
The hon. Member says in a banking
company you cannot wait. I under-
stand that if it was a loan to anyone
else; but where it is a loan to a
director, and therefore, it might be a
loan to the whole of the board of
directors and they themselves decide
to give time by this proviso....

Shri Tulsidas: I would like the hon.
Finance Minister to realise that in the
normal course of business of banking,
there may be overdraft facilities given
to a company. Now these clauses 292
and 294 go much farther. It is not
merely the question of a director.
The U. K. Act only restricts it to a
director. Here we have gone much
farther—as Mr. Chatterjee has pointed
out, any body corporate, any firm in
which a director is a partner or a
member is covered by this. My point
is that in the course of business it
fnay sometime so happen that a direc-
tor may guarantee a loan of a certain
person; that loan may be considered
to be a loan to the director. Since you
are allowing that, it would mean* that
even for giving time to the director for
repayment of that loan, the matter has
to go to the genmeral meeting. It would
be difficult for a banking company to
call a general meeting for this pur-
pose. 1n view of this it is but reason-
able that the amendment suggested by
me should be accepted by Govern.
ment,

Shri C. D. Deshmukh: Sub-clause
(1) of clause 294 does not apply to &
panking company.

Shri Tulsidas: That is true.

Shri C. D. Deshmukh: If there 1s no
loan there is no question of giving
time,

Shri Tulsidas: Under clause 294 a
banking company can give loan to a
director,
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Mr. Chairman: Without sanction of
the Cen'ral Government?

Shri Tulsidas: Under clause 292 you
cannot give time. No company can
give time though they can give .the
loar.

Shri N. C. Chatterjee: Originally the
clause was “remit any loan or debt due
by a director”. Remission is a serious
matter. Hete 1t is u question of ex-
tension,

Shri Tulsidas: I am quite willing to
change my amendment on the lines
suggested by the Finance_l\ollnister.

1 now come to clause 203. My hon.
colleague Shri Somani has already
spoken on that and I understand that
that clause is being amended. I would
now request the hon, Finance Minis.-
ter to understand this aspect also.
Since he was not here at that time,
[ am trying to explain to him the
reason why that particular amend
ment has been moved on the sugges-
tion ot Shri Morarka. If you have to
g0 to the next annual general meet-
ing the selling agent may take awuy
the cummission,

Shri N. C. Chatterjee: Has the
Finar~e Minister got the amendment?
I hope 1t has peen placed before him.
Shri Somand afd I tried to draft some-
thing at the suggestion of the Deputy-
Speaxer,

Shri C. D. Deshmukh: I understand
they moved the amendment and then
the Deputy-Speaker made a sugges-
tion. I have not seen the amendment
to conform to that But I heard that
in the meanwhile they understand the
position and were not likely to press
the amendment. I do not quite know
how the situation 1s,

Shri Tulsidas Not the amendment
as it was moved, but the one changed
in a difterent way.

8hri N. C. Chatterjee: If the Pinance
Minister will kindly follow....

Shri C. D. Deshmukh: I urderstand
the implication, though T bave not seen
the amnendment.
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Shri Kamath: Shri Tulsidas ha~
ratsea an Interesting pomnt. It breaks
my heart to see him speaking in a
House without a guorum.

Mr. Chalrman: The bell is belng
rung. Now there 1s quorum. The
non. Member, Shr1 Tulsidas, may con-
tinue.

Shri Tulsidas: I would request the
non, Finance Minister to consider ou:
amendment,

Shri C. D. Deshmukh: I have not
geen the amendment.

Shri Tulsidas: I would request him
to see my original amendment which iy
in my opinion much more fair. Because
Shri Morarka raised a certain point.
Shri Somani has agreed to change the
amendment. Under clause 283 a
general meeting has to be called with-
in six months. The suggestion was
that- this may be ratified at the next
annual general meeting. It may mean
a period of eleven months or four
months, but at the next annual
general meeting it must be ratifid, not
that a special meeting may be called
That was the original amendment.

Shri C. D. Deshmukh: That is the
original one. I still say since you refer
to the amendment which seeks to
implement the Deputy-Spegker’s sug-
gestion, I should like to see the
amendment at any rate before I agree
that the original is preferable.

Shri N. C. Chatteryee: I thought 1
was given to Shri Shah.

Shri C. D, Deshmukh: He took It
back and left us under the impression
that he really does not want to press
the point.

Shri Tuilsidas: I do not think so.
He will just come and I am prepared
to hand it over to hum.

In regard to clauses 202 and 283, 1
would like the Finance Minister to

ronsider one aspect. Both ‘hese .

clauses appear only in the Act in this
country. ln no Act of any other coun-
try in the world are these restrictions
placed on the directors. I have been
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pursuing this point all the time and 1
have been trying to persuade the
Finance Minister to consider this
aspect that these two clauses are in
this statute because we have a parti-
cular type of system of managing
companies. What 1s gomng to nappen
to those companies which are not
managed by managing agents or secre-
taries and treasurers? Are they going
to have the same restrictions on their
board of directors? I have moved two
amendments, 804 and 805, statng that
these two clauses should net be made
applicable to those compamnies which
are not managed by managing agents
or secretanes and treasurers. -

Mr. Chairman: Five minutes more.

Shri Tulsidas: I must have ten
minutles more. 1 have got important
amendments.

Now. I come to ihe other question
regarding clauses 309 and 310. Again,
the same guestion comes In and we
argued yesterday with regard to the
appointment of managing directors
with the approval of the Government.
The matter has been disposed of 1
would have liked that even this
should not be applicable to those com-
panies which have no managing
agents or secretaries and treasurers.
but if it is not to be so, I would like
the Finance Minister to consider this
aspect. The Finance Minister is mov-
ing amendment No. 681 to clavse 388
which is connected with the remu-
neration of a manager. According to
his amendment No. 681 all these
clauses 309, 310 and 316 will be appli-
cable to clause 388 also. Take for
example a banking company or an
insurance company which is not man-
aged by managing agents or secre-
taries and treasurers. If the manager’s
remuneration has to be increased, we
have to go to the general meeting and
then get the approval of the Govern-
ment. That will be the implication of
his amendment. Please realise the
difficulties of these companies which
are not managed by managing agents
but by managers. They will have to
face these difficulties if any particular
remuneration is to be iccreased.
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Clause 319 is so wide that any sort of
increase will have to go before the
general meeting and to the Govern-
ment for its approval. This will m¢an
a lot of difficulty in the working ot
these companies. I would like him to
realise that and consider whether this
;l;:uld be made applicable to clause

Then 1 vome 10 amendment No 863
of the Finance Minister to clause 316.
On page 166 sub-clause (2) says that
sub-section (1) shall not apply to the
appointment or employment of a per-
son as a technician or ag a consultant,
unless he is already a managing agent
and so on. You are removing this by
your amendment No. 863. That will
mean that a technician will also come
under the restrictions of clause 3186,
and will have the same handicap as a
managing director. There again it is
gong to create a lot of difficulty in
the case of companies which have
these technicians. We shall have to
have a general meeting and go to
Government again,

There are about 12,000 public limit-
ed companies, apart from private com-
panles, and all these companies for
mandger's remuneration, for appoint-
ment of manager, for five years' time,
for increase of it, will have to go to
Government and will have to call a
general meeting. These are all dif.
culties which I believe should be
avoided as far ag at least those com-
panies which are not managed by
managing agents or secretaries and
tresasurers but are managed and con-
trolled directly by directors. I hope
thig difficulty will be reduced by
accepting my amendments.

Shri Jhunjhunwala: I have to make
a few remarks on clauses 262 and
293.

So, far as clause 202 is concerned, 1
support the amendment moved by
Shri Pande. *

Mr. Chairman: I should only request
Members that there Is very little time
Yeft.
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Shri Jbhunjhunwala;
in five or ten minutes.

I am finishing

Shri M. D. Joshi: I hope you will
give us five minutes.

Mr. Chairman: That I
ertainly, .

Shri Jhunjhunwala: If my time is

* taken up by interruption I shall
nish.

shall give,

1 was pointing out that I support
the amendment moved by my friend
Shri Pande that the limit of 3 per
cent. or Rs. 10,000 should be increased
‘to 5 per cent. This amendment has
been supported by Members Irom
almost all sides of the House, except
perhaps by my friends from the PSP
and the Communist Party, who say
that they have apprehensions that this
provision might be utilised for politi-
ecal purposes. But I should like to
point out to them that this question
of donations for political purposes has
arisen only now. For a long time the
companies have been giving donations
in the past for bona fide charitable
proposes and very good causes. Even
now, they will be giving donations
accord'ng to their desire. So, there is
nothing new {n this provision.

I would also suggest that the limit
of 3 per* cent. provided here should
be increased to 5 per cent, so that
the board of directors shall huve
power to give donatlong up to that
percentage. As has been pointed out
by my hon, friend Shri N. C. Chatter-
jee, the general body of the share-
holders can always give any amount,
but occasions do arise, as for instance
during floods etc., when the board will
have to take quick decisions and give
charity immediately. It is therefore
necessary that the limit should be
raised from 3 to 5 per cent.

My hon. friend from the PSP has
pointed out that this should be report-
ed to the shareholders. I would like
to point out to him that this is
always being done. If the share-
holders so choose; the details of the
donatians, charitles etc. are placed
before them at the =annual general
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meeting. So, there is nothing that
my hon. friend Shri M. 8. Gurupada-
swamy need apprehend. Further, if
the shareholders have any doubts adc.
then they are made clear at the share-
holders' meeting.
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Coming to clause 283, my hon,
friend Shri N. C. Chatterjee has point-
ed out that there has been a great
misuse of the powers in regard to the
appointment of sole selling agents. So
it is very good that this clause has
been put in in thig Bill. An amendment
has been moved to this clause by my
hon. friends Shri Tulsidas and Shri
G. D. Somani, saying that instead of
the approval being obtained within
six months, it would be sufficient if
the approval is obtained at the next
annual general meeting. Shri Morarka
' has already pointed out to the House
how the object behind clause 293
would be circumvented if we accept
the amendment moved by my hon.
triends Stri Tulsides and Shri G. D.
Somani. In one year they will appoint
a particular person as sole selling
agent, and they will get his appolnt-
ment confirmed at the annual general
meeting: if that is not confirmed.
then they will appoint some other
person and continue him for a year,
and again they will place the matter
before the annual general meeting.
Thus, this clause will be easily cir-
cumvented, if we accept their amend-
ment.

As regards the selling agent's com-
mission, Shri Morarka sald that if his
appointment is not approved by the
shareholders within six month, then
all that the selling agent would be
entitled to should be only six months’
eommission and nothing more; and a
new selling agent would have to be
appointed. Immediately, Shri G- D.
Somani stood up and sald that he was
agreeable to forego the commission in
case the shareholders do not approve
of the appointment of the zelling
agent. But I cannot understand who
would be prepared to act as such 2
selling agent. Which bona fide selling
agent would be there who would
agres to work om such terms, namely
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that for one year he will work without
any commission, and at the end of the
year, if the shareholders come and say
that they do not approve his appoint-
ment, then he would be prepared fo
forego the commission, and so on,
unless he be a binamidar of the
managing agent himself? I do mnot
know how my hon. friend Shri G. D.
Somani has stated like this that he
would appoint somebody whether he
gets the commission or not, if the
commission comes, well and good,
otherwise he would not mind it, etec.
1 do not know whom has in mind
when he says like is. 1 do mnot
understand how as a businessman he
can put forward a proposition of this
nature.

Shri M. D. Joshi: I commend my
amendments Nos. 358, 357, 551, 552,
553, 554 and 555 for the acceptance
of, the House. All these amendments
seek to protect the cause of one much
neglected class, namely the class of
depositors. In the course of the debate
on the motion for reference of the
Bill to the Joint Committee I had
spoken at some length with reference
to this class, which has been much
neglected, and which has suffered
much.

The people who save belong to the
lower niiddle classes and the middle
classes. So, their cause has to be
protected before that of any others.
This Bill is supposed to deal with
millionaires and multi-millionaires.
But what about the class of persons
who own only hundreds and
thousands? It is they who have
suffered most at the hands of
bogus or mushrcom companies, and
at the hands of company floaters who *
have been unbusinesslike and un-
scrupulous. It is this class of persons,
namely the depositors, whom I had in
mind when I gave notice of these
amendments.

My first amendment, namely amend-
ment No. 356 reads:

Page 151, line A—

after “moneys” insert
deposits”,

accept
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Similarly, my amendment No. 351
~eads:

Page 151, (i) line 8—

after “borrow moneys" insert “or

accept deposits”.

(ii) line 9, after “borrowed” insert
“or deposityg to be accepted”.

(iii) line .10, after “borrowed” insert
“and deposits accepted”.

The reason why I have given these
amendments is this. The only class of
persons who have suffered most is
that of depositors, It may be  said
that deposits are moneys borrowed,
and therefore the depositors are credi-
tors, and hence these amendments are
net necessary. But I beg to point out
that in accepting our amendment to
clause 218, Government have accepted
our contention namely that there is a
case for the depositors. 1 remember
that in the general discussion the hon.
Pinance Minister had said that there
is really ‘some case for the depositors,
and thut their case deserves sympathy.
What I now want is that that sympathy
should not remain hidden or covered?
hut should be made explicit.

3 rM,

Shri C. D. Deshmukh: How will it
help?

Shri M. D. Joshi; It will help in this
way, Clause 292(d) says:

“The Board of directors of a

public compeny......shall not....
borrow moneys......"

there [ would say
deposits”

“or accept

“after the  commenvement of this

Act, where the moneys to be bor-
rowed...... g

there I would say “or deposits to
be accepted”.

So that when the question of bor-
rowing or loans comes for considera-
tion, the question of depositors will

3 SEPTEMBER 1955

Companies Bill 12132

also be there for consideration. Other-
wise, the position of the depositors
becomey precarious, In fact, the
position of depositors is nierely left
to be understood. It is nowhere expli-
citly stated except inclause 218, where
an amendment has been accepted
That is one thing.

Then by amendment No. 552, |
want to insert the following in page
151 after line 24:

“(lA): No deposits should be
accepted withaut previous sane-
tion of the Registrar of Compa-
nies”.

So that in case seme promoters of
companies want to accept deposits, tak-
ing advantage of the ignorance of
depositors, such a predicament will be
averted.

Then by my amendment No, 357, {
seek to add to clause 202 sub-clauses
(6), 7(a) and (b) and (8), in order
to make the position clear. In sub-
clause (6) which I have proposed
should be added, I say that the manag-
ing agents, director and shareholders
sanctioning deposits in excess of the
paid up capital and free reserves of
the company shall be personally liable
for the excess received. The cbject
of this is perfectly clear, Then a list
of the nameg of depositors, togethes
with the amounts of deposit accepted,
date etc, should be maintained.

Then another important amendmen®
which I am placing for acceptance is
No. 553, to clause 202. It says:

Pages 151 and 152—

omit lines 45 to 46 and ] to 3
respectively”.
sub-clause (5) of clause 202 says:
“No debt incurred by the com-
pany in excess of the limit impos-
ed by clause (d) of sub-section (1)
shall be valid or effectual. unless
the lender proves that he
advanced ‘the loan in good faith...”

That means the onus of proving
that the loan is advanced in good faith
lies,on the lender and not on the
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borrowing company. It is very diffi-
cult to understand that an individual,
an ignorant person; is to prove his
bona fides and the company, which is
in the-know, is protected. What we
generaly expect is that the individual
is given protection against the many,
the isolated is given protection against
the united. But here the united,
those who are in the know, those who
are wily, powerful and rich are given
protection against the person who is
ignorant, who does not know and who
is powerless. I fail to understand
fhe significance of this, Therefore, 1
propose that sub-clause (5) should be
deleted.

Shri C. C. Shah: Whom does it help?

Bhri M. D. Joshi: It helps the
depos_tors.

Mr. Chairmaa: If he advances the
loan in good faith, it will be treated
as valid.

Shri M. D. Jeshi: It should be talken
that he had advanced it in good faith,
because it is the company that induces
the depositor to advance the sum.

Shri N. C. Chatterjee: It will impose

an obligation on that person to inquire
whether that exceeds the subscribed
capital plus the free reserves.

Mr. Chairman: The intention that
the hon. Member has in ‘mind seems
to me to be that the lender, if he
makes the advance in good faith, that
ls, after proper inquiry, he will be
protected.

Shri C. C. Shah: He will not be pro-
cted, '

Shri M. D. Joshi: He will be.

Bhri C. C. Bhak: I it .is in good
taith,

Shri M. D. Joshi: He has to prove
that good faith. I say that if a man
is induced to make an advance to the
company, the company has to prove
that it has taken the advance in good
faith; this man should not be asked
to prove, because he does not know
that the company is exceeding its
Mimits. It is impossible for the man
to know true state of things.
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Mr. Chairmam: He wil make
inquiries so far as is possible for him.

Shri C. C. Shah: ] would be very
brief. First of all, I wish to refer to
clauses 204, 206 and 313. These three
clauses refer to some of the very
important actiwities of  directors,
namely, giving of loans to directors,
making of contracts with directors
and directors occupying office or place
ot profit. There are amendments to
these clauses by Shri K. P. Tripauu
and they seek to extend the principle
which we have already adopted in the
case of associateg of managing agents,
namely, they want to add relatives
and/or partners, [ have carefully
studied those amendments and it is
possible that they are a little too wide
than what the situation permits. But
a redraft has been made of these
amendments which seek to restrict
them only to partners and relatives
of directors. The essence of it is that
if this prohibits a loan to a director,
it should not be circumvented by the
loan being given to his son or partner,
The redraft seeks to add that the loan
should not be made either to a diree-
tor or to his relative or partner. I
submit that, with that restriction,
these amendments should be accept-
sble to Government, because the
essence of it is that the director
should not be placed in a position
where his interest conflicts with his
duty; probably the son may have a
higher claim upon him than the com-
pany itself. Therefore, he should not
be placed in such an awkward posi-
tlon. That is as regards amendments
to clauses 294, 206 and 313,

I would like to say a word or two
on the amendment to clause 292 by
Shri C. D. Pande, He seeks to raise
the limit from 3 per cent. to 5 per
cent. There is another amendment by
Shri Bhagwat Jha Azad which seeks
to raise the limit from Rs. 10,000 te
Rs. 25,000.

Mr. Chairman: So Shri X. P. Tri.
pathi's amendment is acceptable in a
modified form?

Shri C. C. Shah: | hope the Finance
Minjster will accept it.

L]
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Shri C. D. Deshmukh: I shall say it
in a moment.

Shri C. C. Shah: There has been a
little too much of political considera-
tion brought into the discussion of
this clause. With all respect to those
Members who bave spoken about it,
1 submit it is a very cheap way of
attacking thig provision. Let us not
bring political considerations even ia
charitable purposes. I submit that
considering that the present position
allows the directors to go to an un-
limited extent in giving donations, we
are putting a wholesome restriction,
and it is only the maximum limit to
which they can go, There are some
ecompanies to whom Rs. 25000 or
5 per cent of the net profits will not be
a very large amount. As it is, in
these days it is very difficult to get
tunds for charities and if we can get
them from companies which can afford
to pay, well and good. Probably some
of them pay even for purposes which
are not charitable. The word ‘charity’
is defined in a very limited sense. Its
legal meaning is very limited, but’
there are certain other funds which,
though technically are not charitable,
are certainly for the welfare of public
good or public utility. The word
‘charity’ as defined under the Income-
tax Act, as you know, is much wider
than the technical legal meaning of
the term. Therefore, 1 submit that
the amendment which Shri Bhagwat
Jha Azad has moved will meet the
position and I would request the
Finance Minister to accept that.

I want only to say one word about
the amendment moved by Shri Tulsi-
das, No. 801, I should think that there
is nothing wrong about that amend-
ment. It may be accepted because if,
under clause 294 we exempt a banking
company from the operation of clause
294, it is but fair, I believe, that a
bankmg company may be empowered
to give time to its directors for repay-
ment of the loan. It is a very small
matter, but it may probably meet
many difficulties.

Stri C. D, Deshmukh: I had first
better deal with the amendments that
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T propose to accept. These are the
amendments to clausey 294, 206 (1)
and a similar one tp 313. I have
redrafted and am moving them.

I beg to move:

(1) Page 152—

(i) line 39

after “holding company” edd:

“or any partner or relative of
any such director™

(ii) line 40,

after “such director”
relative”.

(2) Page 154—

(i) lines 17 and 18,

after “director of the company”
ingert “or his relative

(ii) line 18,

for “a firm in which he is a partner”
substitute:

“a firm in which such a director
or relative is partner”.

(3) Page 164—
(i) line 40,
after “partner” insert “or relative”
(ii) line 41,

ingsert “or

after “such a director” insert “or
relatjive”.

The original numberg of these
amendments are 427 to 431, 432 and
433 by Shri Tripethi.

Mr. Chairmanm: To clause 296, it is
432,

Shri C. C. Shah: And to clause 313,
it is 433 and 434.

Shri Morarka: 434 i+ my amend-

ment to clause 313, It iz a different
amendment.

Mr. Chairman: All
drafted?

these are re-
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Shri M. C. Shah: 434, as it is.

Shri C. D. Deshmukh: 433 in this
particular context—"relative or part-
ner"—and 434 is also to 313 but I
Bhave to say that I accept it separately.
It is not on this point. That is a
drafting amendment.

Mr. Chairman: Is it a re-draft?

8bri C. D. Deshmukh: It is a redraft
not particularly in thig connection but
w the same clause.

Then, as regards clause 202, I am
accepting amendment No. 888 of Shri
Bhagwat Jha Azad.

In regard to several amendments
suggested by Shri Tulsidas, I want to
make a general point, He has beer
tight'ng this forlorn battle for the last
3 months and the general principles

he has advocated have been considered -

off and on. We have regreifully
to say that we disagree in the present
circumstances. How things will shape
themselves in the future we cannot
say. Therefore, anything based on that
as to say the Board of directors should
have different kinds of powers and
there is no reason why certain restric-
tions should be placed on and so on
and so forth and a number of amend-
ments, flow from thig philosophy.
This, I am not prepared to accept for
the simple reason that I have given
my best thought to it and it is no use
appealing to me and asking me to
reconsider matters agaln. My mind
again reaches the same conclusion.

There is however one amendment
801, When I .ntervened in the debate
I said that it is true that in the case
of banking companies loans to direc-
tors are permitted. Now, it seems
logical that after permitting this for
giving time for repayment you should
not go to a general meeting which
takes place only once a year or on
special occasions. 1 thought, there-
fore, the power should be given to the
board of directors. But, as I said in
my intervention, if a loan can be
given to one director it is possible
that loans may be given to other
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directors. Therefore, I have a great

deal of hesitation in agreeing to this.

Also, there are banking practices and

they have grown. An outstanding loan

is shown as having been repaid and

a fresh loan is being made. Instead

of giving time for repayment the entry

is closed and a fresh loan is shown.

That also takes place in the case of

the ways and means advances some-

times given by the Reserve Bank of

India to State Governments. There is
no circumvention in this and that is

a way out of the difficulty.

Mr. Chairman: The same applies in
the case of 294. All directors can
apply for the loan. When they can
give the loan, what is the harm in
giving some time to repay the loan?

Shri C. D, Deshmmkh: After all, the
directors are important people. The
return of the loan may be of some
importance to the bank. If it is one
director you may say it is nominal, or
it is not an important matter. On
the other hand, if large loans are
outstanding and if time is given in all
these cases, it may prove disconcerting
or inconvenient to the bank.

We received representations in
regard to the clauses of this Bill which
have a bearing on banking companies
from the Bankers' Association and
the Reserve Bank have studied by
and large this matter in its applica-
tion to banking companies and from
neither of them have we received a
suggestion that we should give the
power in cases of this na‘ure. There-
fore, I am hesitant so to speak,
without having either a representa-
tion from the Barkers' Association or
from an institution which is watching
over and supervising the operations

Shri N, C. Chatterjee: Can this
suggestion appeal to the hon. Finance
Minister? You are allowing a bank to
advance loans to a director, say for
6 months or 9 months and when the
time expireg it will be very hard to
compel them to call a general meeting.
Cannot you say, give time till the
general meeting? If you want repay-
ment glve time.
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Shri C. C. Shah: Fven that may be
too long.

Shri Tulstdas: May I point out to
the hon. Minister that the Reserve
Bank gets information of the advances
made by the companies tp their direc-
tors and the Reserve Bank has got

enocugh powers to stop a bank from -

g.ving loans or ask them to recall the
loan? The Reserve Bank, as he him-
self said the other day, can enforce
the law in such a strict manner that
there is no risk involved at all, and
in no other country such a law is
there.

Shri C. D. Deshmukh: [hat was so.
Then the Reserve Bank should have
pointed out that this js going to be
an incon i t2 bankers. I do not
wish my statement tp be taken so
* literally that the Reserve Bank is
regulating the affairs of banks with
such minute precision, Obwviously,
lists go from all banks and they are
periodically examined. That is not
the issue here. The issue here is
whether the Reserve Bank has been
informed by bankers that if this res-
triction were to be placed—and this
ls a new restriction; it is not as if
it was there before—thep the bankers
will find themselves in trouble in
regard to the extent of time {for
repayment of loans. This is a minor
matter and it is not a maiter of con-
troversy. We will make a note of ft.
1 will draw the atténtion of the
Reserve Bank and the bankers to it
Az 1 said, my pessimistic forecast is
that there will be some time when we
will soon be called upon to make
amendments to this particular piece
of legislation—this is purely on statis-
fical theory that a Bill of 649 clauses
and 12 schedules is bound to disclose
some flaw here or there despite the
care that we are bestowing on it. All
1 can promise hon, Memhers to do is
this, Supposing the Reserve Bank
were to say, “Yes, in practice it is
difficult”, then I can wundertake to
bring a small amending measure at
the earliest opportunity. I am not
joining [ssue with him here «(n any
principles. 1 c¢an understand that it
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might be difficult, but I am nct back-
ed by the advice of the Reserve Bank,
nor have I got representations from
the bankers’ association. I imow that
the hon. Member is the chairman of
one of the biggest banks in the coun-
try and I am quite certain that what
he is representing is a real difficulty
frumh!spomtoi view, but I am

utious by nature, and before accept-

ing this 1 would like to consult the
Reserve Bank. I promise to amend this
if any inconvenience is felt in regard
to this.

Shri Tuigidas: Why not keep it
pending for a few days more as we
are going to sit here in any case?

Shri C. D, Deshmukh: If I were to
ask the banks, “Do you experience
any difftculty?” Do you expect any
bank to say "No"? It is like inviting
an amendment. Let things emerge
for themselves. Further thig is not
such a very important matter.

Shri K K Bagn: Ig it a govern-
mental promise or a personal promise?

8hri C. D. Deshmukh: All promises
should be taken in their context here.
Any government or any successor may
say, “I am not bound by it", That
applies to anybody. I have no other
means of giving an assurance except
by saying that I have given an assur-
ance. If there is any other method that
the hon. Member knows, I should like
to know of it. That is all what I am
going to accept—I am nearly going to
accept but not quite, The rest of the
amendments I am not accepting. I bad
better make it clear in case I have no
time to speak in regard to them.

Ilhouldllbabtlhe_-upthemll
Question of the period of selling
agency. There is a certain amount of
confusion in the matter. We were
promised an amendment, then the
amendment to implement the sugges-
tion made by the Deputy-Speaker; the
amendment was taken away by the
hon. Member—he i3 not here. The
other hon. Member sald that he Iis
sure that the Member will come here



13141 Companies Bill

and give the amendment. 1 do mnot
know where I stand.

Mr. Chairman: On second thoughts,
he has taken it back.

Shri C. D. Deshmukh: He has re-
verted to the original amendment. We
are opposed to the original amend-
nent as we think it is capable of
misuse. It may be that for one of
two days there may be no agreement,
mdthznatt.hen:dn:ttheyurltruh
agreement may be entered into and
in that case no such agreement will
ever come before the body of share-
holders. We do not want to take that
risk. All that happens is that a spe-
cial meeting will have to be called
for in six months' time, and if such a
meeting is called for, this matter is
bound to come up there; otherwise,
what is the special meeting called for?
Theretore, it is a safer procedure and
that is why I am not able to accept
that particular amendment.

Then 1 come to perhaps the most
important of these clauses and that is
clause 202, particularly in respect to
the power to make donstions. As one
Member said, it is a pity to regard it
purely fram the political point of
view. There is a danger here as any-
where else of circumventions or mis-
uses, but I think that, that clause
ought to be discussed on the merits
of it rather than om the possibilities
of misuse, because, after all, it is =
minor matter, and it is a matter of
the powers of the directors vis-a-vis
the general body of shereholders. It
is not as if anything is forbidden ‘o,
the company. If itg mrticles of asso-
ciation permit it, the company can go
much beyond this. I approve of the
sentiment which was expressed the
other day by one hon. Member that
the key to this Bill is strengthening

the board of directors within reason

that is to say, certainly not to give
them unlimited powers but make them

the real masters in this whole house ——=

of companies and not the managing
director, not the secretaries and
*reasurers and not the manager. Cer-
tajnly some matters have to be left
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to the shareholders, but within that
it the affairs of a company are to be
managed well, then we need not put
unnecessary restrictions on the powers
af the board of lirectors.

In regard to the charities, analogies
from other cow:ir.2: dy nct help us
very much. 1 think sponsors of most

causes would be very glad if they have

a max!mum of three million dollars
or equivalent as charities, There is
another provision of the law which has
some bearing on iil, I think, and
that is section 15B of the Income-tax
Act. You will remember that under
:hat section, we have put a limit
now to what may be exempted in
tae way of donations to charities
either by individualy or by com-
panies, In the case of companies,
it is five per cent. of income, which
ig approximately the net profit, or
Rs. 1,00,000, maximum. There is
that limit of Rs. 1,00,000. You might
put 100 per cent. of net profits; I
doubt whether there will be any com-
pany which will be prepared to give
it if the advantage of income-tax
exemption is mot enjoyable. You will
remember that an exemption in regard
to income-tax is there, not cn super-
tax. A company has to pay super-tax
no matter whatever donations it makes,
That is one thing. It is only in regard
to income-tax which, 1 explained the
other day, is prepaid on behalf of
shareholders. Roughly there is some
kind of adjustment in the sense that
all the exemption 1n respect of dona-
tions is by and large passed on to the
shareholders. If it is not, then the
shareholders will complain, who are
the masters in the situation. There-
fore, in practive, I do not think that
donations will exceed this maximum
of Rs. 1,00,000, which now gives you
an idea of the size of *his problem.
1 also believe that small companies are

_ not in the habit of distributing such

large sums. Therefore, the i~ wer limit
is not of uny importance In addition to
the Rs. 10,000 or Rs. 3,000 which might
be greater.” If you take a company
with Rs. 10,00,000, its net orafit will
be about Rs. 1,00,000, and 5 per cent.
of Rs. 1,00,000 will be Rs 5000, They
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[Shri C. D. Deshmukh]

are not likely to give Rs. 25000. You
might put any kind of limits.
Rs. "10,000 and five per cent. of net
profits having regard to th2 range of
capitals of companles are somewhat
inconsistent. Rs. 10,000 is (oo small a
figure. Therefore, 1 do not mind if it
is raised to Rs. 25,000. I am sure that
that will not be the signal to small
fellows of Rs, 5 lakhs or Rs. 10 lakhz
capital immediately to give away 25
or 30 per cent, of their net profits. I
should be very much surprised if the
shareholders preserved their equani-
mity in such circumstances. There-
fore, we are practically confined to
the bigger fellows or bigger units
with a capital of Rs, 50 or Rs 70
lakhs or one crore and so on and so
forth. I presume even from the
political sphere it is that kind of thing
that some hon. Members have in
mind. There it does not make any
difference. As soon as you reach Rs.
50 lakhs you are over the Rs. 25,000
limit and we are only concerned with
the application of the percentage. 1
do not think it is worthwhile finding
whether it is three or five per cent.
If it was three and thirty per cent. one
might say that very big point of prin-
ciple i3 involved. This is a new res-
triction. In the old days the diree-
tors had complete powers as one hon.
Member—]  think Shri Jhunjhun-
wala—pointed out. It is the mnvari-
able practice of directors to give
lists of the donations that they have
made to the shareholders and 1
believe that he is correct in sugges*-
ing that. That being so, the spirit of
Shri Gurupadaswamy’s amendment is
secured without accepting it. One
may say that the practice will conti-
nue to be so and it only causes a cer-
tain amount of confusion to the direc-
tors. So I do not think that any
great point of principle is mvolved
here and that is my reason for
accepting this change from Rs 10
thousand to Rs. 25 thousand and
from 3 to 5 per cent.

In addition, we have a'ready given
one amendment in regard to clause
292 about which I think my cclleague
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‘has spoken because that wa: cumula-

tive and it was rather unfirtunate to
add all the provisions. The intention
was only for that financial year. It
is apt to be misunderstood. We are
pressing the omission of those partl-
cular words “or agree to contribute”,
That is with regard to *he principal
point In clause 292,

I would now like to refer to this
question of deposits because I can see

"that certain hon. Members on this

side of the House felt very keenly
about it. It is a fact that a 'arge num-
ber of depositors have been ruined by
mushroom companies or the promoters
of such companies and have lost a
great deal of their accumu'sted earn-
ings of money or savings, particularly
from that part of the country which
is represented by one or two speakers
here. We have accepted one amend-
ment. If it had been possible, I would
have liked to do something about it
but I really cannot see that any of
these amendments are oractical, T
made enquiries again of ‘he draughts-
man; ‘money borrowed" wi'l cover
deposits. Therefore, that limitation
will apply. I think registrar's
approval very impractical; every
time a man wants to deposit in a
company he has to go to the regis-
trar, that is not the kind of spoon-
feeding that we are lttempttn; in
this Bill.

An hon. Member is <uggesting the
omiseion of a very important proviso;

-that proviso applies to everyhody; not

only to depositors. I cannot ree that
there Is any real difficulty. Someone
may say: I wanled to invest iny money;
somebody came and asked me whether
I would deposit and sald that it would
carry so much interest; I made enqui-
ries and so on; because no one is
supposed "o he 1gnorant of law and
the new law will be known. If it 1s
not known I would request hun, Mem-
bers who had taken so much interest
in the matter to make it known in
that particular area where this pre-
vails so that the depositors who have
been once bitten will be twice llly
and will be altered.
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Shri M, D. Joshi: I belong to the
same area as the Finance Minister.

Shri C. D. Deshmukh: I can promise
my assistance also in alerting them.
But the people in my district are
more cautious. It is elsewhere I
think that they are not so. What I
have said is that the real and proper
thing is ‘o educate depositors and not
to put these impossible restrictions
which have other purposes, It should
be easy for a person to prove his good
taith and to say that he made
enquiries whether the total limit had
not been exceeded; that is all that he
has to do. I do not think that #t is
too heavy an onus of proof to dis-
charge. Therefore, I would advise
him not to press this amendment but
to concentrate attention and energy
on educating the depositors,

Mr, Chairman: I think some rule
may be made that before a deposit is
made any prospective depositor may
ask for certain information.

Shri S. S. More: May I ask 8 ques-
tion? It is very difficult to get the
implication of the clauses which con-
trol the companies before they invite
deposits so that the necessary scrutiny
could be undertaken by ‘he Govern-
ment for the protection of depositors.
It may be the terms are gvailable as
far as interests are concerned, Widows
for whom the Finance Minister usually
speaks, orphans and pensioners are
fnduced to part with thelr accumula-
tions to their eternal grief.

Shri C. D. Deshmukh: 1 shall bear
mmlndthewlluﬂpnthatywm
e kind of rule or regula-
tlontobeimertedwthntltcould
help in cautioning the depositors. But
1 am quite convinced that finally it is
the education of the depositors whick
is going to bring about in Improve-
ment. For mstance, in another place,
depositors are doing very well with
1extile mills and so on. They are not
suffering any kind of losses and treated
well. (An Hon. Member: Ahmedabad).
May be the promotors there are better
used to the ethics of business but it
is equally true that the depositors are
more wide awake and that is the
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remedy. Therefore, I do not think that
it will help to accept the amendments
as they stand here. That disposes of
some of the important points that
were raised today. )

Then I come to 285. There is an
amendment No. 591 which I am not
accepting because it is one of the
things which were studied by the
Joint Committee and they deliberately
omitted it. It is one of the imstances
where we cannot re-apply our
minds to the same arguments.

Shri Tulsidas: What about amend-
ment No, 580.

Shrl C. D. Deshmukh: I am speaking
on clause 285 at present. That is
another amendment about association.
So, in clause 285, that is my reason
for not accepting the amendment,
namely, the Joint Committee had
carefully considered it. The hon.
Member referred to amendment 590.
Here I really cannot see why at least
at intervals of three months, a meeting
could not be called even if it is a
company not carrying on business for
profit. In our view the interval of
three months prescribed in the clause
is reasonably long and I am not aware
of any instance where this has caused
hardship.

Then there are varlous other amend-
ments to clause 292 in connection with
that matter, but since I am accepting
amendment No. 888 by implication I
am rejecting the other amendments.
I have given my reasons why we should
consider that matter in a straightfor-
ward kind of way., e

Then I come to amendments to
clause 203. The object was to provide
for appointment of sale gelling agents.
I have spoken about it already and I
am not accepting those amendments.

Regarding amendment number 813

* to clause 294 it seeks to provide that

if the loan has been repaid in full or
in part, the court may take into con-
sideration such repayment in passing
any sentence of imprisonment. My
reason for opposing it is that there is
no good reason for providing for
imprisonment when, after all, .the
loan has been repaid in full.
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Shri E. K Basu: Provislon for
‘imprisonment’ is already there "in
clause 294,

Shri C. D, Deshmukh: It 1s said
here: “Provided that if the loan has
been repaid........the court may take
into consideration such repayment m
passing any sentence of imprisonment”.
We say that there should be no impri-
sonment if the debt has been repaid.

Then again, I am opposing amend-
ment No. 804 to clause 2983 seeking to
insert the words "by a speclal resolu-
tion™” after the words "in general
meeting” in line 8. I am opposing it
for the same reason that we fully dis-
cussed this matter In the Joint Com-
mittee, the same sort of arguments
had been advanced there and there are
no fresh arguments that have been
advanced here.

Simlilarly, with regard to amendment
No. Bl4 to clause 296, we do not con-
sider it necessary to extend the scope
of this clause to any member or direc-
tor of a private company because there
is no reason to assume the gsame
identity of interest between members
and directors of a private company as
may be assumed to exist between the
partners of a firm,

Then with regard to clause 299, we
do not think it is necessary to render
the entire decision void because even
if the vote of an interested director
were to be ignored the decision might
well have been taken by the other
un-interested dffectors.

Then there is another amendment
No. 816. I am opposing thig in as
much as the notification itself may be
expected to disclose the reasons for
the exemptions and meodifications.

There is one amendment in regard
to a Government amendment to clause
308. The suggestion was that |t
should be replaced by the original
provision as approved by the Joint
Committee, but we believe that our
amendment would secure that the
company would be unable to renew
the remuneration eariler than the
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last year of the term of appoint-
ment. There is no subsiantial diffe-
rence in the words used in the Gov-

- ernment amendment which is intend-

ed to make the intention clear and to
avoid any circumvention.

Then there was some mild objection
by him to our amendment No. 861
to clause 315. He wants ug to exer-
cise these powers cautiously. We
shall bear his observations in mind.

About amendment No, 434 to clause
313 I have already explained. We
have similar wording as we have in
clause 316 and the reason is the same,
We want to fix the pivotal point of
time for the renewal of these things.

Shri N. C. Chatterjee: With regard
to clause 316 may we know why the
bon. Minister has deleted sub.clause
(2)? Shri Tulsidas raised that point.
You may remember that the old clause
293 was in conformity with the recom-
mendation of the Bhabha Committee
and according to the recommendation
of the Bhabha Committee we had
these sub-clauses (1), (2) and so on.
Sub-clause (2) was unanimously adopt-
ed by the Joint Committee.

Bbri Morarka: The provision which
was recommended by the Bhabha Com-
mittee and accepted by the Joint Com-
mittee is already embodied in clause
293 of the Bill.

Bhri N. C. Chatterjee: May 1 know
whether this is redundant?

Shri C. D. Deshmuokh: It has become
an anachronism now ag no reference
occurs in sub-clause (1) as altered by
the Joint Committee. That is why we
have omitted it here and the necessary
provision has been included in clause
203. That, in our opinion, is sufficient.

Bhri N. C. Chafterjee; Therefore, 1
take it that the Bhabha Committee's
recommendation stands?

Shri C. D. Deshmukh: It is only a
change in drafting.

Shri K, K. Basu: May I ask whether
with the new amendment No, 359 to
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clause 286 Government is accepting
this position that if out of 8 directors
7 are interested directors, one will
form the quorum?

Shri M, C. Shah: That cannot be
helped.

Shri C. D. Deshmukh: That is right.

Shri C. C. Shah: In rare cases it
may be so.

Mr. Chalrman: Order, order, Now I
will put the clauses to the vote of the
House. I take it that no hon. Member
i pressing his amendment to this
clause.

The question is:

“That clause 284 stand part of
the Bill."”

The motion was adopted.
Clause 284 was added to the Bill.

Mr, Chalrman: There is only one
amendment to clause 285 and 1 take
it that it is not being pressed

The question is:

“That clause 285 stand part of

Bill”

The motion was adopted.

Clause 285 was added to the Bill.

Mr, Chairman: Clause 286. The
guestion is:

Page 148—
for clause 286, substitute:

“286. Quorum for meetings,—
(1) In this section—

(a) “total strength” means the
total strength of the Board of
directors of a company as deter-
mined in pursuance of this Act,
after deducting therefrom the num-
ber of the directors, if any, whose
places may be vacant at the time;

(b) “interested director” means
any director whose presence can-
not, by reason of section 289, count
for the purpose of forming a quo-
rum at a meetin gof the Board, at
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the time of any discussion ar vote
° on any matter;"

(2) The quorum for a meeting of
the Board of directors of a company
shall be cne-third of its total strength
(any fraction contained in that one-
third being rounded off as one), af
two directors, whichever is higher:

Provided that where at any time
the number of interested directors
exceeds or is equal to two-thirds
of the total strength, the number
of the remaining directors, that is
to say, the number of the directors
who are not interested, shall be
the quorum during such time."

The motion was adopted.
Mr. Chairman: The question is:

“That clause 286, as amended,
stand part of the Bill”

The motion was adopted.

Clause 286, as amended, was added to '
the Bill.

Mr. Chairman: Clause 287. The

question is:
Pages 148 and 149—
(i) re-number sub-clause (1) and
(2) as sub-clause (2) and
(1) respectively; and
(li) In sub-clause (1)
numbered.
for “in such a case” substitute
“If a meeting of the Board could
not be held for want of quorum,
then".
The motion was adopted.

+ Mr. Chalrman: I take it that otbher
amendment to this clause {s not being
pressed.

The question is:

“That clause 287, as amended,
stand part of the Bill".

The motion was adopted.

Clause 287, as amended, was added to
the Bill.

as 80 re-
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Mr, Chairman: The question is:

“That Clause 288 stand part of
the BilL"

The motion was adopted. _

Clause 288 was added to the Bill.

Mr, Chairman: There is vne amend-
ment to clause 289 and I think it is
not being pressed.

The question is:

“That clause 289 stand part of
the Bill"

The motion was adopted.
Clause 280 was added to the Bill.

Mr. Chalrman: In clause 290 also
there is one amendment. | take it
that it is not being pressed.

The question is:
“That clause 290 stand part of
the Bill”
The motion was adopted.
Clause 290 was added to the Bill.

Mr, Chairman: The question is:

“That clause 291 stand part of
the BilL"” :

The motion was adopted.
Clause 291 was added to the Bill.

Mr, Chairman: I now come to clause
202. There is government amendment
No. 6860.

The question is:
Page 151—

(i) line 15, omit “or agree to
contribute”;

(ii) line 18, omit “exceeds or"”
(iii) lines 18 to 20—

for “when taken with contribu-
tions made or agreed to be made
before the commencement of this
Act, exceed in any financial year”,
substitute “in any financial year,
exceed”; and
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(iv) after line 24, add:

“Explanation—Where a portion
of a financial year of the company
falles before the commencement
of this Act, and a portion falls
after such cpmmencement, the
latter portion shall be deemed to
be a financial year within the
meaning, and for the purposes, of
clause (e).”

The motion was adopted.

Mr. Chairman: Now amendment
No. 888.

The question is:
Page 151, lines 20 and 21—

121532

for “ten thousand rupees or
three  per cent” substitute
“twenty-five thousand rupees or
five per cent”.

The motion was adopted.
Shri Tulsidas: I want my amendment
No. 801 to be put to vote.
Mr, Chairman: The question is:
Page 150, after line 44, insert:

“Provided that nothing said in
clause (b).of sub-section (1) shall
be deemed to prevent a banking
company from giving time to its
director or directors for repayment
of a debt due from him or them.”

The motion was negatived.

Mr, Chalrman: Now amendment
No. 803.

Shri M. 8. Gurupadaswamy: Before
you put this amendment, may I sug-
gest that my amendment No. 860 may
also be put along with it?

Mr. Chairman: Yes.
The question is:

(1) Page 151, line 24—
add at the end:

“Provided that mo such contri-
bution is to be made to an institu-
tion with which any minister and
any political party or its leader
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is connected wunless it {; passed
unanimously in a general meet-
ml.u

(2) Page 151, after line 24 add:

“Provided that all contributions
made to political parties or orga-
nisations connected with political
activities from the resources of the
company shall be reported every
financial year to the members of

the company”.

Those in favour of the motion will
say ‘Aye’,

Some Hon. Members: Aye.

Mr. Chairman: Those sgaints the
motion will say ‘No'.
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Several Hon. Members: No.
Mr. Chairman: The ‘Noes’ have it,

Several Hon, Members: The ‘Ayes’
have it.

Shri K. K Basu: It is a very impor-
tant matter. Some political partles
have collected Rs. 2 crores. It is
very important that the country shguld
know what the real state of affairs is.
At least you come from the same
State from which I come. Therefare,
I request that a division may be
allowed,

Mr. Chairman: Very well; I grant
division.

The Lok Sabha divided: Ayes 31;
Noes 86,

Division No. 4) AYES (4p. m.
Achalu, Shri Gupta, Shri Sedhan Fanadas, Shri =
Basu, Shri K. K. Gurupsdsswamy, Shri M. §. Raghavachari, Shri
Biren Dutt, Shri . Kamath, Shd Randaman Singh, Shel
Chakravartty, Shrimati Renu Krishagiwamy, Dr. Reddi, Shri Ramachandrs
Chatterjes, Sori Tushar Mehta, Shri Asoks Reddi, Shri Hswary
Chowdhury, Shri N. B, More, Shri §. S. Reddy, Shri R. N. .
Gopalan, Shri A. K. Mukerfee, Shri H. N. Swami, Shri Sivemurthi

NOES

Asaari, Dr. Dube, Shri Mulchand Morarks, Shri
Azad, Shri Bhagwst Jha Gendhi, Shri Ferore More; Shri K. L.
Barupal, Shri P. L. Gandhd, Shri M. M. Pande, Shri C. D,
Bhagat, Shri B. R Gangs Devi, Shrimati Parekh, Dr. J. W.
Bhakt Darihan, Shri Guapati Rem, Shri Parikh, Shri §, G
Bhargyva, Pandit Thekus Dess Gopi Ram, Shri Pataskar, Shri
Bhatker, Shel Gounder, Shri K. P. Patel, Shri B. K,
Bhatt, Shri C. Heda, Shri Pawar, Shri V., p,
Bidari, Shri Ingiivan Ram, Shri Rachish, Shri N,
Birbal Singh, Shri Jatav-vir, Dz. Raghuremaish, Shri
Bogawat, Shri Jayashri, Shrimati Ramansnd Shashiri, Swam:
Brajeshwar Prasad, Shri Jhunjhunwals, Shri Ramaswamy, Shri P,
Chatterjee, Dr, Susilranjen Joshl, Shri Jethalal Ramarwamy, Shri 8. V
Chyturvedi, § b Joahi, Shri M. D. Rane, Shri
Chaudhary, Shri G. L. Euliwal, Shei Reddy, Shri Janardham
Das, Shri B. K. Rureel, Sbrl B. N. Roy, Shri Biswa Nath
Dus, Shri N. T Lallanji, Shri Sahu, Shri Rameshwar
Dua, Shri Ram Dhani ~ Lotan Ram, Shri Ssmants, Sha. 5. C.
Das, Shri 5. N. Malvis, Shri B. N. * Satish Chandra, Shri
Datar, Shn Mandal, Dr. P, Sewal, Shri A. R.
Deshmukh, Shri C. D, Masuodi, Maulana Shah, Shri C. C.
Dholakis, Shri Muwuriya Din, Shri Shah, Shri R. N.

Mehta, Shri Balwant Sinha Shah, Shri Raichand bhgi

Dhusiya, Shri
*  Digambar Siogh, Shri

Mishra, Shri L. N.
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Sharma, R. C. Sioha, Dr. §. N. Thimmaiah, Shri

Siddananjappa, Shri
Singh, Shri D. N.
Singh, Shri D. P.
Singh, Shri Babunath

Sinhe, Shri Jhulan
Sinha, Shri Setya Narsyan
Suresh Chandra, Dr.
Suriya Prashad, Shri

Tiwary, Pandit D. N.
Upadhyaya, Shri Shiva Dayal

Vaishnav, Shri H. G.

Vaishys, Shri M. B.

The motion was negatived.

Mr, Chairman;: I take it the other
amendments are not pressed. The
question is:

“That clause 292, n amended,
stand part of the Bill"”

The motion was adopted.

Clause 292, as amended, was added to
the Bill.

Shri Sadhan Gupta: I heard you say
that when we do not press a particular
amendment, it would be deemed to
have been withdrawn. Now, I do not
know how the disposal of our amend-
ments will be shown in the records.

Mr. Chairman: That will be treated
as having been withdrawn with the
permission of the House,

Shri Sadhan Gupta: There is this
dificuftity here. First of all, we must
have the leave of the House to with-
draw it. Secondly, it is one thing not
to press an amendment and quite
another thing to withdraw it.

Mr. Chairman: This procedure is
adopted in order to economise time,
because there are so many amend-
ments, ’

Shri Sadhan Gupta: 1 say that all
of them be put together, because we
do not want it to be put on record
that we have withdrawn' the amend-
ments,

Mr. Chairman: On record it will be
written in the correct manner.

Shri K K. Basn: We do not want it
to be put on record that we have with-
drawn the amendment. We do not
press it. All such amendments can be
lumped together and put befm;é the
House,

Shri 8. §. More: What al! you are
saying now is going on record.

Mr. Chairman: These amendments
have been taken as moved. Therefore,
they have ejther to be withdrawn or
treated as not pressed, and that is how
the disposal will be shown in the re.
cords.,

Shri Sadhan Gupta: In the case of
other Bills, all amendments that were
not pressed to vote specifically were
put in a lump to the House and a voice
vote was taken on that motion. That
is better, There are so many amend-
ments regarding which we 4o not want
to go on record as having been with-
drawn,

Shri S, S, More; Our Rules of Pro-
cedure do mnot recognise any amend-
ment as not pressed formrally. Either
an amendment is not moved at all or
an amendment is withdrawn with the
permission of the House or negatlved.
There is no third way, a sort of a
short-cut which will please both sides.
But, that sort of a thing is not permit-
ted under the Rules. Therefore, 1
would request, for the purpose of
abiding by the purity of the rules,
that they may be put to the House
for permission to be withdrawn.

Shrimati Renag Chakravartty; Shri
S. S. More has put the positlon ocrrect-
ly. The amendment has been moved.
It has to be put to the House and
either voted for or against.

Shri 8. 8. More: But, some commu-
nist friends were saying that they do
not press.

Mr. Chalrman: What I suggested
was, all these amendments have already
been moved or taken as moved, There-
fore, as Shri S. S, More has said, they
must be withdrawn with the permis-
slon of the House. The record will
be as if they are withdrawn with the

permission of the House.
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Shri K. K. Basu: That is the point.
We do not want it to go on record
that sny amendment which we have
moved has been withdrawn. They may
be put together and the wote taken,
¥es or no.

Pandit Thakur Das Bhargava: The
rule s as Shri B, S. More has been
pleased to tell us. But, to economise
time, our Deputy-Speaker has been
doing like this: the amendments which
were not pressed were taken as nega-
tived, not withdrawn. If they are
withdrawn, they must be withdrawn
with the leave of the House. We record
them as negatived. There is no harm
in that. We do it for economy of time.

Shri K. K, Basu: We have no objec-
tlon to -that. We do not want it to
be said that we have withdrawn.

Pandit Thakur Das Bhargava: They
are not withdrawn. .

Mr. Chairman: All right We will
take them as negatived by the House
after 1 put them. Do you want to
put clause 292 again? From clause 293
we follow this procedure.

Shri K. K. Basu: Unless » Member
specifically presses any amendment,
you will make this formula:

All the amendments put and nega-
tived. That is the usual practice.

Mr. Chairman: All right. Clause
293. I shall not put all the amend-
ments to vote,

The question is:
Page 152, lines § and 10—

for “in general meeting within
a period of six months from the
date on which”, substitute “before
or at the next annual general
meeting held after”.

The motion was negatived.
Mr. Chairman: The question is:
Page 152, line 89—

after “in general meeting” insert
“by a special resolution”.

The motion was negatived.
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Mr. Chairman: The question is:
Page 152, after line 10, add:

“Explanation—'Sole selling
agent’ means an individual, firm,
body corporate or association
which has the exclusive right to
effect sales on behalf of the com-
pany in any specified area or
territory.”

The motijon was negatived.
Mr. Chairman: The question is:

Page 152, line 12—,

omit “of six months.”
The motion was negatived.
Mr. Chairman: The question is:
Page 152, after line 15, add:

“Provided that this shall not
invalidate prior acts of the sole
selling agent done before such dis-

.approval or non-approval within

the period of six months as afore-
said.” ’

The motion was negatived.

Mr. Chalrman: The question is:
Page 152, line 19—

for “in general meeting with a
period of six months from” sub-
stitute “at the first annual general
meeting held after.”

The motion was negatived.

Mr. Chairman: The question is:
Page 152, line 29—

The motion was negatived.
Mr. Chairman: The question is:
Page 152, after line 31, add:

“(4) Nothing contained in this
section shall apply to a public
company or a private company,

which is a subsidiary of a public
company, which is not managed
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[Mr. Chairman]

by a managing agent or secre-
taries and treasurers.”

The motion was negatived.

Y

Mr. Chairman: The question is:

. “That clause 293 stand part of
the Bill"”

Themwum

Clause 203 was added to the Bill

Mr. Chairman: Clause 284, I am
putting Government drafted amend-
ment.

The question is:
Page 152—

(i) line 39, after “holding com-
pany” add: “or any partmer
or relative of any such
director”.

(ii) line 40, after “such direc-
tor” insert “or relative™

The motion was adopted.

Mr. Chalrman: I shall now put all
the other amendments to vote.

The question is:
Page 152, line 38—

after “company” insert “or a
relative or partner of such direc-
tor”.

The motion was negatived.
Mr. Chairman: The question is:

Page 152, line 40—
after ‘“director” insert ‘“his
partner or relative”™.

The motion was negatived.
Mr. Chalrman: The gquestion is:
Page 152, line 41—

after “director” insert “his
partner or re‘lative‘-'..

The motion was negatived.
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Mr, Chairman: The question is:
Page 152, line 42—
omit “director or".

The motion was negatived.
Mr. Chairman: The question is:
Page 153, line 2—

for ‘“twenty-five per cent”
substitute “fifteen per cent”.

The motion was negatived.
Mr. Chairman: The question is:
Page 153, lines 3 and 4—

for “any such director, or by
two or more such directors
together” substitute “any one or
more of the persons mentioned in
clauses (a), (b) and (c);".

The motion was nepgatived.
Mr, Chalrman: The question is:
Page 153, for lines 35 to 41, substi-
tute:

“Provided that if the loan has
been repaid in full or in part, the
Court may take into consideration
such repayment in passing any
sentence of imprisonment”.

The motion was negatived.
Mr. Chairman: The question is:

“That clause 284, as amended,
stand part of the Bill".

The motion was adopted.

Clause 204, as amended, was added to
the Bill. .

Mr. Chairman: The question is:
“That clause 205 stand part of
the Bill."
The motion was adopted
Clause 205, was added to the BilL

Mr. Chairman: (lause 208. I shall
put Government drafted amendment
first.
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The question is:
Page 154—
(i) lines 17 and 18,

after “director of the company”
insert “or his relative”.

(ii) line 18,
for “a firm in which he is a
partner” substitute:

“a firm in which such a director
or relative is partner”.

I'he motion was adopted

" Mr. Chairman: Now other amend-
ments.,

The question is:

Page 154, lines 17 to 20—

for “a director of the company,
a firm in which he is a partner,
any other partner in such a firm,
or a private company of which the
director is a member or director”
substitute “the persons mentioned
in clauses (a) to (d) of sub-
section (1) of section 284".

The motion was negatived.
Mr. Chalrman: The question is:
Page 154, line 20,

after “director” insert “or any
member or director of the said
private company”.

The motion was negatived.
Mr. Chairman: The question is:

“That clause 206, as amended,
stand part of the Bill”

The motion was adopted

Clause 298 as amended, was added to
the Bill.

Mr. Chairman: The question is:

“That clause 297 stand part of
the Bill” .

The motion was adopted.
Clause 297 was added to the Bill.
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Mr. Chairman: Clause 298. The ques-

tion is:

Page 155, line 35,
after “notice” insert “through
registered post letter”.

The motion was megatived.
Mr. Chairman: The question is:
Page 155, line 50,
add at the end:

“subject to regulations govern-
ing the matter which may be
made by the Board”.

The motion was negatived.
Mr, Chairman: The question is:
“That clause 298 stand part of
the Bill.”
The motion was adopted.
Clause 208 was added to the Bill
Mr. Chalrman: Clause 299. Govern-:

ment amendment No. 361.

The question is:
Page 156, line 33—

after “as a director thereof”
ingert:

“he having been nominated as
such director by the company
referred to in sub-section (1)".

The motion was adopted.
Mr. Chairman: The question is:
Page 156, line 16—

add at the end:

“snd any decision dependent on
his vote shall be void”.

The motion was negatived.
Mr. Chairman: The question is:
Page 156, after line 16, add:

“provided that the vote of the
interested director shall not in-
validate any resolution passed at
that meeting if it could have
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been carried by the valid votes
cast in favour of the same”.

The motion was negatived.
Mr. Chairman: The question is:
Page 156, after line 47, insert:

“Provided that the reasons for
such exemption or modification
shall be recorded in writing”.

The motion was negatived.
Mr. Chairman: The question is:

“That clause 299, as amended,
stand part of the Bill"

The motion was adopted.

Clause 299, as amended, was added
to the Bill.

Mr. Chairman: The question is:

“That clause 300 stand part of
the BilL”

, The motion was adopted.

Clause 300 was added to the Bill.

Mr. Chalrman: Clause 301. Govern-
ment amendment 861.

The question is:
Page 158, after line _88 add:

“(7) The provisions of this sec-
tion shall apply in rela-
tion to any resolution or

a company appointing a
manager or &8 managing
.or whole-time director,
or varying any previous
contract or resolution of
the company relating to
the appointment of a
manager or a managing
or whole-time director,
as they apply in relation
to any contract or propos-
ed contract for the like
purpose”.

The motion was adopted.
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Mr. Chairman: The question is:

“That clause 301, as amended,
stand part of the Bill.”

The motion was adopted.

Clause 301, as amended, was added to
the Bill.

Mr. Chairman: Clause 302. The
question is:

Page 158, line 49—
after “occupation” insert “age,
educational and other qualifica-
tions"”,
The motion was negatived.
Mr. Chairman: The question is:

Page 158, line 49, after “he
bholds” insert “and held in the
past”.

The motion was negatived.
Mr. Chairman: The question is:

“That clause 302 stand part of
the Bill"

The motion was adopted.
Clause 302 was added to the Bill.

Mr. Chairman: Clause 303. Amend-
ment No. 536,

The question is:

Page 160, after line 16 insert:

“(1A) Any member may take
extracts therefrom, and
may require copies there-
of to the same extent, in
the same manner and on
payment of the same fee
as in the case of the
register of members of
the company, and the
provisions of section 162
shall apply accordingly”.

The motion was negatived.

Mr. Chairman: The question is:

“That clause 303 stand part of
the Bill.” .

The motion was adopted.
Clause 303 was added to the BRlL
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Mr. Chalrman: The question is:

“That clauses 304 to 307 stand
part of the BilL”

Mr. Chairman: Now other amend-
ments. The question is:

Page 162—
for lines 44 to 46, substitute:

“(2) Service directors may be
Clauses 304 to 30;utlom added to the pm.d a monthly salary and com-

mission at a specified percentage
of the net profits of the company.

Explanation—'Service director’
means a director in the whole-
time employment of the company,
and includes a managing director,
and a manager or a secretary who
is appointed as director.”

The motion was negatived.
Mr, Chairman: The question is:
Page 163, line 4—

for “five” substitute “three”.

The motion was negatived.
Mr. Chairman: The question is:
Page 163, line 68—

for ‘“ten” substitute “six”.

The motion was adopted.

Mr. Chairman: Clause 308. I am
putting Government amendments.

The question is:
Page 162, line 39—

for ‘“including the managing
director” substitute “jncluding
any managing or whole-time
director”.

The motion was adopted.

Mr. Chairman: The question is:
Page 162, line 40—

after “in accordance with”
insert “and subject to”.

The motion was adopted
Mr. Chairman: The question is:
Page 163, lines 10 and 11—

omit “subject to the provisions
of section 197",

The motion was negatived.
Mr. Chairman: The question is:
Page 168, line 20—

for “five years” substitute

The motion was adopted.

Mr. Chairman: The question is:

Page 163—
(i) line 24, for ‘“neither”
substitute “either”; and
(ii) line 25, for “nor" substitute
“or”,

“three years”.
The motion was negatived.
Mr. Chairman: The question is:

‘“That clause 308, as amended,
stand part of the Bill".

The motion was adopted

Clause 308, as amended, was added to
the Bill.

Mr. Chairman: Clause 309, The
question is:
Page 163, lines 44 and 45—

for “a managing director or any
other director” substitute “any
director including a managing or
whole-time director.”

The motion was adopted.

The motion was adopted.
Mr. Chairman: The question is:
Page 163— i
for lines 32 and 33, substitute:

“Provided that no renewal
shall be effected earlier than one
year from the date on which it is
to come into force.”

The motion was adopted.
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Mr. Chairman: The question is:
“That clause 309, as amended,
stand part of the BilL”

The motion was adopted.
Clause 309, as amended, was added to
the Bill.

Mr. Chairman: Clause 310. The
question is:
Page 164, line 9—
for “a managing director”
substitute “a managing or whole-
time director”,

The motion was adopted.
Mr. Chairman: The question is:
“That clause 310, as amended,
stand part of the Bill”.

The motion was adopted.
Clause 310, as amended, *was added
to the Bill

Mr. Chairman: The question is:
“That Clauses 311 and 312 stand
part of the Bill.”
The motion was adopted

Clauses 311 and 812 were added to
) the Bill.

Mr. Chairman: Clause 313.

Shri M. C. Shah: We have accepted
434, and instead of 433, we have mov-
ed that in an amended form.

Mr. Chairman: The question is:

Page 164—

(i) line 40, after
insert “or relative”; and
(ii) line 41, after “such a
director” insert “or relative”.
The motion was adopted.
Mr. Chairman: The question is:
Page 165, line 7, add at the end:

“with effect from the first day
on which the contravention occurs
and shall also be liable to refund
to the company any remuneration

“partner”
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received or the monetary equi-

valent of any perquisites or ad-

vantage enjoyed by him in respect
of such office or place of profit”.
The motion was adopted.

Mr. Chairman: The question is:

Page 165—

for lines 8 to 14, substitute;

“(3) Any office or place in a com-
pany shall be deemed to be an office
or place of profit under the company
within the meaning of sub-section
(1),—

(a) in case the office or place
is held by - a director, if the
director holding it obtains any-
thing by way of remuneration
over and above the remuneration
to which he is entitled as such
director, whether as salary, fees,
commission, perquisites, the right
to occupy free of rent any pre-
mises as a place of residence, or
otherwise;

(b) in case the office or place is
held by an individual other than
a director or by any firm, private
company or other body corporate,
if the individual, firm, private
company or body corporate hold-
ing it gets anything by way of
remuneration whether as salary,
fees, commission, perquisites, the
right to occupy free of rent any
premises as a place of residence,
or otherwise."”

The motion was adopted.
Mr. Chairman: The question is:
Page 165, line 7—

for “as such” substitute “as
director”.

The motion was adopted.

Mr. Chairman: The question is:
Page 164, lines 40 to 42—

for “no director of a company,
no partner of such a director, no
firm in which such a director is a
partner, no private company of

*In view of the amendment to Clause 310 adopted by the House, the
words “or whole time” were inserted in line 12 before the word “director”,
Bs patent error under the direction of the Speaker.
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which such a director is a director
or member” substitute:

“the persons mentioned in
clauses (a) to (d) of sub-section
(1) of section 294",

The motion was negatived.
Mr. Chairman: The question is:
Page 164, line 42—

after ‘“director or member”
insert:

“gnd no director or member of
such private company”.

The motion was negatived.
Mr. Chairman: The guestion is:

“That clause 313, as amended,
stand part of the Bill.”

The moiion was adopted.

Clause 313, as amended, was added to
the Bill..

Mr. Chairman: The question is:
“That clause 314 stand part of
the BilL"
The motion was adopted.
Clause 314 was added to the Bill.

Mr. Chairman: Clause 315. The ques-

tion is:

Page 165—
after line 41, add:

“(4) Notwithstanding anything
contained in sub-sections (1) to
(8), the Central Government may,
by order, permit any person to
be appointed as a
director of more than two com-
panies, if the Central Govern-
ment is satisfled that it is neces-
sary that the companies should,
for their proper working, func-
tion as a single unit and have a
common managing director.”

The motion was adopted.
Mr. Chairman: The question is:
*That clause 315, as amended,
stand part of the Bill."”

The motion was adopted
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Clause 315, as amended, was added to
the Bill.

Mr. Chairman: Clause 316. The
question is:
Page 165, line 43—
omit “Save as provided in sub-
section (2)".
The motion was adopted.
Mr. Chairman: The question is:
Page 166—
omit Tines 1 to 10.
The motion was adopted.
Mr. Chairman: The question is:
Page 166 lines 21 and 22—

for “shall be sanctioned only in
the last two years of the existing
term"” substitute:

“shall not be sanctioned with
effect from a date which is later
than two years from the date on
which the sanction will come into
operation.”

The motion was adopted.
Mr. Chairman: The guestion is:
Page 186—

omit lines 1 to 10.

The motion was negatived.

Mr. Chairman: The question is:

“That clause 316, as amended,
stand part of the BilL"

The motion was adopted.

Clause 316, as amended, was added to
the Bill.

Mr. Chairman: The question is:
Page 166, line 20—
for “managing director or a
director holding the office of
manager, or” substitute “service
director”.
The motion was negatived.
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Mr. Chairman: The question is:
Page 167—
after line 26, insert:

“(4A) No such payment as
aforesaid shall be made except in
pursuance of a resolution of the
company in general meeting, of
which detailed notice has been
given”.

The motion was negatived
Mr. Chairman: The question is:

“That clause 317 stand part of
the Bill.”

The motion was adopted.
Clause 317° was added to the Bill.
Mr. Chairman: The question is:

“That clauses 318 to 322 stand
part of the Bill."”

The motion was adopted.
Clauses 318 to 322 were added to the
Bill.

Clauses 323 to 367
Mr. Chairman: Now, we begin the
next group of clauses. Is there any
suggestion about the time to be allot-
ted?

Shri Asoka Mehta: I would like it
to be in two groups, 1 suggest we
take up from 323 to 367 and allot 8
hours for it, and then from 368 to 388
and allot 3} hours for it. -

Mr. Chairman: The proposal is that
clauses 323 o 367 may be taken up.

Shri M. C. Shah: Why not have up
to 3777 That will be all right because
that concerns managing agents, and
then will come the secretaries and
treasurers and managers. For them
you can have 3 or 34 hours.

Mr. Chairman: Is it acceptable?

Shri Asoka Mehta: No, no. This
proposal was made after consulting
the members on this side and on that
side, and it was more or less agreed
to. I had consulted Shri Shab on that
gide.
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Shri 8. S. More: He consulted the
wrong Shah.

Mr. Chairman: Let them have their
choice. I repeat again that the House
will now take up clauses 323 to 3687
and 8 hours will be devoted to that.
After that clauses 368 to 388 will be
taken up, and 3} hours will be devot-
ed to that. Hon. Members who wish
to move their amendments to clauses
323 to 367 will kindly hand over the
number of their amendments, specify-
ing the clauses to which they relate,
to the Secretary at the Table within
i5 minutes.

Shri Eamath: On a point of order.
I would like to invite your attention
to rule 389 of the Rules of Procedure
and Conduct of Business. This point
arises out of the oral instructions
which you have just given to Mem-
bers saying that Members who wish
to move their amendments to this
group of clauses should pass on the
chits within fifteen minutes. The busi-
ness of the House—in this particular
case, the business relating to clauses
323 to 367—will continue today and
also on Monday. And amendments to
these clauses can be given any time
during the pendency of the discussion
of these clauses. I have given notice
of certain amendments only today,
and they will be circulated to hon.
Members only on Monday morning.
But the business being what it is, it
will continue on Monday also. Seo,
those amendments of mine should not
be barred if they come on Monday
morning.

Shri K. K. Basu: You can send the
chit in advance.

Mr. Chairman: If they come on, we
shall certainly include them.

Shri Kamath: I have not got the
numbers of those amendments.

Mr. Chairman: The hon. Member
can give the reference to those amend-
ments, and they can be included.

Pandit Thakur Das Bhargava: The
hon. Member's only point seems to be
that he has not yet received the
numbers of those amendments, and he

+In the proviso to Sub-clause (4) of clause 317,
“premium”, was substituted by the word “Premiums”,

under the direction of the Speaker.

line 25, the word
a8s patent error
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hopes to receive them only on Monddy
morning. But he has given notice of
those amendments today. So, acgord-
ing to the rules, he is within his right
to move those amendments.

Shri Kamath: I have not got copies
of those amendments or their numbers
now. My point is that the fact that I
have not conformed to the chit system
may not be a bar to the inclusion of
my amendments.

Shri 8. §. More: The chit is only for’

our convenience, it does not form part
of the rules.

Shri Eamath: In this particular case,
it is not to my convenience.

Shri C. D. Deshmukh: I have a
number of amendments to these
clauses. 1 do not know whether it is
necessary for me to read out the num-
bers, because they will be in the
order paper which will be circulated.
In that case, I hope you will take
them as moved. I shall make obser-
vations only in regard to those which
are not purely of a drafting nature or
elarificatory or self-explanatory, and
these are very few.

The first one relates to clause 324
and that is amendment No. 470. This
clause provides for the termination of
the managing agency of a company
which is acting as the managing
agent of another managing agency.
This amendment reads:

Page 171, after line 36, add:

“(4) Where a company having
a managing agent is itself acting
at the commencement of this Act
as a managing agent of any other
company, the term of office of the
company first mentioned as
managing agent of the other
company shall, if it does mnot
expire earlier in accordance with
the provisions applicable thereto
immediately before such com-
mencement including any provi-
sions contained in the Indian
Companies Act, 1913 (VII of
1013), expire on the 15th day of
August 1956.”
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In other words, it is the earlier
termination of a particular kind of
managing agency, i.e. where it is the
managing agency of a managing
agency; we do not see why the
extended period should be given to
this kind of managing agency.

The next amendment is to clause
330, and that is amendment No. 472.
We consider that it is not desirable
that remuneration on the existing
scale should continue for a period
which may be as long as twelve
months from the commencement of
this Act. Therefore, we want to omit
the proviso. The result will be that
the provisions regarding remuneration
will come into force immediately this
Bill is brought into operation. That
will involve a certain amount of
calculation of the net profit as defined
under the old Act, and the net profit
as defined under the new Act, and the
application of different percentages.
But we do not think that this will
present any material difference. The
advantage is that the new and reduc-
ed remuneration will come into force
at the earliest moment possible.

My next amendment is to clause

345, and that is amendment No. 664

Under clause 345 as framed by the
Joint Committee, any change in the
ownership of the shares in a manag-
ing agency corporation, however
small, will constitute a change in its
constitution. And this, we feel,
is likely to have far-reaching con-
sequences. It is possible that a
change in the ownership of a
few shares may take place without
the managing agent knowing anything
about it. It would thus become pos-
sible for a shareholder to bring about
the termination of the managing
agency agreement by transferring the
shares and keeping the transfers secret
for a period of six months. Even if
the managing agency corporation has
a right to refuse to register the trans-
fer under its articles of association,
clause 345 might still apply.

Shri Eamath: On a point of order.
It is a pity that the Minister's own
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[Shri Kamath ]
party is not interested in listening to
him. There is no quorum in the
House.

Shri K. K. Basu: Have some more

Mr. Chairman: The bell is being
rung—Now there is quorum. The
hon. Minister may continue.

Shri C. D. Deshmukh: I was saying
that even if the managing agency
corporation has a right to refuse to
register the transfer under its articles,
clause 345 might still apply. The
Central Government have been given
power to extend the time-limit of six
months in such cases. But it may be
that the fact of transfer comes to

notice only after those six months,

and as soon as the six months expire,
there will be an automatic termina-
tion of the managing agency, and the
power of the Central Government to
extend time will not serve the
purpose.

It has been made clear that Govern-

ment may give retrospective effect to
any extension of time granted by or

under this section. This will avoid .

hardship in cases where the omission
to obtain the approval of the Central
Government within six months of the
change is due to valid reasons and is
entirely bona fide.

Then there is an amendment to
clause 851, No. 669. This is intended
to make it clear that the overall limit
of 11 per cent. also may be exceeded
where a special resolution of the com-
pany and the approval of the Central
Government, which can be obtained
only if the resolution is in the public
interest, have been secured.

The next important amendment is to
clause 352, No. 670. We feel sub-
clause (1) is unnecessary and that its
retention might lead to difficulties
in interpretation. It is really to pre-
vent any misunderstanding. From
the drafting point of view, there may
be a view that it does not make any
difference whether this is removed or
not. But we think that we should
favour a draft which is orderly from
the drafting point of view and logic.
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The last amendment, No. 677, is to
clause 360. The object is to bring the
position in respect of the managing
agent or associate into line with that
in clause 296(2) which applies to
directors. As in the case of directors,
a managing agent or associate may
enter into contracts for the sale or
supply of property etc. in which he
regularly trades up to a maximum of
Rs. 5000. The clause, as it stands now,
is applicable to future contracts. That
is all I have to say.

Shri Sadhan Gupta: This group is
concerned with various aspects of the
managing agency system, and some of
the most important aspects of the
managing agency system. It is un-
fortunate that the Joint Committee
has not found its way to abolish this
system totally. Of course, I repeat
what I said in my first reading speech,
that by abolishing the managing
agencies you won't cure every abuse
of capitalism. That is an impos-
sibility. But it is also a fact that the
managing agency system has been
responsible for some of the major
abuses, and that is why, the whole
country had wanted its abolition. We
have seen from the speeches made
during the first reading that practical-
ly the entire House is for abolition of
the managing agency system. -

Pandit Thakur Das Bhargava: Ques-
tion.

Shri Sadhan Gupta: There is no
question about it, because the speeches
had reflected that practically almost
the whole House was opposing the
managing agency system.

Pandif Thakur Das Bhargava: Ques-
tion.

Shri Sadhan Gupta: You can refer
to the proceedings and see how many
Members spoke for and how many
against the system. But we have a
democracy where the views of the
Members—whatever the views are—
are not reflected; it is the smart crack
of the whip that determines the
character. That is. my first grievance
on principle against this group of
clauses. I am opposed to the whole
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group. But if you retain this group,
you have to make certain modifications
in it in order to tighten up the strings
with a view to prevent the managing
agents from doing mischief.

Now, here the great difficulty is
that the Finance Minister seems to be
constitutionally incapable of uprooting
the abuses of the managing agency
system. One of the greatest abuses
has been that the managing agency
system has enabled concentration of
wealth in a few hands by concentra-
tion of economic power. From the
observations made by the Finance
Minister, we were almost alarmed to
observe that he was not very much
worried about this aspect in our
economic life at all. When the ques-
tion was raised that nine {families
monopolised 600 directorships, he
tried to explain it away on the
astounding thesis that it reflected the
business talent in the community—it
reflected the dearth of the business
talent in the community. Now, Sir,
we do not take that view. The
that nine families monopolise so
many directorships only indicates
that there is a concentration of power,
and it is not necessarily deserved in
every case. Now, with this outlook,
he cannot be expected to be more
sympa.hetic to the demand of the
country for ending the system, because
the managing agency system, in its
aspect of concentration of economic
power, is not very objectionable to
him; and so he is trying to cure it of
certain abuses only. But once you
allow concentration of economic
power to be there, you cannot pre-
vent many of the abuses. That is
why a strange theory has been pro-
pounded that the managing agency
system has been beneficial to this
country, and we should mend, and not
end, this system. When we were in
schools, we had to read a book—I do
not know whether you also did so-
called England’s Work in India. There
we were told what educational work
the British Government had done,
what material progress the British
Government had given us. It was all
a document with facts mentioned—so
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many Universities established, so0
many colleges established, 50 many
schools estaplished, so much economic
progress achieved and all ihat. Now,
what was not men.oned there was
that for 200 years of British ruie, we
had only 6 per cent. literacy, that for
200 years of Briush rule, we had 80
per cent. of our popula.on depending
on agricuiture and so forth. In the
very same way, it is being sought to
be proved that the managung agency
sysiem has con.ributed a great deal to
our industrialisation. The extent of
our induscrialisation has been pointed
out and it is said, ‘Look, what the
managing agencies have done’. I, Sir,
look at it from quite another Aangle.
What would have happened without
the managing agency?! Owing w0 the
presence of the inanaging agency
system, we have been robbed of a
healithy capital market. The capiial
market is a perverted market today.
1he siream of private enterprise today
is a very muddy sweam owing to tne
nefarious activities of the managing
agency system. Our industry has
grown in thus context and we have not
to judge the contribution of the man-
aging agency system by reference to
how much we have been able to
achieve, but by reference to how much
we have not been able to achieve.
We have seen how foreign managing
agents have stifled our indusiries.
There was, once a time, not very long
ago, when every Indian businessman
was up against the managing agency
system, because the foreign managing
agenis would not let them compete,
would shut them out of business. But
they do not do it now because today
they have got some sghare in the
foreign managing agency sys‘em in the
country. But simply by giving Indian
big business a little or even a sizeable
ghare in their ventures, the basic
character of the managing agency
system does not alter. It remains the
same thing, an objectionable thing
which is full of abuses and from which
abuses will be very difficult to remove.

That, is why we want to abolish this
system, altogether. Therefore, we
have proposed amendments, Nos. 893
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[Shri Sadhan Gupta]
and 895. In amendment No. 893, we
propose that the managing agencies
showd be aitogether abousned wilnout
any reservauon. That we do by
proposing a substitute clause for clause
323. We say:

“Every managing agent shall
ceéase to funcuon as sucn on 3ist
December, 1¥o, uniess he ceases
80 10 IuDcLOn at an earuer aa.e.”

We have an alternauve Ciluse aise
to thus 10 oraer 10 Mmike LNe Provisiui
& luue more upberal’ ‘L'na. 1S w0 say,
if tne Governmen: 1s not at au reauy
to counienance the abouwon oOf e
managing agency sys.em, we say tuat
all mandging agencies will go oul un-
lesg the Lenwai: Government maxes
an excepuon 1o the case Ol 50Me paru-
cuar mnauswry. That we have sougn:
to a0 by agaung & iur.her provio w
the subsuiute ciause whicn 1 just reag
out. It reads:

“Provided, however, that the
Cenaal Government may, by
noutication in the Utticiai azette,
permut whe conunuation of manag-
ing agents, Wnolly or in pari, in
such clasg or descripaon of indus-
try or business as may be speci-
filed in the notification:
Provided further ‘that the
reasons for the granting of such
permussion shall be recoroed o
writing in the sgaid notiticauon.”
The scheme, therefore, is that -by
the 31st December, 1058, all managing
agencies must go. That 15 wnat we
would like. But, if you are no. pre-
pared to go so far, we can provige
that the Central Government may
permit the managing agents to remain
in some indusiries. The scheme is
just the reverse of what is in the Bill,
that is, the managing agency will
generally remain but the Central
Government may prevent it in certain
industries. We say that it must
generally go but the Ceniral Govern-
ment may permit it in some indus-
tries.

There is a great thing in favour of
our scheme. It is this. It is the
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Central Government that will have
to take the responsibility for permit-
ting the continuation of managing
agencies in particular industries and
it is the Central Government which
will face criticism for doing so and it
Is ultimately the Houses of Parlia-
ment that will voice their opinion on
the excepions made by the Central
Government. That would operate as
some kind of check on the Central
Government in respect of giving indis-
criminate permission to managing
agencies. We, therefore, recommend
this scheme to the acceptance of the
House and we would again appeal to
the Finance Minister to respect the
opinion of the country and to respect
the opinion of the great majority of
this House—though it may not be
expressed in voting, it was expressed
in the speeches. 1 appeal to the Fin-
ance Minister to respect the opinion of
practically the whole House.

The next important principle which
we seek to introduce in this matter
by way of tightening up the provi-
sions regarding managing agency is
the imposing of a limitation on a
number-cum-size basis. I had sought
to impose some limitation regarding
the directorships; but, in the case of
the managing agency system it is even
more important. “This particular pro-
vision I have sought to introduce by
my amendment No. 809 to clause 331
which says:

Page 173, after line 30 insert:

“Provided that if any person
holds office at the same time as
the managing agent of more than
one company, the number of the
companies shall be such that the
block capital of such companies
shall not in the aggregate exceed
five crores of rupees.”

Then there is an amendment to
raise this Rs. 5 crores to Rs. 10 crores,
because Government may not accept
Rs. 5 crores. in the case of direc~
torships, so also in the case of manag-
ing agency the principle is that yeu
should not allow too much concentra-
tion of wealth in a few hands or the
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concentration of economic power., If
the managing agents are allowed to
manage 20 companies they may be
20 companies of 20 industries for the
matter of that. It may be that in that
way they will have a control of subs-
tantial sectors in many industries or
it may be that they control 20 big
companies in the same industry and
that way also they may exert consi-
derable influence in that industry. I
am sorry, it is ten companies and not
20. Even ten companies may be very
big. What we propose is to reduce
the number from 10 to 5. Even that
is not enough, because the 5 com-
panies may be such companies that
they might together control a sector
of the whole industry. Therefore, we
also propose to limit the size of the
companies. That is our scheme.

Shri Kamath: Quorum has again
disappeared, Sir, Mr. Gupta is not
going to speak to empty benches.

Mr. Chairman: The bell is being
rung.

Now there is quorum. Shri Gupta
may continue.

Shri Sadhan Gupta: I was submit-
ting that even if you reduce the
number of companies to 5, as we have
proposed, the danger is there that
even those 5 companies may be such
big concerns that they may together
control a substantial sector of the
industry. Therefore, a limitation with
respect to the size of the companies
has also to be imposed. As I said on
the last occasion, we cannot obviously
limit the size of one company which
thé managing agent will manage for
the good reason that it may be econo-
mic for business to increase the size
of one particular company. But we
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can at least provide that when the
managing agent manages more coms-
panies than one then a certain limita-
tion by size of the companies should
be there. Even in respect of one,
there is a danger, as I pointed out, of
companies engaging in ventures which
are not strictly theirs. For example, I
know of one cotton mill which is try-
ing to establish a soda ash factory;
I know of another cotton mill which
has established a sugar factory; an-
other cotton or sugar mill has estab-
lished a paper, mill. That is really
engaging in different wventures and
doing the work of.different companies
under the garb of engaging in the
business of one company. This kind
of thing should be discouraged, and if
it assumes alarming proportions as a
result of restrictions on managing
agents, then the Government will
have to step in and we will have to
:tepiin and find out adequate remedies
or it.

5 P

Mr. Chairman: How much time will
the hon. Member take further?

Shri SBadhan Gupta: I will take
some more time and I will continue
on Monday.

Mr. Chairman: He may continue on
Monday.

The list of amendments indicated by
Members to this group of clauses has
been received. The list will be cir-
culated to members and it is no use
reading out the numbers now.

The Lok Sabha then adjourned #l
Eleven of the Clock on Monday,
the 5th September, 1955.
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. Laid on the Table. 10641.

Prevention of Juvenile Vagrancy and -
ging Bill (by Shri M.“f_ Dwi\:edj)E‘
Motion to consider. 10623—g¢0, 11988.—

12012,
Motion to withdraw. 12012,
(Withdrawmn), 12012,
Prisoners

(Anendance in Courts) Bill
1955—
Message from Rajya Sabha
without amendment to the Bill, as
passed by Lok Sabha. 11474.
Punishment for Adulteration of Food-stuffs
Bill (by Shri Jhunjhunwala)—
Introduced. 11987,
Spirituous Preparation (Inter-State Trade
and Commerce) Control Bill, 1955—
Message from Rajya Sabha returing

with amendment the Bill as passed by
Lok Sabha. 12049-50, o ’

——, as amended by Rajya Sabha—
Laid on the Table. 12050,

State Bank of India (Amendment) Bill,
1955=—
Message from Rajya Sabha ‘agreeing

without amendment to the Bill, as
passed by Lok Sabha. 11474-75.

Titles and Gifts from Foreign States
{Penalty for Acceptance) Bill (by Shri
C. R. MNarasimhan)— .
Maotion 1o consider.  (Withdrawn).

10584 —10623.

BOGAWAT, SHRI—

Companies Bill.

Motion to consider as reported by Joint
Committee.  10463—68

Consideration of clauses. 11555—5s8,
11594, 11596, 11628, 11635, 11691,

11814, 11B64.
Resolution re Srate Monopoly of Foreign
Trade. 11416, | 11420, 11458 —
60,

BUDGET ESTIMATES—

Revised Esstimates for the year 1954-55%
and—— for the year 1955-56 ©
Employces' Estates Insurance Cor-

poration—Laid on the Table. 31609,

BUSINESS = ADVISORY COMMIT:
TEE—

See  under *'C
tary”’,

BUSINESS OF THE HOUSE—

ittee(s), Parli

Business of the House. 10361-62,
11776
C
CALLING ATTENTION TO MATTER(S}
OF URGENT PUBLIC IMPOR-
TANCE--
B.C.G.  Vaccination Campaign.
11611—16
Raitlway  accident near Murshidabad .
11475-76-

CENTRAL EXCISES AND SALT ACT

1944—
Notification under -—Laid on the Table-
11609

CENTRAL SILK BOARD—

Report on the work of the — —Laid
on the Table. 11472-73.

CHAKRAVARTTY. SHRIMATI RENU—
Companies Bill—
Consideration of clauses. 12156,
Funeral Reforms Bill (by Shri Tetkikar)—
Motion to crculate, 12046,
Half-an-hour Discussion re  regrouping
of Railways. 11752,
Motion r¢ Report of Press  Commission,
10809. 10810, 10811, 10897,

CHARAK. TH. LAKSHMAN SINGH—"

Abducted Persons (Recovery and Restora-
tion) Continuance

Morion to consider.

10957 —T0~

CHATTERJEE, SHRI N. C.—

Abducted Persons (Recovery and Restora-
tion) Continuance Bill—

Motion to consider. f 10980,
Companies Bill—

Consideration of clauses. 10999, 11001,
11003, 11004, 11031 11033, 11034
11035, 1106R—80. T11951. 11958-59,
12065—72. 12076, 12077, 12084,

12085, 12088, 12002, 12004 12005-06,
12124, 12028, 12133, 12138 12148,

CHEMICAL(S). HEAVY—

Report of the Development Counil
or —— (Acids and Fertilisers) for
the vear ended the 315t March, 1955
—Laid on the Table, 10903.
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CHETTIAR, SHRI
. Companies Bill—
Motion to consider as reported by Joint

Commitree. 1026474, 10510
Consideration of clauses. 11005. 11006,
11007, L1011, 11036, 11046 11050—§3,

T. 8. A—

11285, 11287—91, 11296, 11302,
11559, 11602—08, 11616—19, 11694.
11854, 11878,

CHOWDHURY. SHRI N. B.—

Motion for Adjournment—
Demonstrations against Portuguese atro-
cities. 10369,

CODE OF CIVIL
AMENDMENT) BILL, 1955—
Sce  under *‘Bill(s)"”,

COFFEE BOARD--
Motion re,  election
97.
COFFEE RULES, 1955—
= = Laid on the Table. 10904.
COMMITTEE (S), PARLIAMENTARY—
Business Advisory Committee—
Presentation of Twenty-third Re-
port. 10495 .
Motion re.  Twenty-third Report.
10642-43. ,
Committee on Privaie Members' Bills and
Resolutions—
Motion re Twenty-fourth Report. 10583,

PROCEDURE

10496~

10—

Presemtation of Thiny-fourth Repon.
10249, )
Presemation of Thirty-Fifth Report
11046,
Mmi?-':a re. Thirty-fifth Report. 11402—
o5,
:l"“l-llﬂit:s Accounts  Commirtee—
Presentation  of Thirweenth  Report.
11610,
COMPANIES BILL—
See under “Bill(s)”.
COMPENSATION—
Displaced Persons Compensation  and

Rehabilitation Rules—
Laid on the Tehle. 10150,

DABHI, SHRI—
Motion re Report of Press Commission.
10539-40, Iobog, 10811, 10832—37.

DAS, DR. M. M.—

Advanced Age Marriage Restraint
Shri D. C. Sharma)—
otion to consider. 12018,
Reforms Bill (by Shri Telkikarj}—
Motion to circulate.  12043.
Prevention of Juvenile Vsgrancy and Bep-
ﬂng Bill (by Shri M. L. Dwivedi}—
Motion to consider, 10634, 1iyyg-—
98, 12007,

Bil

H
i
!
i

DAS, SHRI'B. C.—
Abducted Persons
ration)

Motion

(Recovery and Resto-
Continuance Bill—

0 consider. 10949—s5.
DAS, SHRI B. K.—

Half-an-hour Discussion
of Railways. 11752-53.

DAS, SHR1 SARANGADHAR—
Companies Bill—
Mation to consider as reported by Joint
. iftee. 31—38
Motion re Report of Press Commission,
10732-37, 10886,
Question of Privilege. 11463-64.
DATAR, SHRI—

Prevention of Juvenile Vagrancy and -
ing Bill (by Shii M“i. Dwivudi)n—q
otion to consider. 10632, 11998—

12005. WoOI1,

Tides and Gifts from Foreign States
(Penalty for Acceptance) Bill [by Shr
C. R. Narasimhan}—

Motion 1o consider. 1c613—21.

DELHI JOINT WATER AND SEWAGE
BOARD (AMENDMENT) BILL, 1955~
See under “Bills)’. -

DESAI, SHRI KHANDUBHAI—
Companies  Bill—

Consideration of clauses. 11310,

Mines rules, 1955—Laid on the Table,
11473.

Notification making cenain amendments
to the Mysore Gold Mines Regulation,
1953—Laid on the Table. 11473.

ReBm of Bank Award Commission—

id

e Tegrouping
-

on the Table. 10778,
Re on the work  of the Central Silk
—Laid on  the Table, 11472~
73-

Starement re recommendations of Bank
Award Commission. Jo778—82.

DESHMUKH, SHRI C. D.—
Companies  Bill—
Motion to consider as reported by Join,

Committee, 10203, 1020, 10217t
10221, 10222, 10391-92. 10397, 10453,
10460, 10494, 10497— 10531,
<onsideration of clauses. 11003, 11007-
10. 11013, 11004, 11021 11030,
11031. 11633, I1loag. 11037, 11038-
39. 11039-40, 11041. 11042, 11043,
11044-45, 11046, 1log2, 11093,

11094, 11095, F1106,11120—33, 11134,
11142, 11150, L11152—54. 10169, 1170,
11171, 11172-73, T1250-80, 11256—60,
171268—71, 11280, 1128 1. 11282, 11285,

11204, 11300 11307, 11303-04,
11304—05. 11305-06, Fi13j09, 1130,
11317, 11318, 11322, 11323,
11347, 1I351—54, 11356, 11358,
11365.  11367—6B, 11366, 11370,
11371, 11372, 113 '
11394, 11396, 1148385  [1496.
11529—42,  [1545-46,

11550535,
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DESHMUKH, SHRI C. D.—omtd.
Companies Bill—contd.

Consideration of clauses—contd.
11596-97, 11600-01., 11638, 11639,
11648, 11649, 1165c—652, 11655,
11656, 11669, 11670, 1I688—11711,
11716, 11735—37, 11737-38. 11739,
11740, 11743, 11744, 11745, 11746,
11846, 11860, 11861, 11865, 11907,
11908, 11911, 11913, 11921,
11922-23, 11924, 11929. 11936, 11941~
71, 11972, 11973, 11974, 11978.
12098, 12100, 12106-07. 12108.
12100—10, 12115, 12117, 12122-23.

\ 12124, 12125, 12131, 12135-36,12137-
49, 12173—74. 12175—-76.

DESHPANDE. SHRI G. H—
Motion re Report of Press Commission.
10843-44-

DESHPANDE, SHRI V. G.—

Abducted Persons (Recovery and Restora-
tion) Continuance Bill—
Motion to consider. 10908,

10918, 10987-90.
ies Bill—
Motion 1o consider as reported by Joint
Commirttee. 10335. 10351—61.
Considerarion of clauses, 11084.
Motion re Report of Press Commission.
10739.

DEVELOPMENT COUNCILS—
Reports of —— —{i} for Heavy Chemi-
cals (Acids and F;nillimrglﬂfwmthe
car 1954-55; (ii) for Inte m-
e

10909,

bustion g e Power-driven
Pu or the year 1954-55;  (iii)
fornEi‘cycln for the year :954—‘55 and
(iv) for S for the year 1954-55—

Laid on the Table. 10903.

DHULEKAK, SHRI—

Motion re icrmination of suspension of
a Member.  11467-68.

DISPLACED PERSONS COMPENSA-
TION AND REHABILITATION
RULE (S)—

—Lad on the Table. 10149.

DIVISION(S)—
Companies Bill—

Consideration of clauses. (Negatived)
11983— 86, 12153—56.

Motion re Report of Press Commission
(A dy 1o sub te mollon nega-
tived). , 10899-902.

DUBE, SHRI MULCHAND—

Companies Bill—

Consideration of clauses. 11679—82,
DURGAH KHAWAJA SAHIB BILL,
1955—

See under “Bill(s)”".

DWIVEDI, SHRI M. L.—
Prevention of Juvenile Vagrancy and
ing Bill (by ——)—
to consider, 10623—36, 11996,
12000, 12002, 12003, 12005—I2.
Motion to withdraw. 12012,

E

ELECTION(S) TO COMMITTEE(S)}—
to Coffec Board.
10496-97

Motion re eclection to Rubber Board.
10496.
EMPLOYEES' STATE
CORPORATION—
Revised Estimates for the year 1954-55

and Budget Estimates fgr thsgtjl.r
1955-56 of —— — Laid on the Table.
11609.

ENGINE(S)}—

Rerort of the Development Council for
nternal Combusri:;n —and mPower
Driven Pumps for the year 1954-55—
Laid on the Table. 10g03.

ENGINEER'S STEEL FILE INDUSTRY—

Report of Tariff Commission on ——
Laid on the Table. 10641-42.

F

FERTILIZER(S)—

Report of the Development Council fer
Heavy Chemicals (Acids and—-) for
the year ended the 31st March 1955—
Laid on the Table. 10903.

FLOOD(S)—

Statement  re-- situation —

the Table. 10373—78.
FOREIGN POSSESSION(S)—
See “Porruguese Possession(s)".
FUNERAL REFORMS BILL (BY SHRI

TELKIKAR) —

See under “Bill(s)".
G
GADGIL, SHRI—

Companies Bill— i

Motion to consider as reported by Joint
Committee. 10387—10402, 10519,
10521, 10522, 10523.

Consideration of clauses. 17285, 11286,
11293, 11295, 11298, 11306-07, 11555,
11575, 11577, 11580, 11588, 11592,
11632—37, 11930, 11975.

Motion re Report of Press Commission.

- 10788, 10789—10800, 10886, 10B94.

GANDHI, SHRI V. B.—

Companies Bill—

Mouon to consider as reported by Joime
Committee. 10198, 10274—84.

INSURANCE

Laid on
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GANDHI, SHRI V. B.—Contd.
Public Accounts Committee—
Pregentation of Thirtcenth Report.

11610.
GIDWANI, SHRI—
Advanced Marrisge Restraint Bill

Age
(by Shri D. C. Sharma—
Motion to  consider. 12032, 12038,
2040.

Prevention  of Juvenile Vi cy and
Begging  Bill (by Shri M. L. rivedi)}—
Motion to considel. 12001.

GIRI.

Moton re
10543-50.

GOA—
See “Portuguese Possession(s)'".

SHRI V.V—
Report of Press Commission.

GOPALAN, SHRI A. K.—
Business of the House. 11776.
Companies Bill—
Consideration of clauses. 11381,
Motor Transport Labour Bill (by ——)—
Motion for leave 10 introduce. 11987.
Resolution re State Monopoly of Foreign
Trade, 11406—11416, 11420,
GOVERNMENT ASSURANCES—
See “*Assurance(s), Government”,
GOVERNMENT  PROMISES (EVIC-
TION) AMENDMENT BILL—
See under “Bill(s)".

GUHA, SHRI A.C.—

Notification unuer Central Excises and
Salt Act, 1944—Laid on the Table.
11609.

Notifications under Sea Customs Act—
Laid on the Table. 11473.

RQevised Estimates for the l;':ar 1954-55

Budget Estmates for the year

1955-s6 of  Employees’ State Insu-

rance Corporution—Laid on  the
Table. 11609,

GUFTA, SHRI SADHAN—

Companies Bill—

Consideration of clauses. 11278-83,

11485—93; 11543-44- 11597-98, 11599~
600, 11601, 11654, 11660-—69, 11740,
11742, 11743, 11744, 11745, 11746,
11801, 1183239, 11899-900, 11901,
11902, 11903, 11909, 11948, T1970.
11981, 12094, 12095, 12105, 12106,
12107, 12108, 12109, 121SS. 12156,
127176—82.

Half-an-hour  Discussion re regrouping

of Railways. I1753.
Motion re. Report of Press Commission.
10822-32, 10B86.

GURUPADASWAMY, SHRI M. S.—

Businessof the House. 10361. o

Attention to  Matter(s) of Urgert

Public Importance—

accident ncar Murshiaabad
11475, 11477-

Compar ics Bill—

Motion to consider as reported by joint
Committee. 10163, 10179, 10314—24>
10458, 10460, 10454 5 10500,

Consideration of Clauses. 11037, 11042»
11043, 11045, 11184, 11193==201,
10354 —59, 11532, 11533, 11569
11572, 11594, 11596, 11601, 11
60, 11677, 11715, 11854, 11855,
11910, 11981, 12062, 12093, 12094,
12101-02, 12112-26, I2152.

Motion re. report of Press Commission.
10550-51, 10690—10700, 10750, 10858,
10894, 10898.

Question of Privilege. 11465.

Resolution re State  Monopoly of Forciga
Trade., L1449

Statement re Goa Situation. 10252.

Suspension of a Member. 11333,
11335-

Titles and Gifts from Fortig Smates

i

(Penalty for Acceptance) y

Shri C. R. Nnmmln}——

Motion to consider. 10611-13, 10615,
10618, 10622,

11334,

HALF-AN-HOUR DISCUSSION(S)—
re regrouping of Railways.
1174760
HEAVY CHEMICALS—
See “Chemical(s), Heavy”
HINDU SUCCESSION BILL, *954—
Seeunder “Bill(s)".

INDIAN AIR LINES CORPORATIN—

Annusl Report of —— —Laid on the
Table. 10149.
INDIAN ARMS ACT—
Presentation of petition.  10495.

INDIAN COINAGE (AMENDMENT)

BILL—
Ser under " Bill(s)”.
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INDIAN LABOUR CONFERENCE—

Summary  of proceedings of the Four-

" teenth’ Session of the —— —Laid
the Table. 11895,

INDIAN TARIFF (AMENDMENT) BILL'
1955—
See under “Bill(s)”.

INDUSTRIAL AND STATE FINAN-
CIAL CORPORATIONS (AMEND-
MENT) BILL, 1955—

See under “Bill(s)”.

INDUSTRIAL DISPUTES (APPELLATE
'II;?EUNAL) AMENDMENT BILL,
s—
See under “‘Bill(s)”.
INDUSTRY/IES)—
Report of Tariff Commission on conti~

nuance of protection to  Machin®
screw—etc.—Laid on the Table. 11761-

Reﬁom of Development  Council—{i) for

eavy Chemicals (Acids and Fertilizers)

for “the year 1954-55; (ii) for
Internal Combustion Engines
Power-driven  Pumps for the year
1954-55;  (iii) for  Bicycles for the
year  1954-55 and (iv) for Sugar for the
year 1954-55—Laid on the Table. 10903.

INTERNAL COMBUSTION ENGINES—
Report of the Development Council fof
—— and Power-Driven Pumps fof
the year 1954-55—Laid on the Table-
10903.
QBAL SINGH, SARDAR—
Abducted  Persons (Recovery and Res™
toration) Continuance Bill—
Motion 10 consider, 10920—37.
Companies Bill—
Motion to consider as reported by Joint
Committee. 10468— 18.'1”1 :
TYYUNNI, SHRIC. R.—
Companies Bill—
Consideration of c.auses. 11500—03,

11904-05, 11911, 11912, 11940,
11941, 11942, 11975. 11976,

JAIPAL SINGH, SHRI—

Advanced Age Marriage
(by Shri D. C. Sharma)—
Motion to consider. 12031, 12036.

Companies Bill—
Considerat on of clauses. 11570.

- Funeral Reforms Bill (by Shri Telkikar,—
Motion to circulate,  12047.

Motion = Reporn of Press Commission.
j0811-22, 10866, 10876-77, Iosv_b, 10803,

Restraint Bill

SABHA
JAYASHRI. SHRIMAT1—
Prevention of Juvenile Vagiancy and

i

1
i
|
i
i
!

Begging Bill (by Shri M. L. Dwivedil—
Motion to consider. 11990—92.

JHUNJHUNWALA, SHRI—
Companies Bill—

Consideration of clauses. 1HI18-17"
11173, 11174-75, 11224, 11233, 11256*
11257, 11303, 11317—25. 11335—38°
11521—23. 11745 11781—84, 11826,
11807. 12113, 12127—30.

Punishment for Adulteration  of Food-
stuffs Bill (by ——)—
Motion for leave to introduce. 11987,
JOSHI. SHRIM. D.—
Companies Bill—
Consideration of clauses. 12092-93.

12130—33, 12145,
Motion re Report of Press Commission*
10811, 10820, 10837—43.

JOSHI, SHRIMATI SUBHADRA—

Abducted Persons (Recovery and Restora-
tion) Continuance Bill—

Motion to consider. 10§70—79.

K

KAMATH, SHRI—
Companics Bill—

Motion to consider as reported by Joint
Committee. 10348,

Consideration of clauses. 11099, 11102,
11181, 11191, 11213-14, 11225, 11229,
11234, 11235, 11267, 11268, 11277,
11283, 12090-91, 12092, 12093, 12094,
12095, 12096, 12099, 12103—04
12105-06, 12107-08, 1211k 12115,
12125, 12172, 12173, 12174-75. 12181

Motion for Adjourrment—
Policy of Government towards freedom
movement inGoa. 10142,

Motion re. Report of Press Commission
10566. 10765—76, 10783—89.  10790.
10866, 10869, 10882, 10884, 10886,
10887, 10889, 10890, 1oBg1, 10864,
10896

Personal explanation by —=. 12051

Report of Bank Award  Commission—
Laid on the Table. 10778,

Statement re Goa situation. 10252

-Suspension of 2 Member, 11329, 1133
11331,

Titles and Gifts from Foreign States
(Penal for Acceptance) Bill (by Shri
C. R. Narasimhan}—
Motion to consider.  10604.

e e
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KANUNGO, SHRI—
Motion re, election
10496-97.
Motion  re. election 1o Rubber Board.
10496.
KARMARKAR, SHRI—

Report  of Tarifil Commission on conti-
nuance  of Proiection 1o Machine

1o Coftee Board.

Screw Industry etc.—Laid on the
Table, 11761,

Resolution  re. State Monopoly of Foreign
Trade. 11460,

KESKAR, DR.—
Correction of Answer to Starred Ques-

tion No, 2156, 10495-96.

Motion  re, Report of Press Commission.
10532-38, 10573, 10661, 10662, 10683,
10688, 10695, 10697, 1lo722, 10833,
10834, 10845, T10865-69.

KRIPALANI, ACHARYA—

Motion re. Report of Press Commission.

10§52-68, 10¥42. I[0864. 10873, 10875,
10878, 10889, 10891,

Motion  re. termination of  suspension
ot a Member. 11466-67. 11468-69.
Titles and Gifts from Foreign Staies

{Penalty for Acceptance) Bill [by Shri

C. R. Narasi

Motion to consider, 10598,
KRIPALLANI, SHRIMATI SUCHETA—

Abducted  Persons (Recovery and Res-
toration) Continuance Bill—
Motion to consider. 10917, 10918-19,
10922-29.
Motion for Adjournment—

Demonstrations  against  Portuguese

atrocities. 10370,
KRISHNA CHANDRA, SHRI—
Companies Bill—

Motion to consider as reported by Joint
Commiuee. 10284-96.

Consideration of clauses. 11738, 11741,
11742, 11743, 11744, 11904, 11908,

11909, 11910, 11910, 11913.
KRISHNAMACHARI, SHRI T. T.—
Coffee Rules, 1955—Laid on the Table.
10904,

Companies Bill-—

Morion to consider as reported by Joint
Committee. 10507,

Reports of Development Council—(i) for
Tlnvy Chemicals (Acids and Ferti-
lizers) for the Year 1954-55; (ii) for
Internal Combustion Engines and
Power-driven  Pum or the vear

1954-55; (iii) for Bicycles for the year
1054-55 and (iv) for Sugar for the year
1954-55.~-Laid on the Table, 10903.
Rubber Rules, 1955 — Laid on the Table,
10004.

KRISHNASWAMI, DR.—
Companies Bill—
Motion to consider as reported by Joint
Comraittee.  10224-40,10242.
Consideration of clauses, 11014, 1137

26, 11515, I1571-B2. [1593. 11596,
11826, 11827, 11828,
Motion re Report of Press Commission.

10856-65. .

L

LABOUR COMFERENCE—
Summary of proceedings of the Foure
teenth  Session of tlE: Indian
Laid on the Table. 11895,
LAKSHMAYYA, SHRI—
Motion re. Report of Press
10856
LAND CUSTOMS (AMENDMENT) BILL
1955—
See under “Bill (s)™.
LINGAM SHRI N. M.—
Calling Artention 1o Marter of U
Pub?ic e

Commission

Importance—B.C.G.  Vaccina-
tion Compaign. 11611,
M
MACHINE-SCREW INDUSTRY—
Report of Tariff Commission en conti”
nuance Protection to —— etc,—

Laid on the Table.
MAJITHIA, SARDAR—

Amendments to Reserve and  Auxiliary
Air Forces Act Rules—Laid on the
Table. 10777,

MASCARENE, KUMARI ANNIE—

Titles and Gifis from Foreign  Staes
(Penalty for Acceprance) Bill (by Slr
C. R. Narasimhan)—
Motion to consider.

11761,

10604-07.
MATTER_S_SK OF URGENT PUBLIC
Ni

IMPOR CE, CALLING ATTEN-
TION TO—
See “Calling Attention 1o Matter(s) of
Urgent blic Importance .
MATTHEN, SHRI—
Companies Bill—
Motion to consider as reported by Joint
itree. 10157, 10162, 10166,

10168, 10526.
Motion for Adjournment—
Demonstrations against Portuguese atroci=

ties. 10367.
Motion re. Report of Press Commission
10855,



LOK EABHA

lo
= A' _.._I. —
Companies Bill—
Consideration of clauses. 11000, 11021,
11059, 11080-Bg, 11128, 11201-05,

11210, 11481, 11495, 11500, 11503~
o8, 11569, 11582-93, 11625, 11636,
11641, 11651, 11652, 11654, 11658,
11659, 11678, 11690, 11705, 11706,
11826-27, 11829, 11339-50, 11888,
11891, 11892, 11893, 11900, 11914,
12064, 12077, 12095, 12171.

Motion re Report of Press Commission.
10557, 10558,
MEHTA, SHRI J. R—

Companies Bill—
Motion to consider
Joint Committee. 10456-03.
Considerstion of Clauses, 11773-76
MEMBER (5) OF PARLIAMENT—
i re termination of suspension of
a Mecmber. 11466-72.
Suspension of a Mumter, 11329-35.
MENON, SHRI1 DAMODARA---
re. Report of P ess Commission
10851-55, 10884.
MESSAGE () FROM RAJYA SABHA—
— agreeing  without amendment to
the Abducted Fersons {Recovery and
Restoration) nuance  Bill, 1955,
as passed by Lok Sabha. 11895-96.
i without amendment to
Water and Sewage
Bill, 1955, as

as reported by

i Joint
Amendment)
ing  without

the ~ Durgah Khawaj
1955, 88 ?uud by Lok
—— agreeing

to
Saheb  Bill,
ha. 11474-
without nt  to
Indian Coinage (Amendmen
Bi%. 1955, @s passed by Lok Sabha.
11610,

— agreeing Wwithout amendment to
the Industrial and  State Financial,
Corporations (Amendment)  Bill,
1955, A% passed by the Lok Sabha,
11328,

—_ apreeing  Wwithout amendment to
the Industnal Disputes (Appellate
Amendinent  Bill, 1955,
11762,
amendment. to
(Amendment)
by Lok Sabha.

the

Bill, 1955,
11474

——— BgIeCing
the Prisoners
Bill, 1955,

amendment to
in Courts)
Lok Sabha.

without
{Atiendrnce
as passed by

—_agreeing_ without amendment to
Bank of 1ndia (Amendment)

Bill, 1955, as  passed by Lok Sabha.
=75
11474-75- y ion

—_ Ting in ]
of Lok Sabha to instruct the Joint
Committee  on Hindu Succession Bill,
1954 1o reporton or before the
September, 1955 10249-

M SSAGE (5) FROM  RAJYA

SABHA-- contd.

—— concurring in the recemmendation
of Lok Sabha to join the Joint Cemr-
mittee of the Houses on the Code cf
Civil Procedure (Amendment) Bill,

1055. 10372-73.
—_— forwudi% 1o Lok Sabha the
Abolition of Whipping Bill, 1955, 8%

passed by Rajya Sabha. 11474-75.

—. forwarding to Lok Sabha the Nego-
tiable  Instruments (Amendment)
B;E:‘ 1955, as passed by Rajya Sabha.
10641.

—— returning the Indian Tariff (A end-
ment) Bill, 1955, without recom-

mendation. 10494

—_— i with amendment
the Spirituous Preparations i Inter-
State Trade and erce) Control
Bill, 1955, as passed by Lok Sabha.
1204Y-50.

MINES RULES, 1955—
..-—Laid on the Table,
MISHRA, PANDIT S. C.—

to consider as reported  DbY
10416,

11473,

Motion
Joint Committee.

MISHRA, SHRI L. N.~—
Resolution re. State Monopoly of Fereigm
Trade. 11435-41.
MISHRA, SHRI LOKENATH—
Motion re. Reportof Press Commission.
10724~32+
MISHRA, SHRI M. P.—
Motion re. Report of Press Commission’
10717-24, 10895,
MOHIUDDIN, SHRI--

Committee on Private Members’
Resolutions—

Motion re. Thirty-fifth Report. 11405«
Companies Bill—
Motion to consider as reported by Join i
Committee.  10303-04.
MORARKA, SHRI1—
Companies Bill—

Pills and

Consideration of clauses.  II117-19,
11271-77, 11287, 11300, 11619-29,
11718, 11868-81, 11954, 11956,
11964, 12056, 12072-78, 12136,
12148.

MORE, SHRI S.5.—
Abducted Persons (Recovery amd Res-

toration) Continuance Bill—
Motion to consider. 10914, 10915.
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MORE, SHR1 S. S.—contd.
Companies Bill—

Motion to consider as reported by Joint
Committee. 10259, 10279, 10281,
10303, 10317, 10393, 10394, 10395,
10400.

Consideration  of clauses. 10998-99,
11001, 11002, 1100§, 11012, 11020,
11057-58, 11059, 11077, 11090, 11098,
11099, 11109-15, 11123, I1M25
11126, 11129, 11166-68, 11180,
11181, 11182, 11218-19, 11282,
11283, 11284, 11351, 11486, 11488,
11523, 11525, 11527, 11807, 11827,
11876, 11921, 11923, 11944, 11946,
11953, 11961, 12058, 12061, 12114,
12145, 12155, 12156, 12172, 12173

Moution re. Report of Press ZCommission-

I,;?T' 10728, 10788, 10811, 10821,

10877.

Suspension of a Member. 11331.

MOTION(S)—
— re, Report of Press Commission
(Swhstitute  motion adopred).  10532-83,
10643-776, 10782-902.
—re.  termination of suspension of
a Member. (Adopted). 11466-72.

MOTION(S) FOR ADJOURNMENT—

Demonstrations against Portuguese
atrocities. (Disallotced). 10367-72.

Policy of Government towards freedom
movement  in Gua.  {(Disallowed).

10141-49.
MOTOR TRANSPORT LABOUR BILL
(BY SHR1 A, K. GOPALAN} -
See under ** Bill(s)".

MUKERJEE, SHRI H, N.—

Companies Bill—

Consideration of clanses. 11971,

Half-an-hour  Discussion re. regrouping
of Railways. 11747-52.

Motion for Adjournment—
Demonstrations against Portuguese atro-

ciries,  10368-70,

Muotien  re. Report  of Press Commis-
sicn.  10§38-39, 10652-67.

Statement re. Goa situstion. 10253,

MURSHIDABAD—

Calling Attention to Matter of Urgent
Pub?ic Importance— s
Railway accident near ——-.

MURTHY, SHRIB, §—

Motion re. Report of Press Commission.
10833, 10856,

MYSORE GOLD MINES REGULA-

TIONS, 195:—

11475-77-

10 the —— — Laid on the Table. 11473.

|
|
Notification making certain _amendmems |
i
I

N

NAIR, SHRIC. K.—
Abducted Persons (Recovery and Res-
toration) Continuance Bill—
Motion o comsider., 10917-
NANDA, SHRI—

Statement  re. Situation—Lsaid on
the Table. 10373-76, 210377.

NARASIMHAN, SHRIC.R—
Titles and Gifts from Foreign States

-

(Penalty for Acceptance) Bill [by

——]—

Motion to consider. 10584-04, 10595*
10621-23.

NATESAN, SHRI—
Companies Bill—
Motion to consider as reported by Jum®
Committee. 10522.
Motion re. Repori of Press Commission.
10667-80, 10716, 10855.

NATHWANI, SHRIN.I.—

Companies Bill—

Consideration of clauses, 11065-68,
11296, 1130I-c2, 11339-42, 11396,
11497, 11741, 11784-88, 11856-68,
11894, 11901, 11902-03, 11004,
11906, 11907-08, 11913-14, 11916,
11917, 11972, 11973, 11974, 11977,

: 12109, 121:0.

NAYAR, SHRI V. P.—

Companies Bill—

Motion to consider as reported by Joint
Committee, 10491, 10492,

Consideration of clauses. 11243, 11248

Resolution re. State Monopoly of  Fore-
ign Trade. 11416, 11426, 11430,
11434, 11451-58.

NEGOTIABLE INSTRUMENTS
(AMENDMENT) BILL, 1955 (AS
PASSED BY RAJYA SABHA)—

See under * Bill(s} ",

NEHRU, SHRI JAWAHARLAL—
Motion (s) for Adjournment—-
Demanstrations against Portuguese
atrocitics. 1037I.
Policy of Government towards freedom
movement in Goa. 10143-48, 10149,
Statement on Goa. 10377-78.

Statement re.  Coa situation. 10249-52,
Statement re. North East Frontier Agency
10378-Fo.
S ion of a Memb 11335.

NEHRU, SHRIMATI SHIVRAJVATI—

Abducted Persons (Recovery and Res-
toration) Continvance Bill—

Motion to consider. 10955-57.
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NEHRU, . SHRIMATI  SHIVRA/

VATI—conud.

Advanced Age Marriage Restraint  Bill
{by Shri D. C. Sharma)—
Motion to consider. 12022-26,

Prevention of Juvenile V and
B:g_ging il by Shm M. L. Dwi-
vedl

Motion 1o consider.
.NEVATIA, SHRI—
Companies Bill—
Motion to consider as reported by Joint
Committee. 10206-12.
RTH EAST FRONTIER AGENCY—
Statement re.— 10378-80.

NOTIFICATION(S)—

—— making certain amendments to

the Mysore Goli Mines ionss
1953—Laid on the Table. 11473.

—— under Central Fxcises and Salt

11992-93.

Act, 1944—Laid on the Table.
11609.
— under Sea Customs Act—Laid on
the Table. 10777, 11473.
P

PANDE, SHRIC. D.—
Companies Bill—

Consideration of clauses. 11121, 11826,

11829, 11830, 11858, 11873, 11876,
11959, 11975, 12057-61, 12101,
12116.

P APER(S) LAID ON THE TABLE—

Abolition of Whipping Bill (as passed
by Rajya Sabha). 11475. °

Amendments to Reserve and  Auxiliary
Air Forces Act Rules, 10777.
snnual Report of Indian Air
Corporation. 10149.

Coffee Rules, 1955.

Lines

10904.

Displaced Persons Compensation  and
chabilitation Rules. 10149,

Mines rules, 1955. 11473.

N iable Instruments (J'_medmmﬂ
l:giﬂli, 1955 (as passed by Rajya Sabha)
10641.

Notification making certain am its
to the Mysore Gold Mines Regula-
tions, 1953, 11473

Notification under Central Excises and
Salt Act, 1944. 11609,

Notifications under Sea Customs Act.
10777, 11473.

Report of Bank Award Commission

10778,

e i - e o = AL e 45 T

PAPER(S) LAID ON THE TABLE —contd"
Report of Tariff Commission on Conti-
nuance of protection to Machine Screw
Industry etc. 11761.
Report of Tariffl Commission on Engincers”
Steel File Industry. 10641-42.

Report un the work of the Central Silk
Board. 11472-73.

Reports  of Development Council—(i} for
Heavy Chemicals (Acids and  Fertilisers)
for the year 1954-55 ; (i) for Intcrnal
Combustion k) gines and Power-driven
Pumps for the  year 1954-55; i)
for Bicycles for the year 1954-55 and
tie) for Sugar for the vear

1954-55-

10903.
Revised Estimates for the year 1934-55
and Budger Estimates for the yecar

1955-56 of the Employees’ State Insu-
rance Corporations. 11609,

Rubber Rules, 1955. 10904.

Spirituous Preparaticns (Inter-State Trade
and erce)  Control Bill, 1955
as amended by Rajva Sabha. 120%0.

Statement correcting the reply given 1o
Starred Question No. 813 re. export-

of Dakota aircraft to Afghanistan.
11896,

Statement re, flood situation. 10373,

Summary of proceedings of the Four-
teenth Session of the Indian Labour
Conference. 11895,

Supplementary statements Nos. XXXII
v, XXIX, XXIv, XIX, X111,
IX and V showing action taken by Go-
VEeInment on  Varnous assurances eic.
given during the Second Sessior. 1952,
Thnird Session, 1953, Fourth *ession,
1353, Fitth Session, 1953. Sixth Sc¢«sion,
1954, Seventh  Session 1954, Lighth
Session, 1954 and Ninth Sessior, 1955
respectively,  11327-28.

PARLIAMENT, MEMBERS OF--
See “Members of Parliament™.

PARLIAMENTARY COMMITTEE(S} -
See “Committee(s), Partiamentary”.

PATASKAR, SHRI—

Advanced Age Marriage Restraint Bill
(by Shri D. C. Sharma)--

Motion to consider.
12031-35, 12038,
Companies Bill—
Maotion to consider as reported by
Joint Committee. 10306, 10393.
Consideration of clauses. 11385, 1196
11973, 11974.

l:ozﬁ,_ 12027,



PETITIONGS) - )
Indian Arms Acr .-—

Presentation of -, 10495,

PORTUGUESE POSSESSION(S)
Maotion(s) I‘m: Adjournment---
Demonstrations  against  Portuguesc
atrocities. 10367-72.
Policy of Government towards freedom
movement in God.  10141-49.
Statem:nt on Goa. 10377-78.

Sratemzaat  re Goa Situation.  10249-
53.

POWER DRIVEN PUMPS- .
of the

Report Development Council
for  lnternal  Combustion Engines
and - . for the

year 1954-55—Laid on
the Table. 10903, . )

PRESIDENT'S ASSENT TO BILLS -
Code of  Criuminal

Procedure  (Amend-
ment! Bill, 1954, 10149.
Indian Tariff (Amendment) Bill. 195,
11473-74.
'PRESS COMMISSION -
Motion re Report of . 10532-83,

19641-776.

PREVENTION OF JUVENILE VAGRAN-
CY AND BEGGING BILL (BY SHRI
M. L. DWIVEDI)--

See under “'Bill(s)™.

PRISONERS (ATTENDANCE N
COURTS) BILL, 1955

Ses under “Bill ().

PRIVATE MEMBERS' BILLS AND
RESOLUTIONS, COMMITTEE ON -

See “Committee(s), Parliamentary”.

PRIVILEGE, QUESTION OF—
See “Question of Privilege”.

PROTECTION TO INDUSTRIES-—

Report of Tariff Commission o7 con-
rinuange of Protection to  Machine
Screw  Industry  etc.=Laid on the
Table. 11761, '

PUBLIC ACCOUNTS COMMITTEE—
See under ““Committees, Parliamentary™.

JNISHMENT FOR ADULTERATTON
PUDF POODSTUFFS) BILL (BY SHRI
JHUNTHUNWALA) —

See unger *Bill(s)”.
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UN OOSE, SHRI-—

Resolution re State Monopoly of Foreign
T ade. 11417, 11433, 11455.

Suspension of a Member. 11333.

Titles and Gifs from Foreign States
(Penalty for A ce) Bill [by Shri
C. R Namsim]:anr— '
Motion to consider. 1g01-04.

Q

QUESTION(S) AND ANSWER(S)—
Correction  of  answer o Starred
Question No. 2156,  10495-96.
Suatement correcting the reply given to
Starred Question No. %13 re export
Dakota Aircraft 1o~ Afghanistan
—Laid on the Table. 11896,

QUESTION OF PRIVILEGE—

Question of Privilege. 11463-66.
R
RAGHAVACHARI, SHRI—
Advanced Age Marriage Restraint  Bill
(by Shri D. C. Sharma)—
Motion to consider. 12016, 12026,
12028-31.
Companies Bill- -
Motion 1 consider as reported by
Joint  Committee. 10151,
Consideration of clauses. 12009.
RAGHAVAIAH, SHRI—
Companies Bill—
Consideration of clauses. 11250,
RAGHUNATH SINGH, SHRI—
Half-an-hour Discussion re regrouping

of Railways. 11749.

Motion re Report of Press Commission.
10810, 10844-51.

Resolution re State Monopoly of Foreign
Trade. 11452.
RAGHURAMAIAH, SHRI—
Government Premises (Eviction) Amend-

ment Bill—
Presentation of the Report of Select
Cominittee. 11670,

Motion re Report of Press Commission.
10540, 10568-75. . )

Resolution re State Monopoly of Forsign
Trade. 11417-13, 17451, 11453, 1i4-53.
11457
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RATLWAY ACCIDENT(S)—
Calling  Auention to Martter of urgent
Poblic Imporrance—

——- near Murshidabad. 11475-77.
RAILWAYS, REGROUPING OF--
Half-an-hour Discussion re —- —, 11747-6C,

RA] BAHADUR, SHRI—

Statement correctirg the reply given to
Starred Question No. %13 re export
of Dakota aircraft 1o Pakistar==Laid
on the Table. 11866,

RAJYA SABHA--

Message from agreeirg  withour
amendment to the Abducted Persors
(Recovery and Restoration) Conti-
nuance Bill, 1955, as passed by Lok
Sabha. 11895-96,

Message from ----  agrecing withour
amendment to the Delhi Joimt Water
and Swage Board (Amendment) Bill
1955, as passed by Lok Sabha. 11895

Message from —— aerecing  without
amendment to the Durgah Khawaja
Saheb Bill, 1955, as passed by Lok
Sabha. 11474.

Message from —— agreeing without

amendment to the Indian Coinage
(Amendmert)  Bill. 1955, as passed
by Lok Sabha. 1ié1o.

Message from —— agreeing without

amendment 10 the Industrial and Stare

ai  Corporations (Amendment)

Bill, ;955, as passed by Lok Sabha.
11328,

Message from —— agreeing  without
amendment_to rthe Industrial Dispur.s
(Appellate Tritunal) Amendment Bill,
1955, as passed by Lok Sabha. 11762,

Message from —— agreing  withour
amendment to  the Land Customs

fAmendm-nt)  Bill, 195¢, as sed
Lok Sabha. 114%4. E.
Message from —— agreeing without

;mndmmé to ;htl:;i“l’rimnm (Atten-
ance in Courts, s 1955, as passed
by Lok Sabha. 11474. 5

Message from —— agreeing without
amendment ')"];’JE Srate Bank of India
(Amendment) Bill, 1955- as pessed by
Lok Sabha. 11474-75.

Message from concurring in the re-
commendation of Lok Sabha: to ins-
truct the Joint Committee on  Hindu
Succession  Bill, 1954 to report on
or before  the 9th September 1955,
16249.

Message from —— concurring in the
recommendation of Lok Sabha to join the
Joint Commirtee of the Houses on the
Code of Civil Procedure (Amend-
ment) Bill, 1955. 10372-73.

RAJYA SABHA—contd.

Message from b
Sabha the Abolition of Whipping Bill,
1955, as passed by Rajya Sabha. 11474-75.

Message from —— forwarding to Lok
Sabha the Negotable Instruments
(Amendment) Bill, 195¢. a: passed by
Rajya Sabha. 10641.

Message from —— returning the Indian
Tanff (Amendment) Bill, 1955, without
recommendation. 10494,

Message from —— returning with amend
ment the Sprituous Preparation (In
ter-State Trade and Commerce) Con
trol Bill. 1955, as passed by Lok Sabl:a
12049-50.

RAM SUBHAG SINGH, DR.—

Motion for Adjournment—
Policy of Government tewards freedon
movement in Goa. 10144.

RAMASWAMY, SHRI S. V.—
Companies Bill—
Consideration of clauses. 11004, 11005

11044, 11045, 11098, 11180-01, 11192
11478-79, 1602, 11716-23.

Motion re Report of Press Commissio,.,.
10839.
RAMNARAYAN SINGH, BABU—

Motion re Report of Press Commission.
10790, 10813, 10869.

RANE, SHRI—
Companies Bill—

Consideration or clauses. 11037, 11043,
11044, 11047, 11250, 11909, 11910,
11912-13, I211§.

Titles and Gifts from Forcign States

(Penalty for Acceptance) Bill (by Shri

C. R. Narasimhan)—

Motion to consider. 10587.

RAO, DR. RAMA—
Motion for Adjournment—

Demonsirations  against  Portu guese
atrocities. 10371.
Prevention of Juvenile  Vagrancy and

Begging Bill (by Shri M. L. Dwivedi}—

Motion to consider. 10637-40, 11988-90, ;

12004.
Suspension of 2 Member. 11333. 11334,

TI{[‘IPC:'“III'II’E Gifts from Foreign States
or Acceptance) Bill (by Shri
C. R.wﬂtuimhm)—': ¢ o
Motion to comsider. 10615.
RAO, SHRI GOPALA— .
Companies Bill—
Motion to consider as reported by

Joint Committee. 10448-356.

\
forwarding to lok!

!
4

1

Wt
§
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{AO, SHRI T. B. VITTAL—

Motion' re Report of Press Commission.
10803. 10897, 10899,

Resolution re State Monopoly of Foreign
Trade. 11420, 11421.

1AY, SHRI B. K.—

Compuanies Bill—
Motion 1o consider as reported by

Joint Committee. 10362-66, 10382-87.

EDDI, SHRI RAMACHANDRA—

Committee on Private Members’  Bills
and Resolutions—
Motion re Thirty-fifth Report. 11403,
11405.

Compangies Bill—
Motion to consider as reported by
Joint Committee. 10342-51.
Consideration of clauses. 11049, 11050,
11193, 11212-13, 11726-28, 11883,
11987, 11910, 11971, 11972, TI913.
Motion for Adjournment—
Demonstrations  against
atrocities. 10372,
Resolution rc State Monopoly of Foreign
Trade. 11416, 11446-51.

Portuguese

EDDY, SHRI IVISWANATHA—
Companies  Bill—
Morion to consider as 1eported by Joint
ttee.  10402-09,
Indian Arms Act—
Preseoration  of petitian.  10495.
EGROUPING OF RAILWAYS—
Se¢e “‘Railways, Regrouping of”,

{EPORT(S)—
{Annual —— of Indian Air Lines Cor-
{ poration—Laid on the Table. 10149.
Business Advisory Committee—
Presentation of Twenty-third —.
10495.
Motion re Twenty-third ——., 10642~
43. '
Committee on  Private  Mcmbers' Biils
| and Resolutiong—
Motion re Twenty-fourth ——. 1os83.
Presentation of  Thirty-tousth Repent,
13249.
Presentation  of Thirty-fifil. —_——
11049,
Motion re Thirty-fifth ——, 11462-05,
«Motion re —— of Press Commissicr,
10532-83. 10643-10776.
Public Accounts Committes—
Prc?urhn of  Thirteenth ——,
11610, .

i
i
|
1

i - e e e ——

REPORT(S)—condd. B
of Bank Award Commission—
Laid on the Table. 710778,
—=~~ of Development Ccuncil—!i; lei1
Heavy Chemicals (Acids and f-:ui-
lizers) for rhe vear 1954-5<; (ii) for
Internal Combustion ~ FEngines and’
Power driven Pumps for the year
1954-55;3(iii fcr Bicycles for the vear 1954~
55 and (i) for Sugar for th® year 1954~

ss—Laid on the Table. 10903. i

—— of Tarif Commissien en centi-
nuance of protection to Machine Screw:
Industry etc.—Laid cn rthe Tstle,
11761, .

—— of Tariff Commission on Engi-
neers’ Steel File Industry—Laid on
the Table, 1064 1-42.

—— on the work of the Central Silk
Board---Laid on the Table. 11472-73.

Reserve and Auxiliary Air Forces Act
Rules — Amendments to—Laid
on the Table. 10777.

RESOLUTION(S)}—

—— re¢ State monopoly of foreign trade.
11406-62,

RUBBER BOARD—

Motion re election to ——. 10496.

RUBBER RULES, rs5---

w— Laid on the Table. 109'y4.
S

SAIGAL, SARDAR A. S.-—-
Advanced Age Moarriage Restraint  Bill
(by Shri D, C. Sharma)—
Motion ro consider. 12027. 12028,
Motion re  Report of Press Commission.
10809,

SAKSENA. SHRI MOHANLAL—
Companies Bill—
Mot ider as repx

10 d by
Joint Committee, 10167,

SAKSENA, SHRI S. L.—
Companies Bill—
Motion to consid.r as reported by
Joimt Commirtee 1o0421-31.
Smrement re flood sitvarion. 10377

SAMANTA, SHRI 8. C.—
Titles aht;g rciifu - from F‘;rm&ns
or  Acceplanc
Shri C. R. Narasimhaol—
Motion to consider. 10620,
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SEA CUSTOMS ACT—

Motifications  under
the Table. 10777. 11473.

Laid on

SEN. SHRIMAT! SUSHAMA—
Abducted  Persons (Recovery and Res-

toration) Continuance Bill—
Motion to  consider.
4L

Advanced Age Marriags Restraint Bill,
{by Shri D. C. Sharma)—

109-10, 10937-

Morion to consider. 12020, 12931
*Companies Bill—
Considzration of clausss. 12972,

Prevention of Juvenile Vagrancy and ‘Begg-
ing Bill (by Shri M. L. Dwivedi}—

Motion (o consider. 11993-94. 11995
119499,

SHAH. SHRI C. C.—
Companies Bill—

Motion to consider as reported by
Joint  Committee. 10198, 10509,
10§21, 10§22, 10531

Consideration of clauses. 1100102,
11031, 11032, [1040. 11042, 11043.

11053-65, 11076, 11077, 11127, 11133.
11142. 11205, 11291-300, 11308, 11315,
11316, 11318, 11319, [1343. 11347,
11348, 11368, 11372, 11373, 11378
11384, 11394, 11481, 11497-500.
11580, 11677, L1691, 11710,
11788-97, 11826, 11827. 11828. 11830,
11898, 11925-31, 1i9hz. L1968, 11974.
11975, 12096, 12133, 12134-35. 12136.
12139, 12149.

Motion re Report of Press Crmmission.
103%0-89,
SHAH. SHRI M. C.—
Companies Bill—
Motion to consider as rported by

Joint Committee. 10183, 19293~
o4 1032z logll. 10412, 10413,
10414,

Consideration of clauses. Ho79,

11148, 11164. 11166,11184, 11185, [1205.
11215-22. 11233, 11236, [1239,. 11243,
11247, 11248, 11347-48, 11518, 11519,
11556, 11564 11367.11568. 1172111797~

%07, 11827, 11831-32, 11884. 11885,
11929, 11964, 11986, 11987, 12051-
57. 12083-85. 12086, 12137, 12149,

12167, 12171

SHARMA. PANDIT K, Com
Abducted Persons - (Recovery and Res-
torarion) Continuance Bill—
Motion to consider, 10924. "

SHARMA, PANDIT K. C.—cond.. .
Advancad Ag: Marriage Restraint Bill (by
Shri D. C. Sharma)—
Motion o consider.
Companies Bill—
Motion to consider as reported by
Joint Commirtee. 10159, o221,

12014. 12023,

10240-48., 10253-59.

Consid=ration of clauses. 11558, 11559°
11733, 11795, 11901, T1i943. (2115
12117,

Motion re Report of Press Commission,
19856, 10465,

SHARMA, SHRI D. C.—

Abductzd Persons  (Recovery and  Res-
toration) Continuance Bill—
Motion o consider. 10021,
Advancad  Age Marriage Restraint  Bills
(by —)—
Motion to consider, 12012-18. 12035,

12036-42.
Motion re Report of  Press Commission.,
10539, 10754-62.
Resolution re State  Monopoly of Foreign
Trade. 11421
Tides and Gifts from Foreign States
El:’:mlnr for Acceptance) Bill [by Shri
. R. Narasimhan]—

Motion to consider. 10597-10601.

SHARMA, SHRI NAND LAL—

Abducted Persons (Recovery and Res-
toration) Continvance Bill— _
Motion to consider. 10910, 109D,

10044, 10979-86,  10993.. 10994,

SHASTRI, SHRI ALGU RAI—
Companies Bill— .
Motion to consider as reported by
Joint Committee. 10222.
Prevention of Juvenile Vagrancy and
Begging Bill (by Shri M. L. Dwivedi)}—
Motion to consider. 12002, 12004,

12007, [2008. 12011

SHASTRI, SHRI L. B.—
" Half-an-hour Discussion re regrouping -
- of* Railways. 11753-60.

SINGH, SHRI T. N.—

Companics Bill— .

" Motion to consider as reported by
Joint  Committee, 10202, I0Z1L
10215, 10499-21. ¢ ;

Consideration of clauses. 11249,

Motion re Report of Press Commission.

10677. 10737-54- '
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SINGHAL, SHRI §. C.—
Companies Bill—
Motion to consider as reported by
Joint Committee, 102 12-24.
SINHA, DR. S. N—
Motion re. Report of Press Commission
10707-17.
SINHA, SHRI A. P—
Statement re., flood situstion. 10377.

SINHA, SHRI SATYA NARAYAN—

Business  Advi Committee—
Motion re, ty-Third Report,
10642-43.

Report of Tariff Commission ¥ on Engi-
neers’ Steel File Industry—Laid on
the Table, 10641-42.

Supplementary  statements Nos, XXXII,
XXV, XXIX,  XXIV. XIX,
XII, IX and V showing action
taken by Government on various
assurances etc. given during the
Second Session, 1952, Third Session
1953, Fourth Session. 1953, Fifth
Session, 1953, Sixth Session,
1954. Seventh Session, :lgtza.. Eighth
Session, 1954, and Wi Session,
1955 re ively—Laid on the Table,
11327-28,

SINHASAN SINGH, SHRI—

Advanced Age Marriage Restraint Bill
(by Shri D. C. Sharma)—

Mbotion to consider. 12027, 12028,
12029, 12035.

Companies Bill—

Consideration of clauses. 11630, 11654,
11682-88, 11698, 11702,
SOMANI, SHRI G. D.—

Companies Bill—

Motion to consider as reported by
Joint Committee. 10172-97, 10221,
Consideration of clauses. 11203, 11205~

I1, 11638-47, 11658, 11BB4, 11897>
12061-6%, 12076.

Resolution re. State Monopoly of  Foreign
Trade. 11423-28.

SPIRITUOUS PREPARATION KINTER*
STATE TRADE AND COMMERCE)
CONTROL BILL, 1955—

See under “Bill(s)”.

STATE BANK OF 1INDIA AMEND-
MENT) BILL, f1955—

See under “Bills (s)".

_STATEMENT(S)—

" =-——correcting the reply given to Starre
Qumion%o. 813 re nsql:on W‘:
sircrafts to.  Afghanistan—Lai

- he Table. 11896 on

STATEMENT(S)—contd.

—Goa. 10377-78. .
——r¢. flood sitwation——Laid on
Table. 10373-77.
re. Goa situation. T10249-53.
——re. North East  Frontier Agency.
10378-780.
——re.  Recommendations of Bank
Award Commission. 10§78-82.
Supplementary —— Nos. XXX
XXXIV, XXIX, XXIV, XIX, XIIL
IX and V showing action taken
Government  on various Sssurances etc.
given during the Second Session, 1952,
Third _ Session, 1953, F o,
1953, Fifth Session, 1953, Sixth
Session, 1954, Seventh Session 1954,
Eighth Session, 1954 and !tiﬂth
Session, 1955 respectively—Laid on
the table. 11327-28.

SURESH CHANDRA, DR.— .
Advanced Age Marriage Restraint Bill
(by D. C. Sharma)—
Motion to consider. 12027, 12036.
Motion re. Report of Press Commission
10729, 10732.
Praeoion of Jae Vi n. 'L
il Bi : .
Dwivedi—

Motion to consider. 12008.

SUSPENSION OF MEMBER(S)—

Motion re. termination of  suspension of
a Member. 11466-72.

Suspension of a Member. 11329-35-

SWAMI, SHRI SIVAMURTHI—
Resolution re. State  Monopoly of Foreign
Trade. 11416-17, 11441—I1446.

SWARAN SINGH, SARDAR—

Abducted Persons (Recovery and
Restoration) Continuance  Bill—
Motion to consider. 1901-02, 10904-2I»

10927, 10928, 10938, 10953-54, 10955,
10980, 10992-96.
Motion to pass, as amended. 10997

T

TANDON, SHRI—
Prevention of Juvenile Vagrancy —and
Bv;&in Bill (by Shri M. L.
Motion to consider, 1201l

TARIFF COMMISSION—
Report of —— oD continuance
of

protection to -Machine Screw
mdas:m ete.—— Laid on the Table.
11761.

i ‘
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TARIFF COMMISSION—contd.
of —— on Engincers’ Steel File
—Laid on the Table. 10641-42.

TEK CHAND, SHRI—
Motion re, Report of Press Commission,
10765-69.
Titles and ;_E‘nfti from F)orﬁl;ﬁn[bfm
(Penalty-for Acce
C. R.q!:hmimhm —
Motion to consider. 10607-11.

TELKIKAR, SHRI—
Funeral Reforms Bill (by——)—
Motion to circulate. 12042-47.

THIMMAIAH, SHRI—
Business of the House. 10361,
Motion re. Report of Press Commis-

sion. 10538, 10760-64, 10Bo8.

THOMAS, SHRI A, M.—
Advanced Age Marriage Restraint Bill
(by Shri D. C. Sharma)—
Motion to consider. 12038,
Committee on Private Membezrs’ Bills
and Resolutions—
Motion re. Thirty-fifth Report. 11408,
Companies Bill—
Motion to consider as reported by Joint
Committee. 10320.
Consideration of clauses, 11064, 11069,
11322, 11323, 11919.
Half-an-hour  Discussion re. regrouping
of Railways. 11754.
Motion re. Report of Press Commis-

sion. 10842, 10890,

Motion re. termination of  suspension of
1 Member. 11470.

Resolution re. State  Monopoly of Foreign
Trade. 11412, 11418, 11428-34,
11440, 11447, 11453, 11455, 11457.

Suspension of a Member. 11331,

Titles and Gifts from Foreign States
(Penalty for Acceptance) Bill [by Shri
C. R. Narasimhan]—

Motion to consider. 10594-97.

Titles and Gifts from Foreign States
(Penalty for Acceptance) Bill [by
Shri C. R. Narasimhan]—

See under “Bill(s)"”

TIWARY, PANDIT D. N.—
Companies Bill—
Consideration of cl 12113
Prevention™ of Juvenile Vagrancy and
Begging Bill (by Shri M. L. Dwivedi)—
Motiop to consider. 10635.

TRADE, FOREIGN—

Resolution  re. State monopoly of —
11406-62.

TRIPATHI, SHRI K. P.—
Companies Bill—

Motion to consider as reported by Joint
Committee. 10156, 10222, 10506,
10509, 10520, 10530.

Consideration of clauses. 11302, 11395°
11510-14, 11537, 11558-71, 11505-06,
11904, 12104-05, 12109,

Motion re. Report of Press  Commission.

10540,

TRIVEDI, SHRI U. M.—

Abducted Persons {Recovery and
Restoration)  Continuance Bill—
Motion to consider. 10909, 10922,

10941-49, 10950,

Advanced Marriage Restraint Bill
(by Shri D. C. Sharma)—

Motion to consider, 12014, 12017:
12019-22,  12023.

Companics Bill—

Consideration of clauses. 11034-15s
11037-38, 11044, 11046, 11048,
11055, 11076-77, 11089, T11098-109,
11113, 11160-66, 11168, 11169, 11170~
71, 11172, 11173, 11220, 11222, 11223,
11227, 11239, 11243-44, 11245-49,
11297, 11298-99, 11303, 11304, 11306,
11342-50, 11354, 11373, 11397, 11400,
11795, 11797, 11814, 11826, 11827,
11828, 11850-56, 11890, 11893, 11939,
11965-66, 11981, 11984.

Prevention of Juvenile Vagrancy and

Begging Bill (by Shri M. L. Dwivedi)—

ion to consider. 12004.

Suspension of a Member., 11331-325

11333.

TULSIDAS, SHRI—
Companies Bill— )
an:i%n to consider as reported by Joint
Committee.  10324-42.

Consideration of clauses. 10999, 11003
11014-36, 11039, 11041, 11043, 11044»
11046, 11055, 11056, 11059:
11060, 11062, 11068, 11083, 11084,
11086, 11148, 11154-60, 11171, 11172
11173, 11180, 11182, 1rI1B§, 11217,
11219, 11236-45, 11249-50, 11251,
11302, 11304, 11305, 11306, 11307-17:
11380, 11381, 11382, 11383, 11396,
11400, 11401, 1I1493-97, IIS1I, 11594,
11595, 11596, 11598-99, 11652, 11653,
11669-74, 11707; 11708, 11709, 11711,
11728-32, 11740, 11743, 11792-93,
11795, 11830, 11864, 11865, 11866,
11881-8B3, 11886-94, 11900, 11903-04,
11911, 11912, 11967, 11968, 11975,
12097, 12009-12100, 12101, 12103,
12104, 12120-27, 12739, 12140,
12146, 12152, :




INDEX TO DEBATES—PART II, 10TE Sessiow, 105.

=

v
VALLAT.'r_IARgSu,_ SHRI—
Companies Bil
Motion to consider as reported by Joint
Committee. 10478-04, 10505, 10507.
VEERASWAMY, SHRI—
Companies Bifl—

Motion to consider as reported by Joint
Committee. 102009.

i

VEERASWAMI SHR.
Prevention of Juvem.
Begging Bill (by Shri ..
Motion to consider. 119,

VENKATARAMAN, SHRI—

Motion re. Report of Press Commissic
10800-809.

GIPD—US—288 —LS—s-10-56 - 840,



